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Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).
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Chandrasekhar, Shrimati M. (Tiruvallur—
Reserved—Sch. Castes).

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhyaya, Shri Harindranath (Vijays-
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Chaturvedi, Shri Rohanla]l [Eteh Distt.—
(Central)].

Chaudhary, Shri Ganeshi Lal [Shahjahanpur
Distt.—(North) cum Kheri—(East)—
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Chaudhuri, Shri Tridip Kumar (Berham-
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Chavda, Shri Akbar (Banaskanths).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chertiar, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).
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Dabhi, Shri Fulsinhji B. (Kaira North),

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch., Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch, Castes).

Das, Shri B, (Jaipur-Keonjhar),

Das, Shri Basanta Kumar (Contai).
Das, Shri Beli Ram (Barpeta).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Remananda (Barrackpore).

Das, Shri Sarangadhar (Dhcnkanal-V
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Das, Shri Shree Narayan (Derbhanga Celiie
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandea  (Cachar-
Lushai Hills).

Deo, H. H. Mahareja Rajendra Narsyan.
Singh (Kalahandj-Bolangir).

Deogam, Shri Kanhu Ram (Chajbassa—
Reserved—Sch. Tribes).

Dessi, Shri Kanayala] Nanabhai (Suret).
Desai, Shri Khanduthai Kasanji (Halag).

Deshmukh, Dr. Panjsbrao  S. (Amravati
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Deshmukh, Shri Chintaman Dwerkenath
(Kola' v).

Deshmukh, Shri K. G. (Amravati West),

Deshpande, Shrj Govind Harj (Nasik Cenwras).

D:shpande, Shri Vishnu Ghanashyam
* (Gunas).

Dholakijs, Shri Gulab Shankar Amritlal
(Kutch East). '
Dhulekar, Shri R, V. [JThansi Distt.—(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
{Central-East) cum Gorakhpur Distt.—
(Welt,)l—Reaerved—Sch. Caste].

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt.—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad),

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Besti Distts
(MNorth)). .

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Durt, Shri Asim Krishna (Calcutta South-
West).

Dutta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Distt.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A, (Vikarabad).

Elayaperumal, Shri L, (Cuddalore—Rescrved
—Sch, Castes).

)
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir).
L] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <gowd, Shri (Kurnool).

i

)
Gami Mailudors, Shri (Visakhapatnam—
Reserved—Sch. Tribes).

Gandhi, Shri Feroze [Prawpgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal Maganlal (Panch
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Decvi, Shrimati (Lucknow Distt.

cum Bara_ Banki Distt,—Rescrved—Sch,
Castes).

Ganpati Ram, Shri [Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C, D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam),

Giridhari Bhoi, Shri (Kalshandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Arcas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Perisswami (Erode).

Gounder, Shri K. |[Sakthivadivel
(Periyakulam).

Govind Das, Sett (Mandla-Jabalpur South),

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri’ Distt.—
East).

Gupta, Shri Sadhan Chandrs (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).

H

Hansda, Shri Benjamin (Purnea cum Santa
Parganas—Reserved—Sch, Tribes).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hasda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazariks, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hmﬂbuh—ﬁeuﬂed—&ch. Tribes).
Hem Raj, Shri (Kangra).

Huksm  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,=
North),
I
Ibrahim, Shri A. (Ranchi North-East).
Iqbal Singh, Sardar (Fazilka-Sirsa).
Islamuddin, Shri Muhammad (Purnea—
North-East).
Iyyunni, Shri C. R. (Trichur).

J

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).

Juin, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch. Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),
Jangde, Shri Resham Lal
Reserved—Sch. Castes).
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaj
Madhopur—Rescrved—Sch, Castes).
Jayaraman, Shri A, (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jens, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes),

ethan, Shri Kherwar (Palamau cum Hazari-
bagh cum Ranchi—Reserved—Sch-
Tribes).

(Bilaspur—
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Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
wm). . .

Joshi, Shri Anand Chandra
Sidhj). i

Joshi, Shri Jethalal Harikrishna (Madhya
Saurashtra).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Wandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami

(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch,
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch. Castes).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D, P, (Dharwar North).

Karni Singhji, His Highness Maharsja Shri
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
War).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch., Tribes).

Kiatju, Dr. Kajlas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).

(Shahdol-
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekay, Shri B, H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldans.
Akola).

Khongmen, Shrimati B, (Autonomous Distts,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

. bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankurs),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnea).

Krishna, Shri M. R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T. T. (Madeas).

Krishnappa, Shri M. V., (Kolas). L

Krishnaswami, Dr. A. (Kancheepuyem).

Kureel, Shri Baij Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch, Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatchpur Distt.—Rescrved—Sch, Cystes),

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sardar (Ferozepur-Ludhiana),

Lallanji, Shri (Faizabad  Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes),

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distr.—North—
Reserved—Sch, Castes).

M

Mgdish Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseswed—Sch. Tribes).

Mahata, Shri Bhajsharf (Manbhum South
cwn Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).

Maitra, Shri Mohit Kumar(Culcurta—North
West), .

Majbi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Tarsn).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinivasa (South Kanars—
North).

Malvia, Shri Bhagu-Nandu  (Shajepur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Rescrved—Sch, Castes).

Mandal, Dr. Pashupati (Bankura—Reserved—

Sch, Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriyva Din, Shri (Allahabad Distt.—
East cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).
Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mchta, Shri Asoka (Bhandars).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandrs (Monghyr
North-East).
Mishra, Shri Bibhuti (Saran cum Cham,
paran).
Mishra, Shri Lalit Narayan (Darbhangs
cwm Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—

North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).
Mohd. Akbar, Sofi (Jammu and Kashmir).
Mohiuddin, Shri Ahmed (Hyderabad City).
Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shentaram (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako,
nam).

Muhammed Shafes, Chsudhurl (Jammu
and Kashmir),
Mukerjee, Shri Hirendra Nath (Calcutta—
Nor.h-East).
Mukne, Shri Y. M.
Sch. Tribes).
Munjswamy, Shri N. R. (Wandiwash).
Munjswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Bluru),
Musafir, Giani Gurmukh Singh (Amritsar).
Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).
Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thana—Reserved—

N
Naidu, Shri Nalla Reddi (Rejshmun-
dry).
Nair, $hri C. Krishnan (Oyter Delhj),

Nair, Shri. N. Sreckantan (Quilon cum
Mavelikkara),
Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasjmham, Shri §. V. L. (Guntur).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes),
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad Distt,—
East cum )aunpur Distt,.—West).

Nébru, Shrimati  Shivraj Vati (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Diste,
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

#Nevatla, Shri R. P. (Sahjahanpur Distt,
—North eum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt.—
North—East). -

Pande, Shrit ¢. D. (Naini Tal Distt. cum
Almora Distt,—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur),

Pannala), Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt.—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala-
wad). .

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South),

Pateria, Shnn  Sushil
North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Patl, Shri S. K. (Bombay City—South),

Patjl, Shri Shankargguda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao ( South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (QOuter Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T, (Allenney),
R
Rachiah, Shn N, (Mysore—Reserved—
Sch, Castes).
Radha Raman, Shri (Dcl.h: City).
Raghavachari, Shri K. S. (Penukonda).
Raghavaish, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahai, Shri (Etah Distt.==North-
East cum Budaun Distt-—East).

Raghubjr Singh, Choudhary (Agra Distt,.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabad
Distt.—Central).

Raj Bahadur, Sh.ti (Jaipur-Sawali Madho-
pur).

Kumar (Jabalpur

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Dibtt. cum
Rae Bareli Distt.—West cum Hardoi-
Distt.—South-East—Reserved—Sch, Castes)
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P, (Mahbubnagar—
Reseryed—Sch. Castes).
Ramaswamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch, Castes),

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagh
West).
Ram Saran,
West).

Ram Shankar Lal,

Central-East
West).

Ram Subhsg Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Sin Shn (Shahdol-Sidbi
—Reserved ibes),

Rane, Shri Sh.ivnm Rango (Bhusaval),

Shri (Moradabad Distt.—

Shri (Basti Distt,—
cum Goraskhpur Distr,—

‘Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinads).

Rao, Shri B, Rajagopala (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).
, Shri Kr Mohana (Rajahmundry

mfom:ved—ﬂ. Canres).

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Raso, Shri P. Subba (Nowrangpur).

Rso, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitwsl (Khammam).
Rll:t'i Shri B;h;?h‘(S&:l“n“;m Champaran
Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullsh Khan (Sebore).
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Reddi, Shri B. Ramachandra (Nellore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim-
nagar),

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John @ominated—
Andaman and Nicobar Islands),

Rigshang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deogia Distt.
—West).

Rup Narain, Shri (Mirzapur Distt, cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Cem’rll).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ()Lucknow Distt.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri (Rayagada-Phulbanie—
Reserved—Sch, 'I‘Hben

Sankara jan, Shri M. (Sankaranayinar-
mll)?.nd )

Sarma, Shri Debendra Nath (Geuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat),
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr, Virendra Kumar (Karnal
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. eum Bijnor Distt.—North,)

( v )

Shah, Shri Chimanlal Chl.hlbhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-

Wara),

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South ecwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt,
~West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morcna-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).
Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).

Singh, Shri Digvijaya Narain (Muzaffarpur
~—North-East),

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt,
—East cum Ballia Dis(c.—South-West).
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Singh, Shri Tribhuan Nmyln (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum  Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central),

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East),

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East). _
Sinha, Shri
West).
Sinha, Shrimati Tarkeshwari (Patna East)
Sinha, Thakur Jugal Kishore (Muzaffar-

pur—North-West).
Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri),
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Ssharanpur Distt.—
West cum Muzaffarnagar Distt,—North—
Reserved—Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad),

Suriya Prashad, Shri (Morena-Bhind—
Reserved«-Sch. Castes).

Satyendra Narayan (Gaya

(=)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).

Syed Mahmud, Dr. (Champaran . East).
T .
Tandon, Shri Purushottamdas [Allaha-
bad Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rso (Nanded).
Tewari, Sardar Raj Bhanu Singh (Rewa),

Thimmaish, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur
Distt.—North cwn Farrukhabad Distt,=—
South).

Tiwari, Pandit B. L. (Nimar),

Tiwari, Shri Ram Sakai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rac Bareli Distt.—West cum
Hardoi Distt.—~South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt,
cum Bijnor Distt.—North-West aum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhysy, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatehpur Distt.).

Upsadhyays, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantraso Ganeshrao
(Ambad).

Vaishya, Shri Muldas Bhuderdas (Ahme-
dsbad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai).
Varms, Shri B, B. (Champaran North).
Varma, Shri Manik Lal (Tonk).
Veeraswamy,  Shr V. (Mayuram—
Reserved—Sch, Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch. Castes).
Venkstaraman, Shri R. (Tanjore).

Verms, Shri Bulagi Ram (Hardoi Distt.—
North-West aom  Farrukhabad Distt.—
Bast cum Shahjahanpur Distt.—South—

* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West).

Wodeyar, Shri K. G. (Shimoga).

z
Zaidi, Col. B. H. (Hardoi Distt,—North-

West cum  Farrukhabad Distt,—East
aom  Shahjahanpur Distt,—South).
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LOK SABHA
Thursday, 2nd August, 1956

The Lok Sabha met at Eleven
of the Clock.
[Mr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Coal Mines Labour Welfare Fuad

*gr1. Shri T. B. Vittal Rao 1 Will
the Minister of Labour be pleased to refer
to the reply given to Unstarred Question
No. 69 on the 22nd February, 1956 and
state :

(a) whether the scheme for the cons-
truction of 30,000 houses during the next
five years direct from the Coal Mines La-
bour Welfare Fund has since been
finalised ; and

(b) if so, the number that is likely to
be constructed during 1956-§7 ?

The Deputy Minister of Labour
glu-l Abid Al?) t (m) Yes, the Scheme
3 just been finalised. .

(b) The number of houses to be cons-
tructed during the current year will depend,
m the response from the colliery owners

have to provide sites and enter into
certain other commitments with the Wel-
fare Fund Organisation.

ShriT. B. Vittal Reo :  May I know
the number of quarters that will cons-
tructed, region-wise ?

Shri Abid Al ¢t Yes. We want to
have twenty quarters in each locality, near
the mines.

Shri T. B. Vittal Rao May : [ know

whether this construction that will be under-
on wi one rtme!

or by the colliery nmmms thﬂ

contractors ?

Shri Abid A : The construction
the supervivion of B Orpasiesion, of ot

Y sion of t isation
Collﬁg'a Labour W Fund.

Shri T. B Vittal Rao : May I
know if the rent for these quarters will be
collected from the employers or from the
employees ?
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Shri Abid Ali: The employer will
be responsible to pay us Rs. 2 per month
which will be recoverable from the employ-
ces.  Whether the quarter i{s vacan® or oc-
cupied, the employer will have torpay to
us.

Shri Ramachandra Reddi: What
isthe estimated cost of this scheme and
what is the amount of money available in
the Fund ?

Shri Abid Al : About Rs. 2,700
Eerment. and we have got about,
8. § crores with us. But this scheme is for

five or six years. From the balance
collection of the cess we to be able to
provide the necessary funds.

Shri P. C. Bose : May 1 know if
the Government has got any alternative
proposal for sites for thé buildings cess
{0 case the colliery owners fail to provide
gites on the colliery property ?

lierlm Alllld m: land &m theufnl-
€3 most to e COo
owners; We Lve no land there, ncrd'o?ey.
it is only if they co-operate with us that the
scheme will be successful,

Shri B. 8. Murthy + May I know
Whether it is not the experience of the
Ministry thltﬂlemenlnmm-c?uv
ting with the housing scheme and, if 0,
what steps are being taken to see that the
colliery owners do not put spokes in the
wheel ?

ery

Shri Abid All : We hope the colli
owners will co-operste with us, The
scheme has been sdnctioned recently.
fore, the question of ﬂg:rienee of their
::ﬂoa-enopemin: or not helping did not

<,

Eastern Shipping  Corporation
*6x3. Shri D, C, Sharma : Will the
Minister of Transport be pleased to state :

7

(») the that have been taken to
take over the erm Shipping Corpora-
tion ; and

(b) the amount of money paid ?
Ths Deputy Minister of Rail
and Traasport (a’im}:?ﬂ

) A
General Manager ted,
who will be re-designated m‘ﬂ
Dimc:;r withnd?ct ﬁ'om.:
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(b) Presumably the hon, Member is
referring to the question of repayment of
share money to the Scindia Steamn Naviga-
tion Company Ltd. This matter is under
consideration.

Shri D. C. Sharma : May I know
if any tentative programme has been drawn
up for this Corporation and, if so, to what
places the services of the Bastern Shipping
Corporation will be directed ?

Shri Alagesan : There is a prog-
ramme for expansion of the tonnage that is
owned by this Corporation, We are opera-
ting six ships now. That will have to be
increased. 1 do not have the details about
that and about the strengthening of the
routes on Which it is going to ply.

Shri D. C. Sharma : May I know

. if the Manager who has been appointed on

L

this Corporation has any technical quali-
ficcations or administrative qualifications,
or both technical-cum-administrative qua-
lifiations ?

Shri Alagesan : He is a member of
the Civil Service and has been until re-
eently our Ambassador in Burma.

Shri D. C. Sharma : May I know
what special qualifications he has for run-
ning this Shipping Corporation ?

The Minister of Rallways and
Transport (Shri Lal Bahadur Shastri):
The hon. Member might perhaps be aware
that even the Chairman of Port Trusts,
those who have to control and guide the
working of the ports, are also 1.C.S. offi-
cers, And with regard to this gentleman,
his work will generally be of an adminis-
trative character, and there will be techni-
cal  officers, engineers and others, who
will look after the technical side.

Sardar Igbal Singh: May I know
if the ships of this Corporation will run
between India and Burma also, which ser-
vice has been closed due to the withdrawal
of the ships ?

Shri Alagesan 1 Yes. One ship of
Scindias was lﬁing on this route and they
have s the ship, which has caused
great hardship to the people going from the
south of this country to Burma and wice
versa, Now thereis a proposal ; the Scin-
dias have themselves proposed to put back
the ship on the route. But the sailing may
be perhaps towards the end of this month.

Heavy Packages in Passenger
Compartments

*614. Shrl Dabhi : Will  the
Minister of Railways be pleased to state :

(a) whether it is a fact that many
passengers carry bulky and heavy packages
with them in the compartments ;
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(b) if so, what steps Government pro-
pose to take to stop this practice ; and

() whether there is provision of se-
parate space for luggage ?

The Parliamentary Secretary to the
Minister of Raillways and Transport
(Shri Shahnawaz Khan) : (a) Complaints
have been received of some passengers
carrying heavy and bulky packages with
them in compartments.

(b) and (c). A statement is laid on the
Table of the Lok Sabha. [See Appendix
IV, Annexure No. 9].

Shri Dabhi: It is mentioned in the
Statement that instructions have been issu-
ed to the staff corcerned to ensure that

ssenge's do rot carry heavy and bulky
uggage in their compartments. May [
know whether it is not a fact that in spite
of these instructions, the staff do not act
according to the instructions in most
cascs ?

Shri Shahnawaz Khan: The staff try to
do tneir best without rubbing too many
people the wrong way.

Shri Dabhi: In the statementit is also
mentioned that separate space is provided
by way of luggage racks in trains. May I
know in whnich trains on the Western
Railway such luggage racks are provided ?

Shri Shahnawaz Khan : I cannot give
the exact number of trains, but there are
racks in various third class compartments.

w5 www foy . w1 oAEAT WA
TERT FAET B FO R fE wAr
it e & st eIl e
¥ w7 mfedt & ww § 7 afe @, &
IR A%7 & fod W W
mw g ? -
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Lol il S L B
b fr o Tk enfemd gt ar aeh
9T UMY & & WA W™ AP SqTET AHA
F ooy § 7

oft ovgeerw wt ;o foreef
o g § A Ia & awm ¥
o7 wwar & | F qg A wga i gL Ow
Wt ot wamr qmT ¥ o g,
ag T § T 8, e R w-
il wiferer w3 & fr o samer T
¥ oy § ITEY 7 W HY

wfafeen fewmia wsierd

*gy. off wew o w7 HwTe
oY 3R W™, teuE & avdifed ser
d@r ooy & IO ¥ AW F 1@
AR ¥ FIUHG i

(%) smrarx fr & wiafom
faramiitr wewfcl & daw @ Al oY
qal § g §TF ®7 A we T fara-
1 91 w7 I 4 7 0 wfew
fivlr we foar mar & ;

(@) afc @, @ wn
e o oAt w1 ow faeroor aur
@ 9T TET WA

(w) afx =f, @ wfew fewg
fg o & freeT a9 @R fY s
¢t W

(7) oo a7g & 20 R &
W wrer § 7

srefee dame s (s Ro R
aref) o (%) fr A

(&) ag s & 7 weam 0

() @war (w). ufw vy wfa-
forr frvmfta wafer & aw qgaet 9
faar s § qefod wd 9 a=w
W Y g Y
' Wt e o oW TRz Y
@ T w1 ¥ fe owgrfeard
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Fewr & ¥ fad O fram amd i €
T o ¥ W€ ¢ af qF FwT @ @,
TR F R A A R WAy
7t vt aga 4y vk § qur gE
o @ ? W W
ST § TEA §A T AT Y efrerr
¥ froed ® wifee € o -
ofrer & wrk fvig w forar amdmr ?

ot ®e o wroliw ;Y 7T, TAAEE
& g & an v ¢ | dfer wee
|EET B ¥W §F4H § & OF A9 /IR
g wfed ok & 7y fe o owT
feqrides @ g § g QX aw W
T wr & 1 F o Al wiafomr
g & fad § w0 w@r § O
& wrardy gt ¢ R @ v aww Wi
FTH W H® | EART Q) A S & s
T T ST qwAT & 1 W A ay
s fgr v qr fie e o -
dfew fed o & ¥ wor & | Bfew
W TAAHE ®T Sy @ W fremr
T & TR { @ 9T faere wor
e T foar Wi ag w9 fawre W
W & | @F gy awg & W o

st e oot . ot g

o & wemgy f g W WY seae

AT RHEwFETIEOTE L W
ARz & e § oy am A ek § fe

W S gag & amw aw ds v

¢ forewr wfor ag o ¢ e we
FRsmegimy? @
w1 v gfezwior & ff & s 9 fre
faar a7

ot %o o wrenftw : 77 waATH oA
TadRe & arEm wEr § W e el
wivt F3 @ N wew gt |
g% qed oex fel f ar g¥ ¢
TR T AR Ae 97 fawre wW A
TG TN € T |
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~ Shri V. Muniswamy : May I know
whe.her it has been brought 10 the notice
of tne Government that the extra-
departmental emplcy=es at present are-work-
ing almost for an equal number of hours
a8 the regular employees and whether
‘this fact was teken into consideraion for
the revision of the pay-scales of extra-
departmental employees ?

"Shri K, D. Malaviya : In certsin
regions it may be true. In tnose areas,
the neads of the offices have been autho-
rised to increase the allowances on a cer-
tain basis. Therefore, whensver they

have to work more, they will receive more
allowance.

Alarm Chains

*616. Shri Bibhuti Mishra 1 Will the
Minister of Rallways be pleased to state:
() wherher it is a fact that Railway
authori‘ies of various zones have discon-
nected ‘alarm chaing’ in passenger trains;
(b) if so, the reason thereof; and
(c) whether there is any substitute

method fcr ‘alarm chains’ in case of unex-
pected danger ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
mﬂ (Shri Shahnawas Khan) : (a)

chains nave been disconiinued on
certaln trains on the Northern, North-
Eastern, Eastern and Soutn-Eastern Rail-
ways.

(b) Frequent and mischievous use of
the apparatus, resulting in dislocation of
train servises.

(c) There is no alternative arrangement
in the compartments. But the vacuum
brake remains operative on the train en-
gine and in the Guard’s brake-van and
guards and engine crew bave instructions
to te specially vigilant and to stop the
trains, when so required.

ot fqfe forsr : wwwrc # for
far ol 93X ¥ o qEnt W@ (Wl
oY o) WY g, ST oY F ¥
frefy army & WYY Y AE § W7 FTOIT
¥ qw 3@ freed ot &, @
st W g W e sen 9y
b ?

Shri Shabhnawsz Khaa ! I do not
follow the question.

Mr, Spesker : Docs the hon. Mem-
ber want 1o know the alternative arrange-
ment? What is his question?

ot vy feg : AT T Ay fe
qeere A farr wrg’ o ¥ o gt ¥
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Y g & W agi @ o # acw
¥ g ¥ qw ¥y T fererr ok
e v gz oA ¥ e wiemme
WMEHTEEIR Y ?

st sy wt -
e ot wff ok &

Shri S. C. Samanta 1 May I know

if »ll the female ccmpartments w:!l have
alarm chains?

Shri Shahnawax Khan : Yis; h:
ladies compariments have alarm chains.

Steel Foundry

*617. Shrl B t Jha Asad :
Will the Minister of ways be pleased
to state:

(a) whether there is any proposal to
set up any sieel foundry at Chijusranjan
Locomotive Works ; and

(b) if so, the details «f the same?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (2)
es.

v &w

(b) The factory is being planned for
an out-turn of abour 7,000 tons of steel
castings per yesr with a possible future
cxpansion to 10,000 tons.

Shri Bhagwat Jha Azad : May I know
the extra expenditure that is likely to be
incurred on the expansion project?

Shri Alagesan t We nave been pro-
mised some assistance by 1he Technical
Co-operation Mission also fcr 1his pro-
ject. The whole preject, including the
township etc., is estimaied 10 cost shaut
6 million dollars.

Shri Bhagwat Jha Aszad 1 What
will be the assistance that is expecied
from the Technical Co-operation Mission ?

Mr. Speaker : In terms of money.

Shri Alagesan : About 50 per cent:
of the total expenditure; 2 1/2 to 3 million
dollars is expected to be available under
development assistance; that will be spent
more or lcss entircly tn the purchase of
plant and machinery etc.

Shri Mohiuddin: The establishment of
stecl foundries is being examined by the
Development  Corperstion under  the
Comm-~rce and Indusiry Ministry; is this
steel foundry in addition to those foundries ?

Shri Alagesan t Yes.
Alexandra and Victoria Docks,
Bombay

*$19. Shri Gidwani: Will the Minister
of Transport be pleased to state :

(a) whether it is a fact that a large
quantity of steel and steel products lie piled

.
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up in the open in the Alcxandra and Vie-
toria docks, Bcmbay making movement of
even vehiculer 1reffic difficult;

(b) what efforts have been made by the
Government to cleer 1t.e docks of the present
accumulation ;

\c) whether any steps have been 1aken
to sce thet there iy no congestion in the
docks in futwe' by the asccumulation
of steel imports; and

(d) if s0, what steps have been taken
in the matger ?

The Deputy Minister of Railways
and?l‘m-p?ﬂ(shﬂ Alagesan) i (a)
No, Sir.

(b) to (d). Tne Port Trust have opcped
a dump at Haji Bunder with effect frem
9th June, 1956 for storing cargoes of iron
and stee] lying unclesred in the dccks.
As aresult, the congestion in the docks
has been cleared. The Pert Trust Autho-
‘ritics are fully alive to the situarion and the
dump will be enlarged suitably so as to
cope with any future increase ‘in traffic,

Shri Gidwani: May I know whether
the Government have taken steps to d;v$:
teel shipment to other ports in the
'ir;emedilte futurein view of the fact that
serious  conyestion will occur in  the
Bombay. docks, if that is not done?

Shyl Alagesan: Whercver it is possible,
steel shipment will also be diverted to other
rts. Other ste&a are also being taken
increasing the capacity of the dumps,
if necessary, the opening of another dump
etc. These are also under consideration
in the port of Bombay, so that arrivals may
be cleared soon. Certain other steps are
also being taken in this regard.

Shri Gidwanit May 1 know whether
the Government pr to construct a
warehouse at Haji gunder for stocking
future steel imports?

Shri
contain all these,

1 A warchouse cannot

Shri Gidwani: Are Government aware
that in view of the difficulty of clearing
the impone&vlml from the docks, the
consignees e 10 h?nvr demurrage
charges which ultirr?:t{ly on the con-
sumers? If so, what steps have been
taken in that direction?

Shri gesan: The consignees have
g l'the arrivals of goods

1
E
Y
:
:
i
;
8
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Surface Transport

*620. Shri Matthen: Will the Minis-
ter of Transport be pleased to state:
(a) whether his attention has been
«drawn to an arcicle inthe English Digest
7 under the heading ““Why not scrap
lish Railways"; and
(b) if so, whether, in view of the bottle-
neckin transport consequent on the inade-
gulw of the Rail Transport, during the
econd Plan Government propose to pay
more attention to the devel t of Sur-
face Transport than what is paid to their
development at present ?

The Parliamentary Secretary to the
Minister of Railways and T

(Shri Shahnawagz ): (a) Yes, Sir.

(b) It will be realised that conditions ob-
taining in U. K. and India are not similar.
Steps are bemf taken to ensure the co-
ordinated development of all forms of
transport viz. rail, road and sea.

Shri Matthen: According'to this article,
the railways are the slowest way of trans-

goods—about 2 miles hour
13 the average, Is it correct what is
the average in India?

The Deputy Minister of Rallwa:
ow (Shri re

and T Alagesan)

As is stated in the written answer,
the conditions obtainin in UK.
and India are wmplctefy dissimilar.

The suggestion has been made in an arti-
cle bfdwme expert that the British railways

bo and replaced by rosd
transport. s had arisen out of
this situation, namely, that the Bri-
tish railways are losing to the tune of 20
million a year, whereas the Indian Rail-
ways arc_absolutely a paylng concern,

Our surpluses are Eﬂ’hﬂ creas:
by year and as such, this q";nuﬂonlg? I{Iub-r
stituting railway transport by rosd trane-

port in our country does not arise. The
conditions in the two countries are dissi-

Shri Matthen: I did not suggest any
scrapping. I only asked the hon, Minister
whnp.hper the statement is correct and what
is the average spead in India of the trans-
port of goods by rail. Will he please
answer this question ? It is said that
the Railways are the slowest Way of trans-
port of goods: about two miles an hour
on the average. Is it correct? What
is the average in India. That is my
question, ) '

Mr. Speaker: I myself was not sble
to understand the hon. Member's
question. As my hon. friend's gques-
tion is indefinite, it elicits an indefinite
answer.

Shri Alagesan: That is a smtement
mgri;rimd in that nrtidei. m

, What is
speed in India? srermee

s_mml should like te have

Bmotce



723 Oral Answers ‘

Shri Feroze Gandhi: What was the
average speed of goods trains in India
in 1954 and 1955?

Myr. Speaker: He wants notice,

Sardar Iqbal Singh: May I know
Whether it is a fact that even at the end of
the Five Year Plan, there will be bottle-
necks in the railway? Will the Govern-
ment consider other means of transport

lans for their speedy development?

f so, what are the steps taken in the
matter in the Second Plan? :

Mr. Speaker: These are all suggestions
for action.

Shri T. N. Singh: Is it a fact that
road transport as it is fuactioning in
India today is costlier than rail traneport?

Shri Shahnawagz Khan': That is so.

Shri Matthen : A nilway coach
carries 1§ tons of dead weight per passen-
ger while a bus carries the same
weight to carry 16 passengers. Is it correct?

Mr. Speaker : I am afraid the hon.
Member is examining the hon, Minister,

Shrl Alagesan : These are statements
in that article. I am as much competent
to state whether these statements are
<correct as any hon, Member.

Shrimati Tarkeshwarl Sinha: May I
know whether the Government propose to
appoint an Enquiry Commission as stated
by Dr. Ghosh, a Member of the Planning
Commission to make a Comparative study
of the load ur weightage on the wagons in
the railways and motor transport ?

. The Minister of Rallways Trans-
port (Shri Lal Bahadur gl'unrlg :
1 regret 1 cannot understand ~ what
recommendation the hon, Member is
referring to. These matters are, as the
House is well aware, under active consi-
deration of the Transport Ministry. We
had appointed a Study Group which has
submitted its report. We are thinking of
ways and means to increase the present
number of buses and trucks and improve
the present services also. We have also
suggested in Transport Advisory Council
and advised the State Governments that
they should try to avoid levying of double
taxes and that there should be no restric-
tion between one State and another. Also
we have asked the State Governments to
inform the Railway Ministry if there are
any  spocific routes for which the
present code of principles should be
relaxed. For example, there is a
restricion of 150 miles. We are
prepared to relax that restriction, provid-
ed the Railways are not able to cope
up with the traffic offering on that section.
We have asked the State Governments to
inform us. The Railways do not want
to come in the way in that section.
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Similarly, in the case of private carriers,
we have advised the State Govern-
ments that licences should be issued
frecly and private carriers can travel any
distance they like. These are the speci-
fic steps which we have taken recently.
We propose to_take other steps also. e
have set up a Central Board of Transport
so that there may be better co-ordination
between rail and road.,

Central Anti-Locust Organisation

*6a1. Shri Ram Krishan : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether Government propose to

retrenchment in the Central anti-
Locust Organisation.

(b) if so. the reasons thereof ; and

() whether Government will adopt
means to absorb the retrenched staff ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) Due to continued low locust ac-
tivity in the country and small chances’
of incursions from outside; it is considered
that the continuance of the entire staff is
not necesfary.

(¢) Yes, as far as possible.

Shri Ram Krishan: May [ know
the total number of persons affected by this
retrenchment ?

: Dr. P. S. Deshmukh: One hundred and
ve.

Sardar Igbal Singh: May I know
whether & warning was given by the London
Locust Centre of a new locust invasion and
may I know Whether even after the warning
there is retrenchment?

Dr. P.S. Deshmukh: The warning
has been received. But. the breeding is
on such small scalc that we do not want -

. all the personnel that we have now.

Shri B t Jha Agad: May 1
know the total number that would be ab-
sorbed out of the 105 likely to be retrenched ?

Dr. P. 8. Deshmukh: According to
the present calculations, about so
are likely to be absorbed against the ex-
isting vacancies. Various steps are being
taken to see that they have full employment.

N.E.R. Claims Office
*622. Shri Jhulan Sinha: Will the
Minister of Railways be pleased to state
the present Eosition with regard to the
shifung of the NL.E.R. Claims Office from
Calcutta to Gorakhpur ?

The Parliamentary Secretary to the
Minister of Raillways and Transport
Esm Shahnawaz Khan): A smatement

ing the rc?uisite information is placed
on the Table of the House. [See Appendix
IV, Annexure No. Io ).
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. Shr} {l'lmlm Sinha : May I know
In view of the fact that inconvenience is
still being felt by the persons affected, whe-
ther the Government contemplate to ex-
pedite the completion of the process of
transfer ?

-Shri Shahnawaz Khan : The pro-
cess of transfer has been completed almost,
The only work that is left behind is the
scttlement of arrears of compensation.

Sethu Samudram Project

*¢33. Shri Krishnac Joshi 3
Will' the | Minister of Transport be
pleased to refer to the reply givento Star-
1ed Question No. 1487 on the 16th April,
1956 and state whether Government have
accepted the recommendations of Sethu
Samudram Project Sub-Committee ?

The Deputy Minister of Rnn“ﬁm
and T ort (Shri : Not
yet, Sir. win technical investigations
are considered necessary before final de-
cisions can be taken.  Arrangements for
carrying out these investigations are in hand.

Shri Krishnacharya Joshi IMI]F I
know what were the main recommenda-
tions of thiz sub-committee ?

Shri Alagesan : The committee has
recommended that a channel in the main
land west of Pamban bridge may be cut
and ships can come by that channel. Itis
also linked with the development of Tuti-
corin port.

Shri Krishnacharya Joshi: What
is the estimated cest of this project ? In
how many years will this be completed ?

Shri Alagesan : The committee has
given a rough estimate of the cost. [t has
put it at Rs.' 10 crores. That is only
tentative, Unless we have the data that we
are going to collect, and afinal project
report is prepared, we will not be able to
give the exact cost.

Shri T. B. Vittal Rao: May I
know why ugain it is referred to a technical
committec or technical investigation in view
of the fact that this committec was helped
by technical officers ? '

Shri Alagesan : It is truc that there
was a technical officer associated with this
committee. That is not enough. Enough
technical data were not before the Commut-
tee. There were certain data which were
collected before they framed the report.
Those data were not considered enough.
They have to make an hydrographic survey
along the route recommended by this
committee after which only we will be able
to take concrete steps.

Shri T. B. Vittal Rao: May | know
whether the investigations are being carried
on by a technical committee or a technical
szpert only?
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_ Shri Alagesan: These investigations

will be done by the H*ﬂmgn hic Survey
people attached to the Indian Navy.

Shri B. S. Murthy : Who s in charge
of the technical investigation and how long
will they take to finalise it ?

Shri Alagesan : I have already ans-
wered a part of the question. It may
take about six months,

?hrl B. 8. Murthy : Who is in char-
Be

Mr. Speaker : Hydrographic Survey
people.

Shri Matthen :  As this project is
likely to benefit the whole of south India,
will the hon. Minister give top priority to
thé; r.l;atter and expedite it as soon as pos-
sible

Shri Alagesan : That would be taken
into account. '

India Registered Aircraft in Foreign
Countries

*624. Shri Jaipal Singh ;1 Will the
Minister of Cnn’nulnndm be pleased
to state :

(a) the number of aircraft with Indian
registration operating in foreign countries;

(b) the number of Indian pilots em-
ployed; and

(c) the reasons for permitting India-
registered aircraft to operate for Non-
Indian companies ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Five.

(b) 17.

(¢) The aircraft have been allowed to
operate outside India (1) to cpable full
utilisation of the fleet, (i) to earn forcign
exchange and (iif) to sfford an opportunity
for Indian crew to gain uscful cxperierce in
international operations.

Shri Jaipal Singh : The hon. Minis-
ter made a reference to the fact of our
carning foreign cxchange. May we know
whether the remittances of money earned
by these activities arc channelled through
India ?

Mr, Speaker i Arc they sent 1o America
through India, that is what he wants to know.

Shri Jaipal Singh: Yes. If the
are sent to countries other than the coun-
tries of their operations, are the remirtances
canalised through India, because the hon.
Minister  mentioned something  about
our ecarning foreign exchange ?

Shri K. D. Malaviya: Yes Sir.
That was a general answer supplied by
me. With regard to specific routing of
this exchange, I have no information.
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Shri Jai Singh: In view of the
fact that sircraft are registered in
our country, what arrangements have
Government for the periodical checking
of these aircraft ?

Shri K. D. Malaviya: I learn that
certain arrangements have been made with
these aircraft for periodical checking,
and as soon as those ggautiom which have
been taken are satisfactorily checked up,
their registration is renewed. Otherwise,
they are de-registered.

Shri Jaipal Singh t Are we to under-
stand that arrangements have been made
for the periodical checking of the aircraft
in the countries they are operating in,
or dothe aircraft come to our country to
be checked ?

Shri K. D. Malaviya : I do not know,
but there are certain ts which
have been made. Subject to correction,

perhaps they are checked in our country.

Shri Kasliwal: In which foreign
countries are these aircraft operating?

Shri K. D. Malaviya: In the nei-

bouring countries, Arabia and in some
?f the ecastern countries. Some of these
oreign companies operate in Kashmir
through the UNO also.

. Shrimati Tarkeshwari Sinha : What
is the underlying idea and specific agdvan-
tage in those aircraft being registered here
and then operating there ?

Shri K. D. Malaviya: Just to open
up areas and give experience to our own
boys and to establish relations with the
neighbouring countries, :

Shri G. 8. Singht Is the hon.
Minister aware that these pilots operating
these aircraft are flying longer hours as
laid down in the regulations and if so, has
the Director-General of Civil Awviation
Fot any means of checking their health and
icensing them as they happen to stay out-
side the country for ;eriodlof more than
two or three ycars

Shri K. D. Malaviya: It sccms te
me a suggestion. I will pass on the sug-
gestion to the Minister,

Re-railing Device

* 636. Shri Ihfhmtll Singh :
Will the Minister of Railways be pleased
to state whether it is a fact that a new
re-railing device developed by a West
German firm and demonstrated at several
fhm in India proved to be useful for
ndian Railways ?

The Parliamentary to
the Minister of Raliways - and Trans-
poﬂn(:hﬂszlqlﬁnlm Kll-ll)t The

pment recently demons-
med at Dol dmdLowerPlrgl Work-
shope of the Western Railway and at
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Narculdangs Loco shed (Calcutta Sealdah)
on the Eastern Railway been reported
as useful to the requirements of the Indian
Railways,

The questions of obtaining this equip-
ment on a few Railways is under consi-
deration.

Shri Raghunath Singh : When is 1t
going to Be introduced in India?

Shri Shahnawaz Khan: I  have
just said that the matter is under consi-
deration,

Fakirgram-Amingaon Line

* 627, Shri Amjad Ali: Will the
Minister of Railways be pleased to state
the protective measures that have been
taken to protect the line from Fakirgram
to Amingaon in North-Eastern Railways ?

The Parllamentary Secretary to the
Minister of Rail and Transport
(Shri Shahnawaz Khan) : The %rotec-
tion works at Gourang, Aic and Dulani
rivers have been completed by the North
Eastern Railway and those for Beki river
have been taken up by the State Govern-
ment. Some river training works of two
minor rivers have also been completed.

Shri Amjad Ali: Is it a fact thst an
aerial survey was recently conducted to
find out the volume of water discharges
from the sub-Himalayan ranges that flow
under this .une ?

Shri Shahnawaz Khan : If the hon,
Member is referring to the general question
of breaches on the Assam Rail Link that
matter is receiving attention and certain
surveys have been carried out as to whether
an l.l‘:emlive alignment should be intro-
duced.

Shri Amjad Ali: What is the total
expenditure incurred so far in the protec-
tion works on this line?

Mr. Speaker: All the years?
Shri Amjad Ali: All the years.

Mr, Srlkn: From the beginning
of the world ? How can any question be
answered like that? He must confine
himself to particular years,

S8hri Amjad Alit When they have
answered this question, they ougl: to be
able to give us some ides as to expen-
diture they have incurred in this line for the
protection works till now.

Mr Speaker : Over a particular year or
fwo years or a period,

Shri Amjad Ali: The question iteelf
suggests it,

Shri Shahnawax Khan: From the
year 1953-53 to the year 1955-56 the
total amount spent so far on this section
has been Rs. 12,00,50,090.
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Booking Clerks

* 638. Shri M. S. Gurupadaswamy
Will the Minister of Rallways be pleased
10 state :

(a) whether attention of Government
has been drawn to the grievances of Nor-
thern Railway Booking Clerks re
the avenues of promotions, residenti
accommodation and other difficulties ; and

(b) if so, the action that the Govern-
ment have taken or propose taking in the
above matter?

The Parliamentary Secretary to
the Minister of Railways and Trans-
g"ﬂ, (Shri Shahnawaz Khan): (a) Yes,

1L,

. (b) The matter is under considera-
tion.

Shri M. 8. Guru y 1 May
I know whether the recruitment policy of
the Railway Board has prejudiced the
clerks working already in the Northern
Railway ?

Shri Shahnawaz Khan : No, Sir.

Shri M. S. Gurupadaswamy : May
I know whether it is a fact that the re-
cent recruitments to the clerical cadre
have overlooked the senioriy of the clerks
working in this region?

Shri Shahnawsx Khan : A number
of grievances from the clerks of the North-
ern Railway were received in the form of
a memorandum and all those points are
receiving attention.

Shri V. Muniswamy : May I know
whether any decision taken on this memo-
randum will be lrplicable to Northern
Railway clerks only or to clerks working
on all the railways?

Shri Shahnawazx Khan : I should
request my hon, friend to have a little
patience until the decision is taken and then
raise this question.

Shri T. N. Singh : May I know
whether avenues of promotions have al-
ready been found in corresponding or
similar services like ticket collectors and
others only a few months or a year ago,
and if so, why s of promotion
in regard to these booking clerks and
commercial clerks were also not taken up
at the same time to avoid any heart-burmn-

ing?

The Deputy

and Transport (Shri Alagesan) : That
is one of the demands. One of their de-
mands is that their channel of promotion
is limited. That is also being examined.
Whereas other categories are allowed to
sppear for accounts examinations, they
are not permitted to doso. All those
things are being looked into.
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Shri T. N. Singh : Among the com-
mercial clerks themselves, the booking
cletks and those working in the claims
office, there is already a discrepancy re-
tu;dlng chances of promotion. Is that
°0

Shri Alagesan ¢ I am not able to sa
off-hand. )

Shri T. B, Vittal Rao: The
Railway  Minister while presenting the
budget announced that he was going to
increase the number of higher grades,
At what stage is that pro and when
is it likely to be finalised

The Minister of Rallways and
Transport (Shri Lal Bahadur Shastri);
That is being considered by a fe® directors
of the Railway Board. hey have for-
mulated certain tentative proposals. My
difficulty has been that we have not been
able to consult the Federation in this
matter so far. We do not want that we
should get their opinion before making
any formal announcement, but in case
it is not possible to do 8o or it takes
time then perhaps the Government at
their own initiative will have to an-
nounce their decision after some time,

Private Rallways

. Shrimati Renu Chakravartty:
Will the Minister of Radlways be pleased
to state;

(a) the findings of the ;_Yeei;l officer
appointed to examine the Howrah-Amta
and Howrah-Sealkhala Light Railway of
Martin and Co., and possibilities of its
being taken over by Government; and

(b) whether Government has arrived
at any decision and if so, what is it?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan) : (a)
and (b). The question of taking over the
Howrah Amta and Howrah-Sealkhals
Light Railways was not referred to the
Special Officer inted by the Eastern
Railways at the instance of the Railway
Board. Under the contract the authority
empowered to acquire the Light Railways
are the local District Boards and Munici-

palities.

Shrimati Renu Chakravartty : I
it not a fact that the special officer appoint-
ed by the railways to enquire into this mat-
ter gave his opinion that it could be natiops-
lised as part of the Howrah Yard Develop-
ment and Electrification Scheme ?

Shri Shahnawax Khan 1 No, I do
not think there was any such recommen-
dation.

Shrimati Renu Chakravartty : Ip
view of the fact that this railway is a
very old railway and yet caters to a very
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large and growing population, and also
in view of the fact that the coal freight and
coaching carnings total about Rs. 2§
lakhs a month, may I know whether Gov-
ernment have considered the economic
advantages of taking over this railway as well
as its utility aspect?

Shr1 Shahnawaz Khan ¢ A confiden-
tial traffic survey was conducted in respect
of the Howrah-Amta section, and it came
to light that it woula be very uneconomical
for the railways to take it over.

Catering Contracts

*631. Shri S. C. Samanta : Wil the
Minister of Railways be pleased to
state :

(a) whether some big catering con-
tractors in Railways have filed suits in
law courts against termination of their
contracts;

(b) if so, their names; and

(c) whether any of the suits has been
finally settled?

The Deputy Minister of Rallways
;nd Transport (Shri Alagesan) : (a)
€8,

(b) 1. M/s. Ballabhadas
and allied firms of —

(a) M/s. Ballabhadas Aggarwal.
+\b) M/s. Eshwardas & Sons.

(¢) M/s. Eshwardas Jyoti Prasad.
2. M/s. A. H. Khan & Co,
3. My/s. H. P. Nag Bros.
4. M/s. Gunaish Lal & Co.

Eshwardas

(c) Some of the suits have been settled
in favour of the Railways while the other
are still pending.

Shri S. C. Samanta : May I know
the grounds on which these suits have been
filed by these contractors?

Shri Alagesan : Thcy have alleged
grounds of discrimination, and that t
have go: as much right as the per-
manent railway employees and so on and
so forth—very funny grounds.

Shri 8. C. Samanta : Is it not a fact
that they were tound by egreements,
and if so, was there any defect in the agree-
ﬁﬂ? which has been pointed out by

Mr. Speaker : I belicve the matter is
sub judice, and some of those suits are still
pending.

Shri Alagesan : Yes, some of them are
pending. '

Mr, Speaker : It is not right to ask
questions relating to them.
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Shri S. C. Samanta : May 1 know
whether those contractors who
have filed suits are being allowed to have
contracts in other stations 2lso, that have
been offered to them?

Shri Alagesan : In fact, scme of these

contractors have gone to the courts and
obtained injunctions against the Railway
Administration from vacating them from
the cstablishments which they were run-
ning. :
_ The idea was to reduce tne large hold-
ings and reallot them 1o smaller ple,
and also take some for depmmnum:er-
ing. Now, the railways have been preven-
ted from doing it, nerever the courts
have decided in our favour, as for instance,
in Delhi and Bombay, we were able to
move in and start departmental catering
on a few stations and also reallot the con-
tracts o smaller contractors.

Shri B. S. Murthy : May I know
hovl}n;.lny injunctions * have been lifted
so far

Shri Alagesan: As I said, the Supreme
Court, the Punjab High Court and the
Bombay High Court have decided in our
favour, and there are suits penaing in the
Calcutta, Patna and Allahabad High Courts.

Mr. Speaker : The hon. Memter
wants to know whether, apart from the
disposal of the suits, in the pending
suits, some of these injunctions have
been removed or withdrawn.

Shri Alagesan : Wherever these suits
pave been settled in our favour, they have
been withdrawn,

Mr. Speaker : What about other
suits ?

Shri Alagesan 1 The other suits are
pending in the other courts.

Shri Gidwani : Shri S. C. Semanta’s
carlier question was whether those con-
tractors who have filed suits have been
allowed ntw contracts, and they are
continuing to be in possession of 1hose
contracts.

Shri Alagesan : In fact, the pro-
Egul is to reduce the size of their large

Idings. So, there is no question of allot-
ting new contracts to them.

, Tala Bridge

*632. Shri N. B, Chowdhury 1 Will
the Minister of Railways be plossed to
state :

(a) whether serious defect in the Tala
Railway Bridge in Calcutta area has re-
cently led to a serious Bus accident re-
:%tin; in the death of several persons;

(b) if so, the steps Government have
taken to remodel and improve the said
bridge ?
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The Parllam>atary Secretary to
the Miaister of Riilways and Trans-
ort (Shri Shabnawaz Khan) : (a)
is no defect in the Tala Railway
Bridge. There was a ssrious bus acci-
dent recently on the Bridge but it is under-
stood to be due to the driver losing con-
trol of the bus.

(b) Does not arise.

Shri N. B. Chowdhury : May I know
whether Government propose to pay any
compensation or ex gratia grants to the
families of the deceased persons who were
the sole wage-earners in their families ?

Shri Shahnawazx Khan : I do not
understand avhy the railways should g;r
Some passcngers are travelling in a s
the driver loses control and the bus meets
with an accident. How do the railways
come in there?

Shri N. B. Chowdhury : In view of the
fact that this bridge has not been repaired
since 1 in the absence of an apportion-
ment of responsibility as between the State
Government and the Central Government,
may I know, whether the bridge would be
examined immediately and steps taken to
get it repaired, so that further disasters may
be prevented ?

Shri Shahnawaz Khan . As far as
the railways are concerned, there is nothing
wrong in this bridge. It is working per-
fectly well. There is no danger from this
bridge to any transport. But if, as the
hon. Member has suggested, it needs any
improvement from tge point of view of
road transport, then that matter will be
looked into.

Shrli H. N. Mukerjee : May | know
whether the Minister is aware that there is
hardly a proper railing to this bridge on
either side, and that there is hardly any
facility for the kind of pedestrian and
vehicular traffic which passes over this
bridge, which must have been built a very
long time ago?

Shri Shahnawaz Kbken : I might
inform the hon. Member that the question
of widening this bridge from 30 feet to
61 fect and 8 inches is under active con-
sideration; the matter is under negotiation
-between the Railway Ministry and the
State Government. [ hope the thing
will be finalised very soon.

New Sanchi Rallway Station

. I;g. Dr. Rama Rao : Will the Minis-
ter of Railways be pleased to state:

(a) the expenditure incurred for con-
structing the new Sanchi Railway Sta-
tion;

) (‘:a)d whether Govemn:mm have in-
stitu any departme! enquiry into
the causes of large.scale leakage of the roof
of the station building; and

(c) if s0, the action taken?
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The Parliamentary Secreotary to
the Minister of Railways and Trans-
port (Shri Shahnawax Khan) : (a)
Apparently the hon. Member is referring
to the works for additional amenities to
passengera provided at Sanchi. The ex-
penditure incurred on these is approxi-
mately Rs. 2-25 lakhs,

(b) The leakage was in the retiring
rooms and was due to the defective tiling.
The contractor who carried out the work
attended to the defects immediately and
leaking has been stopped.

(¢) The contractor has given an under-
taking that he would attend to all further
leaking, if any. Itis proposed to withdraw
part of the contractor’s final bill, as a
guarantee for this.

Dr. Rama Rao : May I know whe-
ther the estimated expenditure is above or
below Rs, 2:25 lakhs ?

Mr. 8§ t The hon., Member
wants to know whether the al
estimate has been excecded.

Shri Shahnawax Khan : I require
notice. I do not think so, but I require
notice.

Dr. Rama Rao : When certain works
are carried out in a hurry with a view to
expediting them, what precautions do
Government take to sec that shabby
work is not done in the name of expedi-
tious work?

. Mvr, Speaker : That is a general ques-
tion,
Rampur Haldwani Line

*634. Shri B. D. Pande : Will the
Minister of Railways be pleased to refer
to the reply given to Starred Question
No. 72 on the 17th February, 1956 and
state :

(a) whether the reconnaissance ¢n-
gineering and traffic survey has been car
ried out for a broad-gauge line from
Rampur to Haldwani, a distance of 48
miles; and

(b) if so, with what results ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-

(Shri Shahnawazx Khan) : (a)
he Traffic Survey is in progress.
Engincering Survey will be taken up as
soon as possible.
(b) Does not arise.

Shri B. D. Pande : May I know the
estimated cost of this line?

Shri Shahnawaz Khan : Taat will
be known after the survey is completed,

Shri C. D. Pande : Thereis a sugges-
tion that the estimated cost should be based
on the assumption that there should be
90 pounder new rails, whereas the same
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work can be done by using 75 pounder
released rails, In view of this, may I know
whether Government will consider the pos-
sibility of reducing the expenditure by
using lighter rails, so that the project may
be commercially sound ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan) : It
was surveyed for a metre gauge line...

Shri C. D. Pande : Broad gauge line.

Shri Alagesan :....Now thereisa
Bropoul to survey it for a broad gauge
ine. The estimate for that has been sanc-
tioned, and the reconnaissance survey and
traffic survey will again take place. I am
not able to say what rails would be used.
It is too much of a detail to go into pounds
of rails and so on,

Terminal Tax on Visitors

_“Gg-;. Dr. Ram Subhag Singh :
;Wnll t:: e Minister of Railways be pleased
o state :

(a) whether certain State * Governe
ments have approached the Government
of India for enacting legislation to allow
corporations and municipalities to levy
terminal*tax on all visitors;

(b) if so, the number of State Gov-
orr:lmenta which have made such requests;
an

(c) whether the Government of India
have taken any decision in that
regard ? '

The Deputy, Minister of Railways
g’nd T!Iﬂ.lpof{ (Shri Alagesan) : (2)

e,

(b) Three. (West Bengal, Andhra and
Madras).

() It has been decided to enact ge neral
legislation empowering the  Central
%rcmment to levy l}-‘.rmiml ta:n:f on

'way gers travelling to and from
ylaces otl pilgrimage, fairs, melas etc.

oft weer weiw . W & arr ww
7 fs a8 N ZfAw vy R § S
9T farwre frar o <@ 8, a€ W WY
d Wfreare & wror fear o @ &,
T oagt W ¥t T
w1 ¥ frd, anfr & arforgt o Wi v
Yar wT oW ?

ok awr qfowge st (st o
wyTe wrelt) © ay O ST wer §
e 2w ¥, wg @R & qw Af
s & ok s wfafatfeds
U wWwer AE ¥ qre f wmar § Wi
® @ w2 w afrat o ghewr & fod
et
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Shrimati Tarkeshwari Sinha : May
I know whether before enacting this le-
gislation Government propose to inquire
and ascertain public opinion as to whether
religious sanctity is hurt by this proposal
of levying terminal tax on religious per-
sons ?

Shri Lal Bahadur Shastri : I do not
think any such inquiry is necessary, because
even at present these taxes are being levied.
Recently, during the Kumbh Mela in
Allahabad as well as at Hardwar, there was
a levy and it was gladly paid by the lakhs
and lakhs of passengers who visited these
places.

Shri B. S. Murthy : May I know
whether any estimate has been.made about
the financial aspect of this question in res-
pect of these three States

Shri t That we will not be
able tosay. It will depend upon the muni-
cipal area and the number of pilgrims.

Shrimati Tarkeshwari Sinha : What
is the purpose behind taxing people like
this ? ey are already paying to the
railways when they go there.

Mr. Speaker : Are we arguing about
these impositions here?

Shrimati Tarkeshwari Sinha : As
s men of public opinion, we feel that
this fax is going to be very unpopular.,

Mr. Speaker : These are all terminal

taxes. This is one of the taxes contempla-
ted in the Constitution.

ft wwe? ;. wr W fiAw
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of Goods S
Employees Ba;:.:ng tation,

*638. Shri H. N. Mukerjee 1 Will the
Minister of Rallways be pleased to state:

(a) whether his attention has been
drawn to the grievances of employees
working at South-Eastern Railway goods
booking station at Armenian Ghat, Cal-
cutta;

(b) whether it is a fact that such em-
ployees are being denied the status of
railway servants and are being thrown to
the mercy of private contracting firms;
and

(c¢) whether he will rectify the position
and absorb such employees into the re-
gular railway administration.?

the
(Shri Shahnawaz Khan) 1t (a)
vu. Representations were received from
the Pabna Biswas Motor Service Emplo-
Union requestipg that the staff work-
I:;.under the Pabna Biswas Motor Ser-
vice Limited at the /Armenian Ghat Out-
Agency should be absorbed as rogular rail-
way employees. :

(b) The Armenian Ghat Qut-Agency
is not a regular railway office, but is a
booking agency worked by a contractor un-
der agreement with the South-Bastern
Railway. The Contractor employs his
own staff and they are not railway servants,
Therefore the question of treating

staff as railway servants does not arise,

(c) In view of answer to (b) the question
of rectifying the position and abscrbing the
staff in the Railway does not arise.

Shri H. N. Mukerjee: Has Govern-
ment ascertained whether it is & fact that
while contractor-worked Qut-Agencie
may-be a feature of our railways, it is
ipi:?m the letter and spirit of the Railways

ct

The Deputy Minister of Railways
and Transport (S8hri Alagesan): I do
not think so.
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Shri H. N. Mukerjee : Is the
Minister aware that employces working
in the Out-Agencies issue railway receipts
in the name of the railways and fill in
forms, and these forms are recorded which
have on them the words ‘To be filled by
the railway staff only’, and that, therefore,
in all conscience they should be treated
as railway servants?

Shri Alagesan: This is an arrange-
ment which has been there for a long
time, It is & very strange proposition to
suggest that all private employees of
concerns  who are associated with, or who
are working under the aegis of the railways
should be taken by the railways, I think
it springs from a mind that every employes
should be a State employee. It is just
not possible.

Nellore Station

*640. Shri Ramachandra Reddl Will
the Minister of Rallways be pleamsed to
refer to the reply given to Unstarred
Question No. 795 on the 218t December,
1955 and state:

(») the reasons for the delay in the
completion of the remodelling of Nellore
Railway Station (Southern Railway); and

(b) ;rhan it is expected to be com-

The Parliamentary Secretary to the
of Rallways and T; port
(Shri Shahnawas Khan)1 (a) was

no unusual and avoidable delay in the
mﬂn of the work of lling of
cllore Railway Station, There was,
however, some set-back at a stage due to
non-availability of steel but the progress
has since been quite sstisfactory.
(b) Within this year.

Shri Ramachandra Reddl: If there
was a delay due to non-availability of
stoel, why should there be delay with
regard to other constructions not invol-
ving steel? .

Shri Shabnawag Khant As [ mid,
there was no avoidable delay. I might
inform the hon. Member :hntofby Marck
1946, very nearly 8o per.cent. of the work
l'lla :‘.nen mphted.p.

Shri Ramachandra Reddi: In reply
to a question during the last session or so,
I was told that out of an estimate of Rs.
13 lakhs, they spent only Rs. s lakhs.
Bver since, the whole work is at a standstill.
May I know whether, in view of this, the
estimate of the Parliamentary Secretary
that 80 per cent. of the work is completed
is correct?

The Dep Minister of Railways and
Tnuportngllrl Alagesan): Both are
correct.

Shri B. 8. Murthy: May I know the
resson why only one-third Jthe platform
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.

18 being provided with roof and the rest
has no roof with the result that passengers
are exposed to sun and rain?

Shri Alagesan: The entire length of
the platform is always not covered by
roof. Itisonly a portion that is so covered.
I do not know the length which is being
covered and the length left uncovered.

Shri Ramachandra Reddi: When is
the work likely to be recommenced ?

Shri Alagesan: It is already procees
ding.

Bongaigaon Workshop

*641. Shri Debendra Nath Sarma:
Will the Minister of Railways be pleased
to state:

) whether Government propose (o
enlarge the workshop at Bongaigaon
in the N. E. Rly, for repairing and mmplete
overhauling of coaches and wagons ; and

(b) if so, from when the work will be
started ?

The Parliamentary Secretary to tho
Minister of Rallways and Transp
(Shri Shahnawas Rnn) (a) and (b)
The matter is under consideration of the
Railway Board.

8 Debendra Nath Sarma : How
long Will it take to finalise the matter?

Al
Shri Shahnawaz Khan : As soon as
the Railway Board has considered it.

Aerodrome at Udaipur

*643. Shri Balwant Sinha Mchta:
Will the Minister of Communications
be pleased to state:

(a) whether the construction  of
Acrodrome at Udaipur has been com-
pleted;

(b) if so, to what important places
it will be linked with in the country; and

(c) when the service will be operated ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) No, Sir.
The work is expected to be completed by
the end of 1956.

(b) and (¢) The question of starting a
scheduled or feeder service through Udsipu
and connecting it with other places in the
country will be examined after the aere-
drome has been constructed,

Shri Balwant Sinha Mchta: May I
know the total estimated cost, and how
much has been spent so far?

Shri K. D. Malaviya : The latest
revised estimate of the CPWD is Rs. 8-75
lakhs, exclusive of departmental ch arges
which will work out to abo ut Rs. 70,000.
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The progress so far made is:

Runway: Solirg and metalling com-
plete.

Side Strips: Filling in progress,
90 per cent, work completed.

Domestic Accommodation: Complete}]
except electric supply.

Terminal Building: Work in progress.

Fencing: Complete,

Air Service between Ratnagiri and
Konkan

*644. Shri Kajrolkar: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that the Indian
Airlines Corporation have worked out a
programme (O start an air service to Ratna-
giri on the Konkan coast;

(b) if so, whether the constructionWof
l:lk acrodrome at Ratnagiri has been under-
taken;

(e) if not, when the construction work
will commence;

(d) when the air service to Ratnagiri
is expected to commence ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a)to (d). It has
been decided to construct an aerodrome
at Ratnagiri during the Second Five
Year Plan. - The construction work is
expected to be started during 1957-58.
The question of operating an air_ service
to Ratnagiri can arise only after the
afl:roddrm: at Ratnagiri has been com-
pleted.
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G.T. and Janata Expresses

*612. Shri A. K. Gopalan: Will the
Minister of Railways be pleascd to state:

(a) whether Government have received
any representation from the Malayalee
residents in Delhi requesting that th h
compartments may be attached to t
G.T. Express and Janata Express for
M:ingalore and Cochin Harbour Stations;
an

(b) if so, the action proposed to be
taken in this regard ?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnaway Khan) : (a) Represen-
tations have been received for the intro-
duction of through coaches between Delhi
and Mangalore and Delhi and Cochin by
the Grand Trunk Express trains but not
by the Janata Express trains.

_(b) Apart from lack of traffic justifica-
tion, room is also not available on the
trains concerned for extra

National Dairy Research Imstitute

*618. Shri Madish Gowda : Will the
+ Minister of Food and Agriculture be
pleased to state:

(a) whether any step has been taken
to upgrade the Hallikar and ‘Amritmahal
oreed of cattle in National Dairy Research
Institute at Karnal or at any of its subordi-
nate stations; and

(b) if 80, how far they have succeeded ?

The Minister of Agriculture (Dr. P. 8.
Deshmukh) : (a) No work has been done
at the National Dairy Research Institute
Karnal to upgrade the Hallikar and
Amritmahal breeds of cattle. At the
 Southern Regional Station of the National
Dairy Research Institute at Bangalore,
improved types of Hallikar bulls are being
used under the Key Village Scheme
to upgrade the local Hallikar cattle,

(b) The upgrading work with Hallikar at
Bangalore was started only about three
years ago. It is too early to measure the
success achieved because the progenies
born of the improved bull have not ye
reached the production stage. :

2 AUGUST 1956

Written Answers 742

Sheep Breeding Research Stations

*6ag. Dr. chlnd.i : Will the Minis-
ter of Food and Agriculture be pleased
10 state :

(®) the number of sheep breeding
rescarch stations started so far for the
improvement of sheep and wool and
their location; and

(b) the number of sheep farms to be
established this year and the places selected
for the purpose?

The Minister of culture (Dr.
P, 8. Deshmukh) : (a) A statement is
laid on the Table of the Lok Sabha, [See
Appendix IV, Annexure No. 11).

(b) None during the current year. But
under the all India scheme for the develop-
ment of sheep and wool included in the
Second Five Year Plan, three Sheep
Breeding Farms are proposed to be estab-
lished in Saurashtra, Himachal Pradesh and
Madhya Pradesh by the respective partici-
pating States in the Second year of the
plan (1957-58). The estimated cost of
these farms including fleece- testing labo-
ratories one attached to each farm will be
Rs. 9-78 lakhs, Rs. 4'95 lakuis as recurring
and Rs. 483 lakhs as non-recurring.

Dimapur and fmphal More Road

*630. Shri Rishang Keishing : Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the Dimapur
Road and the Imphal More Road have
been very badly damaged by the landslides
in the current monsoon;

(b) how far these landslides have affected
the usual running of the motor services
between Dimapur and Imphal, and Imphal
and More;

(c) the extent of damage to roads; and

(d) how far the damages to the roads
have been repaired?

The Deputy Minister of and

Transport ('zhd Alagesan): (a) Except
in mile 64 (ncar Mao) of the Kohima-
Imphal Section, the landslides on these
roads were petty.
. (b) Normal traffic was not affected
except between the portion from Kohima
to K‘.lo of the Dimapur-Imphal road
which was closed to traffic for slip clearance
for about 13 days.

(c) Near M=o in a length of about 500 ft.
the entire portion of the original road
subsided and went down by about 400 ft.
and soft soil from uphill side slipped down
and covered the road. At other places
the damage caused to the roads by rains
and landslides was not much.

(d) The roads have been restored.
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Railway Headquarters

*635. Shri L. BEacharan : Will the
Minister of Rallways be pleased to gate:

(a) whether it is a fact that the cons-
truction of the proposed divisional Railway
Headquarters of Southern Railwey at
“Olarskkot” has slowed down; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Rallways and Trans
(Shri Shahnawaz Khan). (a) Yes,
short period,

(b) The work had been temporarily
held in abeyance pending consideration /
of some fresh representations in favour of
Shoranur,

Indian Telephone Industries

*636. Shri Thimmaiah: Will the
Ministtr of Communications be pleased
to state:

(8) the total number of officers working
at present in the Indian Telephone Indus-
tries, Bangalore; and

(b) how many of them belong to Schedu-
led Castes ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) Ninety-two'

(b) one.
Hanumangarh—Sri Ganganagar Line

*639. Shri P, L. Baru : Will the
Minister of Railways be pleased to state:

(a) whether it is a fact that due to
non-availability of accommodation in
passenger trains, the passengers travel
1}){11 the roo}l"l :fsﬂd(:}e trains between

anumangarh an ANganagar stations
of the Northern Railway;

(b) whether Government are aware
of the fact that some Railway employees
and members of their families frequently
tn\;sel from the Hanununml;wuluncum
to Sri Ganganagar station without tickets
for witnessing cinema shows there, thereby
causing great hardship to bonc_ﬁda passen-
ners; and

(c) whether Government arc aware that
the new electric fans installed last year
are not giving satisfactory service though
they are compamtively costly ?

ys ransport

(Shri Shahnawax Khan) :(a) Although
in the passen-
germimrunnin;outhuncﬁm it is not
correct that on that account passengers
travel on roofs of carriages.

(b) No reports hive been received by the

Northern Railway of railway employees
and their families so travelling nor have
any such cases been detected.

(c) No,

Tractorisation of Land

:? Shri Kamath: Will the Minis-
ter of Food and Agriculture be pleased
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to refer to the reply given to Starred
Question No. 2611 on the 28th May,
1956 and state:

(a) whether the requisite information
regarding levy of interest on land tractori-
sation charges or arrears thereof has
since been collected; and

(b) when it will be laid on the Table
of the Sabha?

The Minister of Agriculture (Dr.
P. 8. Deshmukh) (a) Yes.

(b) The information is as follows:

The Governments of U.P. and Assam
do not levy any interest on tractorisa-
tion charges or arrears thereof, while
the Government of Madhya Bharat
charges interest.

Price of Rice in Tripura

Shri Dasaratha Deb:
“‘-'ﬁ{snﬂ Biren Dutt :

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the prevailing open market price
of rice per maund in Tripura;

(b) whether it is a fact that rice at present
is being sold u Rs. 60/- per ~maund
at Kamalpur and Amarpur division in the
open market;

(c) the open market price of rice in
other divisions;

(d) whether it is a fl.cl that Govern-
ment have authorised some lgem:‘rll_enmen

procure rice from outs ripura
mdtoullthanltlﬁxcdntemthc’
open market; and

(e) if so0, the price of rice that such
busincssmen  have heen authorised to
scll at, in the open

The Minister of A;ﬂnltun (Dr.
P. S. Deshmukh): (1) to (c) The entire
pogulmon of Agartala, its suburbs and the

divisional headquarters of the State,
is getting supply of rice under the m.formnl
rationing scheme at 3 seers per per
adult and half the quantit r chlld
Rs. 15/ ﬁr maund from . fair pnce
shops. us, this price of Rl 15/- per
maund is the real efiective price of rice in
the towns where Govt. fair price shops are
functioning. In these towns open market
is also functioning but only to a small
extent, where some people purchase small
%%lenmtu of rice of their own choice.

open market prices in these towns
vary from Rs. 20/- and more per maund.

For a short period, when rice could not
be sent to Kamalpur and Amarpur divisions,
the open market prices did rise to Rs. 50/«
tol!.l!w- meuhml r u;:l

45/- to 50/~ at r ow

Government fair price shops are functioning
in these towns and rice is being issued at
Rs. 15/- per maund,

(d) and (e) Private traders are free to
briag rice from outside Tripura and
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Solcn, The Dt oo S esoge wb
is ooy arrange

of tlul rice by the traders at a c: which
gives them only a reasons

“These private traders cater to thenoedtof
-only that lmall section of the le which
prefers t purchase rice their own
«choice even at higher prices,

Sefdsrjang Ailrpost
_ %48, Dr.S. N. Siaka: :'Will the
Minister of Communications be pleased
0 atate:

)whﬂbcrtheEaltem approaches of

the § aitport are  constantly
endangered by the ce of innumerable
vultures flying over the carcasees scattered
nearabout;

(b) whether complaints of such pature
have reached the authorities from time to
time; and

(c) the action taken to remove the
danger, and how far the danger has been
removed ?

The Ministor of Natural Resources
{Shri K. D. Malaviya) (a) to (c) I
place on the Table of the Lok Sabha a
amiement gi the requisite information,
{See Appendix [V, Annexure No, 1a].

Duprhlnﬂnyunobyﬂood
Waters

Shri Bishwa Nath Roy !
*647.{ Chandburi Muhsmmed
Shaffoe:

Will the Minister of Ratiways be
pleased to state:

(a) whether the atention of Gov-
emment has been dtt;lm w th: serious
situatjon concerni e t to
the Railway line (N.E. ﬁ?} nm
{U. P.) owing to flood in the Ghogra;

(b) whether it is a fact that water of
the flooded river has reached spots which
arc at a distance of few yards only from the
Railway line; and

(c) whether proper arrangements have

Bm made for protection the Railway
ne ?

Parllamentary to
the f Rallways

ﬁ'nﬁum is nwut':f.the :hb)fwl:::(;i
Ghogra River r l??

:9 ofthe u-Chupn Section of the
Railway.
(b) The shortest dj besween the
2ver'aﬂutlandt.b£ y lihe 1§ 400
' {c) Yes.

men
2448, B. Vital Reo :
\6bri A. K. Gopalan !
Will the Minister of Transport be
pleased to state:

w"’ﬂ"“"'.{'ﬁ,ﬁm‘tﬁ.
ago SLD
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prepared in conjunction with an LL.O.
expert;

(b) ifso, the main features of this
scheme;

{©) when the scheme will ke put inte
opération ?

The Parllamentary s.emnry

rt
m“: Klun) :(l)

(b) The scheme provides for (i)
employment injury insurance (cash
ﬂt). (ii) Sickness insurince (cash beneﬂtj,
(iif) Medical ure. (iv) waiting pay durl oIH
stay at ports of recruitment and (v)
age pension.

(c) The views of shipowners as well
as seafarers on the scheme have been in-
vited. The matter will be considered
further on receipt of their replies.
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Purchase of Ships from Yugoslavia
6 n_{Shr! Bibhuti Mishra :
50- Shei M. S. Gurupadaswamy i

Will the Minister of Transporf be
pleased to state:

(a) whether it is a fact that India Go-
vernment contemplate purchasing ships
from Yugoslavia;

(b) if so, the number of ships to be pur-
chased; and

(c) how do the prices of those ships
compare in world market?

The Deputy Minister of Railwa
and Transport (Shri Alagesan) : (a)
to (c) There is no proposal to purchase
ships from Yugoslavia on Government
account.  The Western Shipping Cor-
poration (Private) Ltd, Bombay, a State-
owned and State-operated Shipping Com-
pany has, decided to place an order for the
construction of a motor cargo ship with a
Yugoslav ship-yard at a cost of about Rs.
130 lakhs, The price negotiated does not
compare unfavourably with prices pre-
vailing in the world market at present,

Forest Research Institute

_*651. Shri Madiah Gowda : Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any, and it 80, what re-
search is conducted in the Forest Research
Institute, to improve the extent and qua-
lity of sandal wood;

(b) whether any remedy has been dis-
covered to overcome the sandal wood
discase, spikes,

(c) how much of sandal wood is con-

umed in our country every year,’and for
what purpose; and

(d) how much is exported every year?

The Minister of ture (Dr.
P. 8. Deshmukh) : (a) only research
work on sandal wood at present carried
out at the Institute is on artificdal mea-
sures to induce formation of valuable oil-
bearing heartwood.

(b) Not so far.

(c) About 2,400 to 2,500 tons per year
primarily for distillation of sandal wood
oil. It is also used in the manufacture of
incense sticks, in Indian medicine and for
religious purposes,

(d) 1,009 tons in 1954 and 934 tons in
1955.

Delhi Milk Supply Scheme

3., Shri D. C. Sharma : Will the
Minister of Food and be
pleased to refer to the reply given to
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Starred tion No. 2590 on tne 28th:
May, 1956 and state 3

~ (a) the progress so far made regard--
mﬁ the Delhi Milk Supply Scheme;
an

(b) the expenditure now estimated:
to be incurred on the proposed scheme?

The Minister of Agriculture (Dr..
P. 8. Deshmukh) : (a) The Scheme
has been approved in principle by the-
Planning Commission. It has been de-
cided to entrust it to a Statutory Milk
Board under the Government Indis.
and pending enactment of the neces-
sary legislation, an ad hoc Board is being.
set up to work the Scheme.

(b) About Rs. 3-74 crores during the-
Second Plan period.

Hindumalkot-Sriganganagar Railway

Shri Gidwani
“5*{ Sardar Igbal Singh :

Will the Minister of Rallways be pleas—
ed to state:

(a) whether Government have sanc-
tioned the survey for a broad gauge Rail--
way between Hindumalkot and Sriganga-
nagar; and

(b) when will the survey work be start-
?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
(Shri Shahnawaz Khan) : (a)
es, Sir.

(b) Very shortly.
India-Poland Shipping Agreement
*654. Shri Ram Krishan : Will the
Minister of Transport be pleased to
refer to the reply given to Starred Ques-

tion No. 2120 on the 1oth May, 1956-
and state:

(a) whether the agreement between. -
India and Poland has since been signed;:
and

(b) if so, the main terms of the agree-
ment ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan) 1 (a)
and (b) Yes, Sir..A cnp¥ of thi:feemmt
is laid on the Table of the Sabha.
[See Appendix IV, Annexure No. 13].

Crystalline Grape Sugar
*6ge. Shri Jhulan Sinha 1 Will the
Minister of Food and ture be -
pleased to state:

(a) whether his attention has been dawmr
to the Japanese method of producirég
crystalline grape sugar from wood whi
is reported to cost 20% less than the price
of imported sugar in that country; and

(b) if so, whether it is ible tor
adopt the same method in this counoy
to advantage?
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The Minister of Agriculture .
P. 8. Deshmukh) : (a) and (b), A 3(3:-
ment is placed on the Table of the Lok
;.S;bba. ][ e¢ Appendix IV, Annexure

0. 14)

W TwwT

*exg. off vy fay : w7 el
At ag wa f FO FG fE s @A
teus ® faemf d Wi o -
WHETT THTE o & faorel fawmr
& 0% 7% & v 0f famd » uralt
g ?

T oy afcagw st @ evrafaw
(oft mrgwerer wt) : fe--4E W
e wET A 3 o 3o fe
T ow Yy IS wadgraE AW
Tfor-gd Tox & ATIgR-grIRT AT
g gt WX e &wat & e o oft
Y, ¥33/2¢ e & gwaware (level
Crossing ) 9X Wer SR HIHIX
& faorefy e & ow g% & Tw Y
foed ow & 88 < wrwlt (7 f6 v)
AT | @ wiET 9T e e
T @

o W I e

*gxy. st peumend welt o oW
wwre G ag AR W O 0 fiw

(%) w1 FOAT & WTE W7
WTETH § TEE FE WA 6 Feqry
ot @ w7 o & W

(=) afz g, &t @ wow wx ¥
e & a7

mpfae derew st (ot ®o o
wreta) (%) Y, s ot
Fem Nfeal & wifes @7 ¥ ey
afz & gaemar oF e dwe & g
¥ fafeas grrw s 6 g
s g Tl ' uEE w@e
feg A § i wrw WX wE § ot
7w o et mivedt ot e A g€

(=) et & g I3
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New Railway Lines
*6s8. Shri Rishang r Will

the Minister of Railways be pleased to
state:

(a) the mileage of the new railway
lines constructed in the State of Assam
during the First Five Year Plan;

(b) the areas where the new railway
lines have been extended;

(c) the total amount incurred ; and

(d) if answers to (a), (b) and ?c) are in
the negative, the reasons thercfor?

The Parliamen to
the Minister of Railways sad Trone:
K;m‘I (Shri Shahnawaz Khan): (a)

1l

(b) and (c). Do not arise.

(d) Owing to traffic prospects to-
gether with the difficult terrain traversed
projects were not economically viable,

Agriculture Information Workshops

9. Shri 8. C. Samanta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given to
Starred Question No. 1997 on the 7th
May, 1956 and state:

(a) how many persons have been
trained so far in the agricultural infor-
mation workshops; and

(b) the results achieved ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Agricultural In-
formation Workshops are not a sort of
training centres but they are group meetings
designed to discuss mass communication
methods for disseminating agricultural
information and to demonstrate the latest
methods of preparation and production of
agricultural information materials, The
workshops are attended by employees of
the State Governments connected with
the work of dissemination of agricultural
information,

) Agricultural infarmation material
produced by the State Governments has
improved both in quality and quantity.

ot fawrf g

*ggo. oft off wreTaw T ;W
wiw st gy 5t tc =€, teve
aTifer e He T 30 & FOT
¥ wrrd ¥ 77 TR # $ R

(%) wn fafw i § -

A faart Qe & gty ww s
fsd w0 wrd w7 frafor & & i oY
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wrdy evrrat Wi R ¥ AR |
frqea  guefafa & wear sfodew Ao
far &

(&) aofz &, @ I qer =9-
Wrer g W

() wr s 7 afeara 9T
farere wT foar @ AT oft @, O 9w
qz w7 fokg fear mar @ ?

v st (wo do wre dww) -
(%) wft 7

(@) mar (). v Jaw A
g

hﬂcy:::tmih

*66x. Shri N. B. :
Will the Minister of I.;boirm'bdeh;lzied
10 state:

(s) whether the scheme of trans-
ferring the Employment Exchanges in
West Bengal to the State Govcrnmcnt
would affect the emoluments of the staff
now working in such  cstablishments;
and

(b) if 80, in what ways ?

Minister of Lahgur
s% a (a} The Gomnmm
of West Bengal eed to take
to protect mutmg e uments of th

where necessary, by treating & part ol :hm.r
pay as personal pay.
(b) Does not arise,

e ® Iy
R W Tw gwn fey
W1 earesy WY 9 W@ A FAT SR

f§ .

(%) w1 ag &v ¥ f§ s
wH-HHOT WX Arelt-sgaeqr & fag
W & wel & s qr ifiRw &
WTRGY %7 SURT wTAT wiedt § ; s

(w) afx o, @ g v
wreew faegr s 7

wareey sl (Crerser o i)
(w) @ar (w). Wl & et € g
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FHEF § Ty W A W ol
o frae ot &1 s B ot
¥ vww & g o srefraw g
T fra fem W W £

Rgw Rl
*sh st v wre wreww
Wtk o AE o W el
fs wr ¢ W, cens X 0L woer
!tum@imﬁmﬁﬁ%-ﬂﬁ
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Dangoaposi Statien

*664. Shrimatl Renu yartty:
wlt]tln Tc Minister of Rallways be pleased
to

8) Whether it is a  fact that there are

y any drinking water taps in the railway
cdony In Dangoaposi Station in South-
Eastern Railway;

_(b) whether itis & fact that represen-

mtions for ar; nts for lighting,
living quarters medical mve been

under negotiation through negotiati
machinery silice 1952 to 1956; u.rf:u i

(c) what steps have 30 far been taken ?

e M o Fei
m) ("ii?h‘.e :nfoml.ti.u:tln under} : Ig}
tion and will be laid on the Table of the
Lok Sabha in due course.
Jrage-fadiymy wgw
*sEu. oY weyw Gy ggn
T XWR AT T FGTA KT 9T 6 F
(%) JEqfaeang & &
tevs & texs aw anfway ofr gt
§ wew feett afg gf &;

(w) w7 ® feaq fm grfray
Ay ¥ wrowr gefiat o awe 9@
ST 9w
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it wft gy Fer i § s
§ wrg w1 A @, famd iy W@
i )

(&) ot do wwn i vy
# qw ui femr (bogie carriage)
wn o faere g

(¥) wamr-ger et & S
Wy gt § uk gofas fesd wfz
wed g e & qEr s faar
W |

Rejiumari  Sports  Coaching

*666. Shri Debendra Nath Sarma:

Will the Minister of Health be pleased
to state:

(a) the amount so far given for pro-
motion and development of sports in As-
sam out of the funds of the Rajkumari
Sports Coaching Scheme; and

{b; names of the eporting Organise-
tons

a ‘ime"
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The Minister of Hoslth (Rajkumari
Amrit Kaur) 1 () No request came
from Assam but some athletes from that
lit:m.-\ll'm: trained in Delhi last MNovem-
T.

(b) Does not arisc.
New Dethi Raillway Station

*667. Shri Kajrolkar : Will the
Minister of Communications be pleased
to state

(a) whether it is a fact that the tele-
phone booths constructed for the use of
the public at the New Declhi Railway
Station are still without telephone ine-
truments;

(b) if so, the reasons for the delay

in the provision of telephone instru-
:pnzms in the public telcl;Eme booths ;

c) the s Government propose to
nk"eca)nthet:npu:ter? :

S B
t (a) One of t
three booths has been fitted with a Public
Call Office telephone.

(b) It took some time to decide the lo-
cation of the Public Call Office as the loca-
tion provided by the Railway sythoritice
was not considered entirely satisfactory
from the Departmental point of view.

(c) More Public Call Office telephones
will be provided if traffic justifies.

P. & T. Moseum

*663. Shri D. C. Sharma : Will the
Minister of Communications be pleas-
ed to state the progress so far mac,e for
establishing an Indian Posts and Telegraphs
Department Museum ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : The matior
is still at the planning stage.

Adulteration of Butter

*669. Shri Jhulan Sinha : Will the
Minister of Health be pleased to state:

(a) whether her attention has beea
drawn to a method for preventing adultera-
tion of butter with vegetable oils deve-
loped in Canada known as tocopheral
method adopted in that country;

(b) if so, whether it is
that method in India to check and elimi-

sible to ad

nate the adulteration of
ghee here?
The Minister of Health (Rajkamart

Amrit Ksar) ¢ (a) Tes
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(b) It is not considered necessary to
adopt the tocopheral method as other
more reliable methods are available for
testing the purity of butter and ghee.

Coal Loading

. Shri Bibhuti Mishra : Will
the Minister of Railways be pleased to
state :

(@) whether it is a fact that in North-
ern  Railway coal unloading and loading
in engines are given to contractors;

(b) if so, the reason therefor; and

(c) whether Government are aware
that the contractors give poor wages to
the labour employed by them ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
ﬁlﬂ (Shri Shahnawax Khan) : (a)

work connected with the unloading of
coal is done by contract labour. Regard-
ing the loading of coal this work is done by
departmental labour in Delhi and Feroze-
pur Division sheds and contract labour in
all other sheds,

(b) Contract labour is more economical
than departmental labour and has the ne-
cessary exibili?r to meet fluctuations and
the irregularity in the daily supply of wa-
gons to sheds.

(c) This information is not available.

Foodgrains Supply to West
Bengal

*671. Shri N. B. Chowdhury : Will
the Minister of Food and Agriculture
be pleased to state :

(a) the quantity of foodgrains made
over to the Government of West Bengal
out of Central stocks upto the latest
available date in order to help that State
out of the present difficulties;

(b) the quantity asked for by the
Government of West Bengal ; and

(¢) whether any complaint has been
made about the quality ofprice supplied ?

The Minister of ture (Dr.
P. S. Deshmukh) : (a) and (b). The
following quantities of Rice/Paddy have
so far been allotted to West Bengal Go-
vernment —

Rice . . 22,261 tons.
Puldy . + 19,900 tons.

Allotment for another 5,500 tons rice
is under consideration.

These allotments cover practically the
full demand of West Bemf

(c) West B has a preference for
boiled rice, but being short of that rice,
of late we have offered raw rice.
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Post Office at Ganagouti

353. Shrl Ram Krishan : Will the
Minister of Communications be pleas-
ed to state :

(a) whether  Government have re-
ceived any application from the villagers
of village Gangouti, Tehsil Jind, in PEPSU
for the opening of a Post Office at the vil-
lage of Gangouti; and

(l;} if so, the steps taken in the mat-
ter

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) Yes, the
caurrect name of the village is Gan-
goli.

) As it is situated within a distance
of three miles from an existing Just office
at Morkhi under Jind, a Post Office can-
not be normally opened there unless it
is self-supporting or the requisite non-
returnable contribution to cover the anti-
cipated annual loss is offered by the
interested party.

FAFTR § FIT ®

Y. st TFaw fay W
T W HAY 4 T € FOT SO
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(%) = gy &= & f& sagw
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Rallway Wagons

Shri Feroxe Gandhl 1 Will the
.Mi:?imr of Raillways be pleased to
-Atate :

a) the effective average daily wagons
(in (te)nns of four Wheelers) on Yine for pub-
ic use excluding wagons under or awaiting
repair, those on sick line and the number
in Departmental use for the years 1951-5:6
1952-53, 1953-58 1954-55 and  1955-5
‘for B.G. & M. G. separately;

(b) the average number of wagons (in
terms of four Wheelers) under or awaiting
repairs daily for the years 1951-52, rqsz-sk
1953-54, 1954-55 and 1955-56 for B. G,
M.G. separately ;

(c) the average number of wagons (in
terms of four Wheelers) out of commission
daily on sick line for the years 1951-52,
1952-53, 1953-54, 1954-55 and 1955-56
for B. G. & M."G. ‘scparately; and

d) the average number of wagons (in
.um(nsJuf four Wheelers) in Departmental use
daily for the years 1951-52, 1952-%3. 1953-

» 1954-55 and 195¢-36 for B. G. &
M. G. separately ?

The Deputy Minister of Rallways
and Tmnpontgsm ) )t (8) to (c),
A statement showing the  position
for 1951-93, Ig_Ez- 3, I {E—shmd 1994-55
is laid on the Table of the House, [

ix IV, annexure No. le]’ Figures
for 1954-36 are not yet available.
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d) The average number of s
:ue_é f:r departmental purposes T:'l::t

Railway Wagons

355. Shri  Feroge Gandhi ; wjy
iet mimr of Rallways be plu:ed to
e :

(@) the a nNumber of w
(in terms of four .3" o;;:
public use in the YCATS 1951-52, 1943-¢3,
1953(-';4. 1954-55 and 195556 for B, G_ &
M. G. separate Y; and

(b) the average number of wagons
gn terms of oyr Wheelers) loaded daily for

ental use inclusive of coal for the
?;3 y8 lm the 3“ losrgsfz. '!393&-5
953-54) 1954-5 1955-56 for B, G.
M. GZ‘ scparately; and

() the average number of coal wagons
g:lz_ terms of four Wheelers) loaded daily for
: ilway use in the yem:t 1951-52, 1953-93,

953- 1954-5¢  an 1955-56
B.s&.ng. Sé ssepn.-ntch' ? 53 o

Th
— otDeputy Minister of Rallways

ransport ) 1
(a éloe (). A statement s laid on the Table

ouse.  [See Appendix 1V, annex.
ure No. 17].

Chemical Fertiliger

336. Shri N, B. Chowdhury ¢ wil
the Minister of Food and 44 I
be plsased to refer to the pe ly given to
Starred Question No, 160 on the 219t July,
1956 and etate whether the Chemical
fertilizer to be supplied on loan basis
will ?e free of interest charges for one
Year

The Minister of Agricalture (Dy,
P, s Deshmukh) 4 No, Sir, The {lo:;a

is Tepayable within a period of 18 months
but interest is charged for g maximum

period of 15 months or the period for which
it was retained, whichever js less,

Construction of Roads In Punjab

Shri D. C. Sharma :
3s1. {s.:-d-.- Igbal Singh ;

Will the Minister of Transport be
pleased to state ;

(8) the total amount of loan and subsid y
allocated to the State of Punjab from 1 L3
to I956 for the construction of new s;

(b) the total mileage of new roads
for the construction of which schemes
have been formulated by the Govern-
ment of Punjab as a result of the above

tion; and

(c) whether the whole amoum alloca.
ted has been utilised ?
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;n;; Deputy Wr of Rn%lwn ]
an Alsgesan) 1 (2
Re. 346-77 lakts for the construction of
new roads and bridges and improvement
of existing roads.

(b) 1004 miles of new roads,
(c) Yes.
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Small-scale and Cottage Industry
Firms

359. Shri Madiah Gowda t Will the
Mintster of Railways be pleased to
state :

. (a) the pames of Smil-scale and
Cottage Industry firme rogistered for

3 AUGEST 1858 Wrltton: Anstvere 76>

.gl;uins orders, by the Southern Railway ;-

(b) the number of orders placed with
each one of thoss firms for last three
years and their value ?

The Deputy Minister of Railways.
and Transport (Shri Alagesan) : (o)
and (b). A statemamt is liid on the Table
of the House. [See Appendix IV, annex-
ure No, 18].

D. T. &

0. Shri D. €. Sharma 1 Will the:
Minister of Transport be pleased to-
state the number of buses for the
&?T. S. purchased during 1956-57 s0

The Deputy 1 of Rallways.
and Tramsport (S ) ¢ ‘}go
buses have been purchased for the Dethi
Transport Service during 1956-57 so far
but an order has been pﬂqced far 1
buses, which are expected to be deliver
to the Delhi Transport Service st the rate:
of about 15 buses per month commencing
from February, 1957.

Ot Cakes

361 Shei an. Sianha 1 Will the-
Minister of Foed snd Agriculture be
pleased to state :

(a) her there is. any surplus stock.
of Oil es in the country over its re-
gﬂm"’menu for cattle feed and manure;.

(b) if not, the policy underlying the
pro;ilionl for export of this commodi-
ty

The Minister of Agriculture (Dr..
P. 8. Deshmukh) 1 (a) and (b). The ques-
tion whether the country is surplus or
deficient in oil cakes or cattle feeds depends
on the production, supplies available in the
market and effective demands therefor
from time to time. Exports of oil cakes
were allowed for the first time after about a
decade in February, 1955 mainly to give
some support to internal prices of oil cakes,
which had fallen significantly. The es-
timated production of five major oil cakes
increased from 19-9 lakh tons in 1950-51I
to 21.0 lakh tons in 1953-54 and 25-8 lakh
tons in 1954-55. The production of cotton
seed, which 1s also an important cattle
feed, increascd from 10:6 lakh tons in
1950-51 to 13-88 lakh tons in 1953-54 and
14-7 lakh tons in 1954-55. During the
financial year 1955-56, actual exports of
oil cakes amounted to omly 1-6 lakh tons
or, about 4% of the total internal produc-
tion of oil-cakes and cattom seed. These-
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small expests did not, however, résult in
any significssit decrease in internal availa-
bility of oil cakes and cotton seed for manu-
rinl and eattle feed purposss; nor did they
have any adverse effect on prices. Even
after these small exports, availability
of these commodities during 1954-55 was
much larger than in the earlier years.
Besides, owing to increased froduction_of
foodgrains, supply of cattle feeds like
husk, bran, churi etc. had also gone up.

Due to shortfall in the production of
groundnut snd some other oilseeds in
1955-56 season as compared to the pre-

ous year, the prices of vil cakes and other
cattle feeds in the country began
to rise from September, 1955. To strest
this rising tendency , a restrictive export
policy has been adopted since the begin-
:}ng of this Z:h“ m::c:;{dingly_ expolr:d

groundnut ot variety) |

kardi cakes have been banned, while those
of other oil cakes restricted considerably.

Electrification of Stations

363, Shri A. K. Gopafan 1 Will the
Minister of Railways be pleased to
state @

3 (a) theun':?n statioms oh tlg:
outhern ]
electrified dll!tn;?lht Semien Plan
pesiod; and
the number of stations on
the(b one th;u:‘ will l%?ﬂ mnn unelec-
trified at the end of the Plan period?

The Deputy Minister of Rallwa
and Transport (Shri Alagesan) 1 (a)
A statement showing the names of the sta-
tions is Jaid on the Table of the House.[See
Appendix IV, annexure No. 19].

(b) 743 stations,

Employmsent Exchanges
Sardar Igbal Singh :
363 {Mr 1llrpurl 1
Will the Minister of Labowr be pleased

to state :

(a) the number of applicants sceking
employment registered with the em -
ment exchanges in the year 1956 as us
available in the States of Punjab and
Himeachal Pradesh; and

(b) the number of persons employed ?

The Depu!? Minister of Labour
(Shri Abid Al) 1 (=) and (b). The infor-
mation is given btlow :—-

State Number Number
\ registered placed
(Jany-  (Jany.-
June, 56) June, 56)
Punjab . ‘ . 68,039 9,88s

Himachal Pradesh . 3,601 37
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Publi¢ Fsalth in Pusjeb sad PEPSU

'Siogh r Will the
Min.i’gtersm be pleased to state:
. (®) the total amount of financial as-
sistance to be given to the Pun-
jsb and’ PEPSU for promioting B'ublic
mth under the Second Five Year Plan;

(b) the number and names of sche-
mes an which the amount is to be spent?

ghlu of Health %nlkn-.ni
Amﬁt’q ur) s.fa) and (b). e schemes

for which central assjstance is to be given,
have not yet been ised.

Automatization Scheme
365. Ssrdar Igbal Singh : Will the
Minkster of Conamunicationip be d
to refer to the reply given to S Ques-
No. s17 on the 6th March, 1696

and state whether automatizatjop scheme
has since been completed in Calcutta ?

The of Na Resources’
(Shrt’ B, mmm Calcutta
sutomatization scheme is progresmsing ac-
cording to its planned tme schedule.
8th Auto exchange containing equipment
for 4000 lines was opened at Russa on
10-3+1956.

Three more ges are due to be
opened by December, 19%6.

The last four exchanges are due to be
opened by December, 1947.

vt @ aufieer

W, ot we we fuy: w
Y gg A W g e fw o

(%) war ag & § fir o yrowe
vt =t mfegt s Tecdewrd
QT § AP § e foAf F qrev
TR AT A ® WWY § e Qe
¥ R afrt ®Y oy qgfaar gy
¢ wifs 3 g8 o1 oo A Tor
s §; W

(&) afz gi, & 39 arad & wy
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dwm) : (F) o fawrad freft §
gere e & Zwwr g 9T Wi afqwr
Wd ¢ gaR WX gET Rudl 9T
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Metalled Roads in Andamans

ﬂ. Shri D. C. Sharma : Wil
‘the Minister of Tramsport be pleased
o wtate:

(a) the number of roads that were me-
qalled gy Andaman Municipality during
1955-56;

(b) the number of roads that remain
to b metalled yet; and

(¢) when these are expected to be
metalled ?

The Deputy Minister of Railwa
and Transport (Shri )i (a)
to (¢). There is no Municipality in the
Andamans. Presumably, the hon. Mem-
ber is referring to the urban roads in and
around Port Blair. If so, the information
is as follows:

Roads metalled during 1955-56
3 1/2 miles.

Roads to be metalled during 1955-56
7 miles.

Pandoo Railway Station

368. Shri Rishang Kelshing : Will
the Minister of Railways be pleased to
state:

(a) whether Government are aware
of the fact that Pandoo Railway Station
has no waiting rooms for the passengers;

(b) whether Government ware also
aware of the difficulties and inconvenience
the passengers have to face ar Pandoo on
this account; and

(c) if sp, the action taken in the
matter ?
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The Deputy Minister of Rail
tll.d Transport (Shri Alm}::a}
0 (c). There is a waiting room for upper
¢ passengery at Pandoo station w
lf:: logsd l‘;n the flat and a wﬂcml:a‘bo shed
Tt class t
oty mpauengersnur king

. passenger platform is also
covered. P

An estimate for Rs, 1,85,15{3# has been
sanctioned for provision of additional
passenger amenitics works at Pandoo station
which includes the provision of an upper
class wmung;ooom and refreshment room
on the first r and waiting hail with ladies
corner for third class passengers with atta-
ched lavatory and bath room for ts
and ladies separately on the ground g?;r.

Dieselisation

369, Shri D. C. Sharma : Wid the
Minister of Railways be pleased to state:

(2) the number of dicsel rail cars
that are g to be introduced during
the Second Five Year Plan on the railways
in India;

(b) the total cost of such cars?

The Deputy Minister of Railways
and Transport §8hrl Alegesan) 3 (a)
The requirements for the entire plan have
not yet been worked out. It is, how-
ever, proposed to introduce shortly 12
B. G. diesel rail cars each on the Southern
and Northern Railways as an experimental
measure, Provision is also being made for
12 B.G. and 12 M.G. diesel rail cars in
¢he Budget for 1957-58.

(b) The cost of each M.G. rail car is
approximately Rs, 3,92,000 F.O.R. India
from Italy. The cost of each B.G. rail
car is approximately Rs. 4,52,30z F.O.R.
India with price variation,

Food Yeast

370. Shri Jhulan Sinha : Will the
Minister of Health be pleased to state
the results of the ‘consumer trials with
food yeast” imported during last year and
di!t?ributcd to the Statcs in the coun-
try

The Minister of Health (Rajkumari
Amrit Kaur ) : The results of large scale
consumer trials with food yeast imported
during 1954 conducted in the States of
Madras, West Bengal and Bihar reveal
that food yeast may be palatable and accept-
able to certain groups of people when the
quanrity used is upto 1/8 to 1/4 oz. per head

r day in the daily diet, There was marked
provement in the health of the people
who consumed it.

Trials in Uttar Pradesh are still con-
tinuing
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Lemon Transport

Dr. Rama Rao :
E LA {ahﬂuomn.os

Will the Minister of Rallways be
fpleased to state:

__ (a) whether Government have ocon-
the representations made by the
“Lemon Exporters Co-opcrative Socicty,
Guntur’ for reclassification of lemons from
wegetables and to provide ter Wwagon
space and quicker transit for lemons;

(b) whether Government have received
any representations regardi inadequate
and delayed conveyance of eggs from
Andhra to Calcutta ; and

(c) if so, the steps taken in the matter?

and Tmty (Shri Aﬁ'm?‘(”)

rt : (@
No representation has been received from
the Exporters  Co-operative
Society, Guntur.

‘b) A complaint was received in April
56 that there was detention at Rajahmundry
to egg baskets booked from stations on
Nidadavolu-Nareapur Branch.

(c) The Station Master, Rajahmundry,
has been issued instructions to clear the
egg baskets arriving at his station from the
Branch Line, in preference to all other tra-
flic, by No. 46 Berwada-Howrah Janata
Express and No. 44 Madras-Howrah Mail.

Station at Pirtola

372. Shei H. N. Mukerjee : Will
the Minister of Railways be pleased to
state:

(a) whether his attention has  been
drawn to representations for the set-
ting up of a station at Pirtola in the
Ranaghat Branch, Sealdsh Division of
Eastern Railway;

(b) whether he will be agreeable to
the establishment of a flag station at Pirtola
pending full investigation into the require-
ments of the area; and

(c) whether he is aware that residents
of that area have expressed their r ¢
for “Sharamdan” i a flag station is decid-
ed upon?

The Deputy Minister of Railways
and Transport (Shri ! 1
(a) A representation was received in March

1955.

(b) and (c). The proposal for opening
a station at Pirtola was cxamined last year
and it was found that there was no financial
justification for it. The prcc?nl is being
re-examined, and the offer of the local re-
gdents to contribute ‘‘Sharamdan® will
be taken into account while working om
the financlal implications.
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() @1 (7). @ w@ & o
sreary g s &
Dharmanagar-Kalkalighat Link

374. Shri Dasaratha Deb : Will the
Minister of Rallways be pleased to state:

(a) whether it is a fact that Govern-
ment have reccived any representation

-.lréa

i

- from the le of Tripura to link Dharma-

nagar of Tripura with Kalkalighat reilwa
station of Assam during the Second Fi\rz
Year Plan period ; and

(b) if s0, the steps taken so far in that
direction ?

The Deputy Minister of Rallwa

;'nd‘l'n-pnn (Shri Alagesan) : ()
es.
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(b) Has been noted for consideration

while selecting similar other lines during
the Second Five Year Plan period. How-
ever in view of the funds for the comstruc-
tion of mew lines having been drastie
curtpiled, the chances of coms
oftlmhnedunnstheSeumdPhnpcﬂd
are rather remote,

Road in Tripura

Mng Shri Dasaratha I;hb Will the
ter of Transport be pleased to
stgte:

(a) whether any rc&muﬁw or pr
posals have been received by the Govern-
ment of Tri puE 5 le of

EBmuiqubieroud oo
open a new from ](aww
Bazar to Mandi Bazar via Rajghat and Uttla;

(b) if so, whether Government pro-

to ocoftistruct motdtablé road m
mﬂahat to Mandi Bazar wvia Rajghat
and Uttla; and

ople. of %“m""“ o
that of this are to
ce-operate if this mk new road cons-
truction is undertaken?

The Deputy Miniitér of Rafiwiaps
iind TrmPoﬂ (Shri Alagesan). (a)

[

(b) Does notarise.

(¢) Government have no ifnfofrmition
on the paint,

Fifta K . Caitink
, Shrl U, My 'l‘rlwllf Wit ﬂu
mr?i:t‘c‘r Food and
gln’nd:l to rel'er to the r given
tarred Question No. 1473 on the 16th
April, 1956 and state:

a) tht names of the piuses where

insemination centres for cows
and bu!fnloes have been' opehed;

how naturgl insemination
cengg for mﬂmmd buffaloes arc work-
ing; and

(c) how many cows and buffaloes
areso covered ?

The Minister of cultare (Dr.
P. 8. Deshmukh): (a statement is
laid on the Table of the House. [See Appen-
dix IV, annexure No. 20].

(b) The hon. Member presumably
refers to the Key Vi Centres where
natural service from ree bulls is pro-
vided. The number of such Centres
opaned under the All India Key Village
Scheme upto 31-3-56 is 574.

(c) 3,05,226 in Key Village Centres.
M.nll Train on Khandwa-Ajmer Line

. Shri Balwant Sinha Mehta :
Wll.l Minister of Rallways be pleased
to statet

(a) whethet it is a foct that there is
nomdlorexptmtninonmelon;rm
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of nwly 500 miles from Khandwa to Ajmer;

(b) if so, whether Government
p-re ;omrt’nuchtrdmon thelmel:;.d-

is 393 mjles and not 500 miles as stated in
the question,
(b) Yes, after the works now in progress
ocmneczion wit himprovmn?; l;n yard
hyouts signalling arc completed.

Anti-Malarin Health Service

Midite OF Fleaith be- piaset o s

(8) the total numbers of Clss IV
employees in the anti-mataria health
services in Tripura State at present ;
) the scale of pay of the Clags IV
ﬁ 8 in the n%‘tf-mnluu health ser-
branch;

(c) the scale of pay of the Class IV
in the anti-mosquito branch;

(d)the reasons of such difference,
ifany?

The Minlster of num. cn. :
Amrit Knur)l (a) to“ﬁ ormation
is being collected and bephadon the
Table of the Lok Sabd whien received.

Loan to Tripura
tha Déb: Will thc
and Agricaltuie be

h!hilkr of Fg::n‘
pleased to state:

(a) whether any amount whs given
to the Government of Tripura for
granting loan to agriculturists during
the current financial year for purchasing
agricultural implements and other necessary
equipment;

(b) if so, the amount given; and
(c) the amount disbursed so far?

The Minister of Agricabture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Rupees two Lakhs,

(¢) The information is being collectsd

Technical Training Centres in Assam

380. Shri Debendra Nath Surmaa ¢
Will the Minister of Labaur be pleased to
state the names of places and number
of technical training centres started in
Assam during 1954-55, 19;5-56 and proposed
0 be opened in 1956-57
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The De:uty Minister of Labour
(Shri Abid Alix Onec Technical Train-
ing Centre is functioning in Assam.
No new centre has been started during
1954-55 and 195‘%-56. The number and
location of Craftsman Training Centrés
to be opened during 1956 and 1957 will
be decided by the State Government,
with the concurrence of the Government
of Ind.

Fraining under Point Four Programme

1. Shri M. K. Will the
nister of Rallwaya be pleéased to state:

.%) the number of candidat frog
rent Railways (zone-wise) who have
been seleéted for tralting abroad undet
Point Four Programme;

(b) whether any minimum standard
of qualificatians hap been prescribed for
such selectionl and if so, what it is;

() whether the selecti have beep
mide by any Board or by Departmental
Officers; atid

(d) whether the advice or help of the
Union Public Service Commission was
:bﬁgi? at any stage in making these s:iéc-
tions

2 AUGUST 1956
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The Deputy Minister of Railwa
and Trensport (Shri Alagesan)s 8
Four—one cach from the Eastern, Sou-
thern, Central and Western Railways.

(b) No. The most suitable officials
were sclected taking into consideratiom
their experience, special aptitude etc.

) The selection was made by the
!l‘o(czmlul Assistance Seclection Committee
sct up by the Planning Committee, from
8 panel prepared by the Railway Board.

(d) No.
Wager Supply Schemes in West Bengal

48s. Shri N. B. Chowdhury: Will
the Minister of Health be ed to
state:

a) the amount granted to West Bengal
for{ _)Wlur Supply Schemes for 1956-57;

he t proposed to be given
m(%etu ﬂ:ﬁnduging the Second Five
Year Plan; dnd ,...-.1
amount to be nt for

W‘Eﬁl:m;upply Sch:mu g: of the total
amount under (8) and (b) pbove ?

The Minister of Health (Rajkumari
Amrit Kaur): (s) Rs. 38'50 lakhs will
be allocated.

t; It is propased to allocpte funds for
Y(m):r Supply and Sanitstion Schemes

durintg the Second Five Year Plan on
yéat th year basis and not as dc;loct grant.
(c) Rs. 13'90 lakhs under (s) above,
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LOK SABHA DEBATES
(Part II—Proceedings other than Questions and Answers)

1907
LOK SABHA

Thursday, 2nd August, 1956

The Lok Sabha met at Eleven of ths
Clock.

[Mz. Seeaxen in the Chair]
QUESTIONS AND ANSWERS

(See Part I)
12 Noow
STATES REORGANISATION BILL
Contd.
Clauses 2 to 15

Mr. Speaker: The House will now
take up further consideration of the
clauses of the States Reorganisation
Bill. The total time allotted for the
first group of clauses, clauses 2 to 13,
was 12 hours out of which the time
already taken is 6 hours and 52 mi-
nutes and there is a balance of 5
hours and 8 minutes. The time allot-
ted for the next group of clauses. 16
‘40 49 and Scheduleg I to II, is 6
Thours, I intended to devote the whole
of today to these and then put the
relating to

other Member

been detained on account of the

- tenary celebrations of Lokamanya
Tilak and, therefore,

(Shri K D, Malaviya); Is it fair? -
389 LSD.

g S—————

(Shri Satya Narayaa Simha): I think
one hour,

Mr, Speaker: Then, 1 will catl him
at 4 or 4-30 P M.

Shyi Gadgil (Poona Central): May

Shri Satya Nirayam BSinhs: 1 do
not know your ruling When will the
discuszion on these clauses finish?
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Shri Satys Narayms Sinha: You
have already exiended the general

discussion by ¥ hours
Mr. Speaker: The hon. Minister has

almdrmlﬂhdthltthed!mim
mlygnonﬂll!o'clnck-ﬂchu al-

ready created that impression among
hon. Members. We wil go on tili
5 o'clock. He wantg it 1o finish at
4 o'clock. We will close discussion by
Membﬂ'lltllMﬂIhM— Minister
will reply tomorrow. After 5, we will
iake up the discussion of the other
clauses. So far ag these clasuses B#re
concerned, we will have the voting
afterwards as desired by the lcaders
of other Groups.

st i q2w ($erfa)
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&, R TE T A W T
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F 7 T ¥ @ g o H wE
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X ag vk fear fis i ®) fon sie)-
Quaht (frafer &9) § o0 o7
o Ig TS A I W @ fe Svw
vz (frafer) & fav & ses) iy
# oA MY A § 1 vuw NI H IFA Ag
%&1 @ : “withour prejudice to
either state” 1 5« TN Y
gOT 91 Ja% qfenw W W9 T g9
T T F {c,00 0 HATTAT &1 557 §
?¥,000 7 JW FEN IVNTA &Y 7
fed fomd w e (¥91) W v
(Tr) =z o1 fs s & T 8§
a9 FTT wfeg, WSS § SR
® HaT X TAR W G A ¥ ) g
afcomy aaemar § 5 T %1 T
¥ e wifgn | gRA WvaE T et
¥ f& ar s @ wim A e
ATE FT G ARM | T A AN TQ
T N 5 o™ oatE w1 T Tl
AT AT MR 1 AR §EY A €A w7
& 7 aftormw § fa sT7 T AT
¥ foAran o1 721 § 1 O AR geer
A AT I AW KW@ FQ@ A A%
w9AT gra e fram &v

wTF CE R E |9 T T
w At gfe v AT Wik
WA & fag o do A ) W A
T A W A § W) At wi
T %1 whfae ag ofom @ @ §
et or T state § 1| WY
1€ G AT TR AV IO ARPT gAY
& wa ¥ wgi var wor i@k W
RN fee fged & e § 1 & tevs
o a0t sumiTe W AT Sy
aE § wwan v ) fedR wamizw
7 R v & Uy #t wswar §
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[ i a2a]
% wew g fear ur ag & g
aywe gt f 1 wg ww e €

“The Parishad has fully consi-
dered the question regarding the
merger of Sirohi with Rajasthan
or Bombay. Regarding this ques-
tion of merger of Sirohi with
Bombay or Rajasthan, different
opinions prevail among the peo-
ple. The Parishad is aware of
this fact. There is also an opin-
fon that Sirohi should be placed
under Central administration.
Considering the geographic, histo-
ric, social, economic and indus-
trial economy, administrative and
linguistic relations of Sirohi, the
questions as to where Sirohi
should join and what will be the
benefits by such merger has been
difficult of solution for the people
of this border State. Therefore,
this Parishad resolves that the
Rajputana Branch of the All
India States Peoples’ Conference
should hold consultations with
our leader, the Minister for
States, Sardar Vallabhbhai Patel,
and should get guidance for the
Sirohi Praja Mandal, and should
obtain a proper decision of the
question at the hands of Sardar
Patel”

g TR AFI & AT WG | IAH
FIT FTEHN HINT 74T | TF W4T AR
A AAT AT | I AG TR U F
¥ foiZ & | I far @ ¥ A
W ddme F e R faaeF &
X +F I N S gE=d §
A R I d e e @
w3y # aaf § foremar ag | 3@ @
wiedieqiz e (dfear @)
ﬁiui’d’rimmmm'hgﬂ
wré g A gfac &1 9T IFA W
wré frdw g fvar o

afexisu g sgn § fe
T A T T ST &1 awr ghifag

e i § s oot o Fow g & s
wrow fakt e ghewr @ ik fow oeg
¥ g dw o el @ e o

4w f s win ot o wy

w1 figear oo F war wifgy ot agt
& ot o war€ el 1 T Wt AR
sy qX fawre ¥ @ O & 5 wgh
fr o R srwaiet sk dF 1 A @
o € gt § o v o wwe N
o1 fis G AT w2 ST oW e vk
2 fr #¥r fgear wgi e wifgd

- X § v qU AR § ) AW A
%7 a%7 3w § o vk & aX F wgr v
& fe ag o wgrag W1 @ € Wk o
i e & Ra T evmwen §,
9T qZ A AAW W w4t N P
% e &Y arx o Al 1 g wer
AR o famarwel g ot
FRaama fs a6 Qi 7 &
IR TRAT g1 FAT4T T W7 JW a9y
aw wgrag w1 et ¥ ¥k T aft
q i T T anr 6 wx Fe
o dre frugd forelt Wit of 9w wor &
o @ ik *Y g F v ox o
g sg A § e wif <,
iy Y, vt N gem A @
IR L, W T e PR A, A
I8 9T fawr femr @ ) e ag
agra w1 fgemm § O Swwr fewr
AFTFML IR AIA 78 ww &
& el 1 F wwwen gt § s
7 ngrafgdl & wwrr @ e oo
@R E % T 7 vl aff drwr
w fr dwr wRa T 1w fe
it wgro o ot & ¥ § ek
® wgrog § faeen wifed, & e
AR wY S § 1§ aee o @
e v wight § 1wt @ o T
af wER | W w qE & aten o
Trege T & v g § vy



¢ 1 xufog & wgeh e o So e dte
feiie fodlt mft off sw www o feufar
¥ o aw & feafa § $E o% A
ot § W am R v o e § 7
& wowdt § fw o gw avg & AR
T W @ ¥ W O @
aga THaE AT gl WX Ay A1 OE Wl
(fafe war =ear ) & i W
7ET WAT Al | TEH W T AR
¥ zawT ury fean, wa wgrae w g4
R €, Ng o W ARy ¥ T
grm WX fagre Wi e w1 oy
WMagAama g I ARG X
W w1 TRwRw T gren afes SWE
Z%E THE @ WA | qafee & W §
fe =i WX oy Y o F e
AT W Tk WY A ST T A
& ot & e W faer amd

Shri C. C. Shah (Gohilwad-Sorath):
I wish to confine my observations to
clauses 8, 9 and 10 of the Bill. I wish
to: support amendmentg Nos, 2, 444
and 445, and oppose amendments
Nos. 442 and 443. These amendments
relate to boundary areas.

or 'he material it to conslder
boundary question of this nsture.
Within the short ime at one’s dispo-
sal, one can bardly place before the
House enough material 10 judge the
rightnesg of each case. 1 sppreciate
the force of that i
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There is one point which I would
Jike to stress. It is about Umargaon.
Even my Maharashirian friends say
that it legitimately belongs to Guja-
rat. They have admitted that.

Shri Gadgil: Not the whole taluk—
a group of villages from Umargas~
That has been our position rigm
Through that a boundary commission
should be appointed. Whosoever does
not want to be with us, let them go-

Coming to clause 8 which deals with
Bombay, there are several amend-
mentg to this clause. Some of them
have some merit in them and probe-

instance, there are amendments for &



is your jon?

Shri C. C. Shah: What I say is this.
Unlesg we know whether that amend-
ment has the suppsr: of the p:ople of
Maharashtra, we cannot consider it
now. It hag to be considered at the
proper time. These are all construc-
tive sugestions which should be con-
sidered in a calmer atmosphere. In
order that such suggestions may be

period. It does not then
Jeave any room for the consideration
o/ this question. What the Prime
Minister says is that at the proper time,
after five years or even earlier, it can
be considered. Therefore, we need not
take an irrevocable decision here and
now. All these amendments which
speak of automatic merger after a.cer-
tain period sre amendments which
destroy they very possibility of the
good suggestion which the Govemn-
ment have made.

Much has been said about Bombay.

Mr. Speaker: 1 am not going to al-
iow charges an”® counter-chargeg on
of thig House, The hon.

of the Government, namely, whether
it ought t0 be Part A or C Stale.
Enough has been said about these
recriminations.

Shri C. C. Shak: | will confing my
observations to clause 8 a8 #t
should be and why it is pot
possible to accept any other

Shri Deshmukh, the other day, said:
“I find that so far as Gujarati
leaders are they have
secured what they exactly set out
to gain—Mahagujarat and a fine
new port.” o

With great respect, 1 beg to
that Gujarati leaders did not
to get ecither of these things.
not want Mahagujarat. We
asked for it ’

Dr. Rama Rae: People asked it
if he did not ask for it. (Interruptions)

Shri C. C. Shak: 1 will read the
memorandum of the Gujarat Provin-
cial Congress Committee which we
submitted to the SRC'

“While it is true that, as a result
of persistent linguistic propaganda
and agitation, some section of poli-
tical opinion in Gujarat might
have felt that the constitution of
Gujerat as a separate State was
inevitable, the genera] consensus
of opinion in Gujarat as a whole
would favour the continuance of
the present composite State of
Bombay in the larger interest of
national unity.”

That was our stand and that has
always been our stand. The leaders
of Gujarat did not set out to achieve
Mahagujarat. It comes to us because
the two other partners in the compo-
site State, the Maharashtrianc and
Kannadas want a separate State fer
themselves and so, inevitably, the
State of Gujarat is formed.

Then, they say that we set out to
get a fine new port. Our Jeaders did
not set to get a port, After Partitiom,
Karachi was lost to India. In order to
have a second port on the western
coast, the Government decided to have

1l
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a port here as it was found to be the
most suitable plage Wfter an enquiry
by experts. That place was decided
upon to relieve congestion in Bombay
port and also to settle refugees. People
seem to think: “You have Kandla
port; why do you want Bombay or
why do you not agree for giving
Bombey to Maharashtria?” There s

Shri 8, 8. More: Then, have both. .

8hri C. C. Shah: You kncv that 1
have very limited time at my disposal.
‘We say that Bombay should be a sepa-
Tate unit not because of the port only.
Five lakhs of people from Gujarat are
settled in Bombay for generations.
They earn their livelihood in Bombay.
They cannot go to Kandla and settle
there. (Interruptions). Herelybe_ﬂm_e
there is Kandla Port, it does not mean
that we hive no interest in Bombay.
Port is g Central subject—and whether
Bombay is in Maharashtra or not, it
will remain to be utilised for the bene-
4t ‘of India. But it is the largest em-
ployment centre in the whole of India.
Most of these five lakhs of people are
of lower middle class in small, retail
trade or employment, some of them
getting less than 3 mill- employee,

Shri Deshmukh's statement seems to
imply as if Gujarat has got everything
it wanted and s0 it should be content
What is it that we are pgetting after
all? Every border area either in the
north—Abu, Doongerpur, and Banswa-
da or in the South, Dang Umargaon
and Navapur,—is denied to us. Every
single border area that we asked for
is denied to us. What is left ig the
irreducible minimum which, one may
call, is one hundred per cent Gujarat.
Nobody else can lay a claim on that
area. If they could have found some
reasong for claiming Surat and Barods
they would have claimed them and
if they did not get them, they should
‘have said there is a terrible gense of
frustration in us. What is left to us is
the irreducible minimum of Gujarat.
‘We did not ask for a single inch of ter-
ritory not belonging to us and we have
not got any. ’

|
II‘E
E

Caicutta ‘is
not Bengal Bengal is something
entirely different from Calcutta. India
is not Bombay. Similarly, Ahmeda-
bad is not the whale of Gujerat.
Gujmtisupmumyothg-wt
of the country. But we have some

Why ig it that we resist the inclu-
sion of Bombay in Maharashtra? Bom.
bay was the capital of g
State, both Gujerat and Maharashtre
and our sssociation with Bombay are

%
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[Shri C. C. Shah] .
for the last 150 or'200 years. We were

Shri Gadgll: Calcutta was...,

Shri C. C. Shak: Sir, I do not
want any interruptions from Shrl
Gadgil. He is very clever at it and
I do not want to be interrupted.

Bombay all these years. It was our
capital. It was the hub of our social
life, politica] life and economic life.
Now it is being separated. It is also
being separated from Maharashtra.
Therefore, we do not feel that Baombay
is lost to us. It is not lost either to
Maharashtra, because it is being Cen-
trally administered, When it is. being
Centrally administered, it is being
done for the benefit of all. Shri C. D.
Deshmukh does not seem to admit that
Central administration is for the bene-
fit of all. He has all kinds of appre-
hensions, He says, even if it is Centrally
administered, there will be a major
rehabilitation problem for Maha-
rashtra and -within this period of
Central administration one or two
lakhs of Maharashtrians forced by
economic circumstances will have to
leave Bombay,

Now, the Prime Minister and the
Home Minister have giveh calegoral
assurances, if assurances were at all
needed. The very fact that assurances
are needed shows the distrust even of
the Centra) Government. 1 would like
to ask this question. When Bombay
is under the Tentral Government, if
’mmdktrus:theCentralGom-
pnent to protect your interests, how do

you except the non-Maharashirians
in Bombay to trust you to‘protect the

that there will be a major rehabilite-
tion problem et®n if Bombay is @en-

tion problem for the whole of India.
Dr. Rama Rae: Not at all

Shri C. Ehak: 5 lakhs of people
from UP, 5 lakhg of people fréin
Gujarat Shkhs of people from

;
]

a of

to rouse the passions of the
say that their racial pride it wounded
and therefore, no matter whether Bom-
bay comes to us or not_ that insult must
be vindicated, is not correct. With all
respect I submit that there iz no inseft

%
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in it. Biharis in have their ap-
prehensions and in Bifkr
have their apprehensions, Hindus in
the Punjab have their apprehensions
and the Sikhs in the Punjab have their
apprehemsions. In the atmosphere in
which India is today, there are bound
to be apprehensions. Therfore, to take
it as an insult is wrong. My friend
Shri Kansvade Patil s2ill: “We are
insulted ag a martial race”.

Shri Ksnavade Patll (Ahmednagar
North): I :.id only race and not mar-
tial race.

Shri C, C. S8hah: Who are the people
who have expressed these apprehen-
sions? It is not Gujeratis alone. The
SRC has said this:

“During the course of our en-
quiry, a wast majority of per-
sons"—mark these words—
“who appeared before us and did
not belong to either of the two
contending language groups ex-
pressed themselves strongly in
favour of placing the Bombay
Citv under a separate administra-
tion in the event of the disin-
tegration of the State.”

It is not the Gujeratis alone who have
apprehensions; it is a vast majority of
persons who did not belong to either
of the two contending language
groups.

There is a very good Treason for
that. Take for example the Dhar
Commission. It has recorded that the
entire non-Maharashtrians of Bombay
were against Bombay being made a
part of any unilingual State.

Dr. Rama Rao: No.

Mr. Speaker: Order, order. I wan't
allow this kind of interruption. What
is this? If there is a mistake some-
body else will correct it later on.

Skri C. C. Shah: 1 will read to you
the resolutions passed by important
organisations representing minorities
in the City of Bombay. The Uttar

3
2
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do
not know what he meant by it He
admitted that the Government has:
neither any right nor any way of -
preventing the private non-Maharash-
trian employers from behaving as
they like. Byt I ask him this. If he
were the ruler of Bombay, what
would he have done? Would he issue -
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[&riC.C.Shah;'

State subject, when the location of
industries is a State subject, when
education is a State subject, you can
wvery well understand, Sir, what the
position of the non-Maharashtrian
employers in Maharashtra will be.

Sir, I do not blame them. What 1
say is, it is the very formative prin-
ciple of a linguistic State. It is form-
«d for that purpose, namely to seek
the political and economic advance-
ment of that linguistic group and
work for the benefit of that particular
linguistic group. That is the purpose,
and it will be false to its purpose, it
will be false to the very formative
principle, if it did not seek to achieve
it, in all ways it can.

I will tell you, Sir, one other thing.
Shri C. D. Deshmukh gave currency
to many rumours. There are all kinds
of rumours everywhere. It does not
behove us 1o give currency to
rumours. These are evil thoughts
which pass in the minds of many peo-
ple at many times. Do not put them
in the hearts of people so that. they
<an follow them. Here is only yes-
‘terday’s paper which says:

wgrarst sfant
TA§ WA Ay
TRRTIEAN AW Q1T

Every Maharashtrian in Bombay
:should purchase his goods only from a
Maharashtrian dealer.

Shri Gadgil: That is the reactioa.
Shri C. C. Shah: I do not know
what is the reaction. 1 entirely agree
that their actions and reactions—
‘whether your action in Bombay is a
reaction to the others or the action of
others is the reaction to yours. But
‘these are the things which happen in
Bombay. 1 would appeal to Shri
‘C. D. Deshmukh, Hiow that he has
come to public life, to realise this
‘position and I would expect him and
the Maharashtrian friends to realise
‘what should be done and what should
not be done.

They say, take any safeguards. Of
<course safeguards must be there. But

even as regards safeguards, 1 would
draw the attention of Shri Frank

“We wish to emphasise that no
guarantee can secure a minority
against every kind of discrimina-
tory policy of a State Govern-
ment. Governmental activity at
State level affects virtually every
sphere of a person’s life and »
flect the moral and political
standards of the people. There-

minorities is bound to become
unenviable”. . i

Of course, guarantees have their
values. But they have only a very
limited value, as 1 said earlier.

Lastly, I shall stress this point:
what is it that all of us wish? We
have said that we want to-settle this
question ‘with goodwill. Everybody
has said so. We want to do it pesce-
fully. 1 humbly ask thi. House and
particularly Shri Deshmukh and Shri
Gadgil, is this the way of achieving
goodwill? - Is this the ‘'way of achiev-
ing your goal, or, is this the way of
removing the distrust and fear of the
people? They have made all kinds of
insinuations against Gujarat and
Gujaratis. They have levelled—what
shall I say, or what words shall 1
use—reckless and baseless charges
against the Chief Minister of Bombay
and they have used this House as the
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country he comes, is deeply disturbed
is profoundly concerned about the

Gandhi have the privilege of repre-
senting the city of Bombay in this
House, each one of speaks
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stand what the people of Maharashtra
must be feeling and what the people
of Gujarat must be feeling on the
matter?

The people of Maharashtra and the
people of Gujarat have long laboured
together, in a common vineyard, and
‘the hub of that vineyard has been the
city of Bombay. Friends from Maha-
rashtra have inextricable ties with
Bombay. Those are the ties which
make them ftremendously and pas-
sionately emotional in respect of the
future of the city of Bombay. Why
is it that they come forward and feel
that a separation of Bombay from
Maharashtra is like separation of the
head from the body? Because there
iz a kind of organic unity—whether it
is there in polity or not is a different
thing—about Bombay city. It is carv-

ed in their hearts which they casmot
forget and which they cannot forgive.

Likewise, may 1 remind you and the
House about the Gujaratis? I Imew
i with
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expressed his view. Shri S. K. Patl
is the only solitary Maharashtrian
who has taken up a different stand
from the rest of the Maharashirians

ty
city of Bombay. If it is to be preserv-
ed, this apple of discord must cesse to
remain. Therefore, if we want to
face the difficulties that have been
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<reated, we should have the courage
to go forward. ] am swrpcised te find
that there is » kind of Greek tragedy
being enacted; some unkind fury
seems to be there. There is no one

view. Ask every one of them -
dividually; every one of them re-
<ognises that this is the only solution.

We all recognise this; we give ex-
pression to it; but, as I have said,
some cruel fate seems to be pre-

venting us from having the right solu-

ever since I came to the House, 1
have expressed my esteem for Mr.
Deshmukh and, if he will permit me
t0 say so, my affection for him. 1
say that his word carries weight in
this House as well as outside. Today
his word carries a tremendous weight
wherever the Marathi language is
spoken. May ] make an appeal to
him? He is today in the unique posi-
tion to come forward and bring about
a reconciliation. Reconciliation is a
thing in which, I believe, strangely
enough, Shri Deshmukh would be
able to play a decisive part

Mr, Pataskar—] do not know if he
is here now—spoke the other day. He
told us about the quadrilingual state
of Bombay. Sind was separated, but
were all the problems solved? Now
Gujarat and Maharashtra will be
separated; but, will our problems be
over? I do not think so. I love
Maharashtra and I love Gujarat; and,
1 can see the future. The future is
dark and gloomy for me, because our
very vitals are going to be affected.
‘There is going to be no glorious future
ror aemocracy either in Gujarat or
Msaharashtra. There are going to be
serious difficulties. We had com-
munal and linguistic tensions. Un-
less we realise that the rearticulation
of our country should be not in terms
of tensions, but in terms of mutual
goodwill, tolerance and reconciliation,

Father of the Nation, Pherozshah
Mehta, Sardar Vallabhbhai Patel, the
greatest general of the forces of free-

that today Gujarat would not rise to
the heights one was entitled to expect
from it. With your permission, Sir,
I would ask my Gujarati friends: Do
they realise that these Members here
today feel that there is a provincial
feeling in Gujarat, which they did
not suspect before? let them not go
away with the feeling that before the
:i.lr.l.d history, Gujmat has a clesn
To my friends from Maharashtra,
I would say this. I have known the



to the sands? In all humility, I ask
this question. Here is this tremen-
dous force; the flood of emotion and
passion comes. Kaka Saheb was once
Minister for Works and Power; and
he knows that.

When a flood comes, if you permit
it, it inundates the land and destroys.
It only brings destruction. The flood
has got to be trained, restrained. If
this flood has to be made useful for
the purpose of irrigation and creation,
the flood has to be brought under
control. May I appeal to Kalka
Saheb, who is an elder statesman,
who did me a great honour by calling
me an adopted son, to rise to the
occasion and see that this tremendous
outpouring of energy, this flood that
is coming forth, shall be restrained
and controlled for the greater glory
of the nation? That is possible only
if there is a bilingual State.

1 P

This moming, when 1 was
reading hopefully and prayerfully
about the celebration of Lokama-
nya's centenery in Poona, what did I
find? ] found there a reference say-
ing, what is our new birthright?
What is our Janmasiddha hakka with-
out the realisation of which we will
not rest? ‘The new birthright that
was enunciated yesterday in Poona
by friends whom I respect was that
‘the people of Maharashtra will not
rest until they have got Bombay.
What a parody of Shri Lokamanya's
message? He said, swaraj is my

tion, that we permit that dimension
to be narrowed, that we permit the
annihilation of all that he worked for
and laboured for? That is why I say
there has got to be found a reconcilia-
tion in which there will be neither
victors, nor vanquished, no money-
bags and no common people who are
being exploited I understand the
depth of feeling which made my hon.
friend Shri S. S. More turn round and
say, Asoka Mehta is right, one is an
exploiter and another is the exploited,
one is a metropolitan power and the
other colonial, and yet they have

asking questions about Pakistan and
Bombay because the world ex-
pects some kind of 3 solution
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. But, if we fail
a solution on Bombay, it
a Maha-
Gujarati alone. It is go-
set back for the whole of
. I feel that there has got to be
lution which would be acceptable
very one, which will reverse cer-
tain forces that are at work. Bom-
bay merely pin points to the dangers

g Enigg,
osg E--
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of the Bombay pro-
blem will put wus back into the
temper that is needed for solving
not only the problemg of State re-
organisation, but the problems of
State reconstruction. Reorganisation
is made in the beginning for recon-
struction.” Unless we approach in a
new temper which says that we are
going to re-dedicate ourselves, that
spirit of re-dedication will not come.
If a man from Mars were to come and
listen to speeches that we have been
making, would he feel that we have a
gpirit of re-dedication? Mine is a
weak voice, 1 have no right to say
what 1 have been saying, I have
been saying that because 1 feel how-
soever weak I may.be, howsoever un-
worthy 1 may be, I would be wrong
before the bar of history, before my
own conscience if I did not testify to
the truth, ag I see it

the solution

Shri Gadgll rose. .

Mr. Speaker: Shri Heds. 1 wibk
Jet go some time before one speech
and another.

Shei Gadgll: 1 thought he ssked me
to rise to the occasion, and so I rose.

Mr. Speaker: I will eall him next.
Shri Heda (Nizamabad): Mr.

Some Hen, Members: Speaker.

Shri Heda: I was away for the last
four months and therefore I made »
mistake, a deplorable one.

I too feel in the same way as Shri
Asoka Mehta hag felt In other
countries, particulary in the U.SA.
and European coumtries, the prestige
of India which had been rising higher
and higher is at stake on this ques-
tion of States reorganisation. The
disturbances at Bombay were given
great publicity and everywhere, we
were asked, what is happening,
whether the unity of India would be
retained or whether we are going
towards destruction angd disunity.
They have no proper conception of the
tremendous problem that we are
handling. In fact, I gave the reply
that if there are disturbances at one
place, we should not be surprised be-
cause the problem issobig and i in
any other country, one had to handle
a problem of this dimension, there
would have been many more dis-
turbances. Whenever, we think of
this problem, we have got not only
to think of our country, but we have
also got to think of our country’s
prestipe in the internationa]l sphere.
Whatever we may debate, I hope
that hon. Members, when we have
arrived at a decision, will in a spirit
of sportsmanship and follow the de-
cision, accept it in a democratic way
and go ahead. In the world, if there
is anything wrong, there are many
ways of remedying that We can
do it in this House and in other pro-
per places,

Then, 1 come to my amendments. 1

would divide them into three groups,
Firstly, 1 will talk about the two



djurict. We are re-distributing the
‘boundaries according to language.
“The difficulty i that we have not
fixed a village, tehsil, district or re-
venue circle as the unit. That is the
-whole trouble. We have been told
.again and again that if we bring
some agreed formula it would be
.accepted Sometimes the agreed
formula comes, and sometimes it does
not come. It ig not only ihe Members
of Parliament or Members of the res-
pective legislative assemblies who are
concerned with this matter. In fact,
the people living in those areas are
the persons who are really concerned
-with them, and therefore we have to
‘think about them.

So far as Hyderabad is concerned,
-we are fortunate in one thing. As
4t is a tri-lingual State, the Govern-
ment of Hyderabad had taken the
-census  language-wise in every
village, and they have printed them.
Villages which are predominantly
“Telugu-speaking have a particular
mark, those speaking Marathi have
another mark, those speaking Kannada
"have a third mark and if no langu-
-age predominates that is given a
-different mark, Therefore, the work
done by the Government of Hydera-
“bad and its Census Department should
‘be fully utilised. It is very easy to
find out the areas where the different
Janguages predominate. Even with-
wout appointing a boundary com-
‘mission we can demarcate the lines
and solve the problem having the
village as the unit or any other unit.

Now I come to the two cities of
Raichur and Bidar. These are very
.strange cities. Nohngu-gt pre-
.dominates there. Rather, in Bidar
‘the language spoken by the majority
‘is Urda. Next to Urdu, in Raichur it
‘is Telugu which is spoken more. In
“Bidar, of course, it i Kannada, but,
uluﬂ.mhmueuin-mlimty
“"These cities were allotted to Kar-
nataka only on the basis that for-
mnerly they were called the Kannada

the village or th2 revemudrthu
the unit you can demarcate the areas.

Lastly, I come to the tehsil of
Servancha in Chanda District. Chanda
hmud)mtdmmmﬁgm

decided that Rajura Taluk of Adiln-
bad Duu-wt. being predominantly

and that we should have it We did



any State will gain anything by
having some portions speaking some
It will only create a
headache for them. When they do
not want a bi-lingual State, what is
the use of creating a bi-lingual area?

Dr, Jaisoorya (Medak): May I in-
form him that we have had talks with
the Maharashtrian leaders and they
are willing to transfer it after they
get it?

Shri B, Y. Reddy:  (Karimnagar):
Why not now? Why after they get
it?

Mr. Speaker: 1 am sure whatever
is agreed to—that is what the hon.
Home Minister said the other day—
by the various groups will be accept-
ed. Even here it may be done if real-
ly that has been agreed to,

Shri B, Y. Reddy: But they are not
coming forward for discussions even.
‘We have been contacting them, but
they are not coming forward. So,
what is to be done then? Who is to
convene such a kind of meeting?

Mr. Speaker: The agreement has
been broken, I think.

Shri B. Y. Reddy: It has not been
‘broken. The agreemcnt is there, but
people are there belonging to diffe-

389L.S.D.

There are two questions now before
us in this hon, House. One is about the
adjustment of bgundaries and the
other about the problem of Bombay
City. So far as the problem of border
areas is concerned, I may respectfully
draw the attention of this hon. House
to what we have said in our memo-
randum before the States Reorganisa-

speech which was delivered by my
esteemed friend Shri B*S. Hiray in
the Legislative Assembly of Bombay—
that if any village does not want to
be with us, we do not want it. At the
same time, if those villages which are
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(Bhri Gadgil)

that many of our pesple do not
what the taluks are, what the
are, what the boundaries are, what
nature of the terrain is, and
and in view also of the fact
has got to be fitled in, after all,
the context of administrative con
ence, I feel that this is really the
of someone who has to look after these
areas exclusively. He has to collect the
data, see the particular terrain con-
cerncd, and then give & sort of award
for the .. "er parties to accept. ’

It was suggested by the Home Minis-
ter that this question can be adequate-
ly and properly dealt with through
the zonal councils. But By their very
constitution, they are incapable of
dealing with these questions, The
zonal councils will consist of contest-
ants. Take the Western Zone, for ins-
tance. The Chief Minister of Gujerat,
the Chief Minister of Maharashtra, and
the Chief Minister of Bombay—if the
separate State ultimately comes into
existence—will be there. But, how are
they to agree?

Shri S, S. More: But Karnataka will
not be there,

Shri Gadgil: That is what I am tell-
ing. T

How are they to agree? They may
agree on certain problems that con-
cern them. But what about Belgaum,
and what about Karwar, and what
about certain border areas bordering
Madhya Pradesh? Thercfore, 1 would
supggest that this is not a mechanism
which is adequate for the purpose of
a satisfactory solution of this prob-
lem. 1 would, therefore, request the
Home Minister, in all humility,
through his son-in-law and through
his deouty there, that he might consi-
der this; let him not think that
because he has said that he will not
have a boundary commision, there-
fore, what is provided here must be
good for all time to come. I suggest
that a boundary commission should be
appointed to go through all these
things, so that the tensions of today
may considerably ease, and just as
when we put the matter before an

{
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the challenging of the award, likewise
in this case also, the verdiet of the
boundary commission stand H

or;;ouconsideritinthelarurm:m
in which my hon. friend Shri Asoka
Mehta tried t i

Home Minister. Both the speeches

exient. But the fact remains that in
the absence of a precise solution iz
the absence of a precise scheme, it is
impossible for anyone of us to carry .
cur people, namely, the Maharashtra
community, with us. When we are foid
that we should think in the larger
context of all-India, I am entirely
with them. No Maharashtrian has
ever said that he is a Xaharashtrian
first, and an Indian afterwards. Right
from the days of Lokmanya Tilak up
till today, we hidve said we are Indians
first and Maharashtrians next, If we
want to be better Maharashtrians, it
is precisely because we want to be
better Indians. As I said the other day,
in the case of Keats, the Irich poet, the
more Irish he became, the more uni-
versal was his appeal That is the
basis of our approach also.

If you decide to give a special dis-
criminatory treatment to Bombay, so
far as Maharashtra is concerned, then,
1 ask in all humility, why the same
treatment should not be meted out %
Calcutta. As a matter of fact, from
1952 onwards, we have got newspaper
cuttings of the speeches made and the
resolutions passed by many non-Ben-
galis from Calcutta, requesting that the
government of Calcutta should be
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taken over by the Centre, so that their
interests may be safeguarded, I do not
want to give those quotations here,
because those quodlations were given
in the course of the speech made by
my hon. friend Mrs. Roy.

Shrimati Renn Chakravartty (Basir-
hat):....Mrs. Chakravartty.

8hri Gadgil: I am sorry, it was vy
Mrs. Chakravartty. But the names do
not mean much in the modern world.

The point here is this, The nearest
Gujerat border is about 110 miles from
Bombay. All round, it is Maharashtri-
an territory. But you are just taking
this out and saying that this city has
to be given a special treatment. On
what grounds are you doing so? Ydu
are doing so, because certain people
have expressed distrust.

We asked the Siates Reorganisation
Commission to let us know the causes
for this distrust, We tried to contact
those forty citizens of Bombay,
through the good offices of Shri Vai-
kuntlal Mehta, but they would not
meet us even. In the absence of ‘any
precise description or definition of
their distrust, we were absolutely at
& dead wall. Then, we had this finding
that ‘Somcbody distrusts you, and
therefore, we cannot give it to you'.
Now, just consider this. My hon. friend
Shri C. C. Shah may not be able to
understand the implications of this.
But we understand the implications.
The implications are, ‘We cannot give
it to you, because firstly, you are so-
and-so, and secondly, you are incapa-
ble of administering this State of
Bombay'.

So far as distrust in a particular
sphere is concerned, I would ask them
in all humility to go round and see for
themselves the whole economic Jife of
any area of Maharashira. They will

"find that the whole economic life of
our region is dominated by Gujaratis
and marwaris, or to put it generally,
by the non-Maharashtrians. They wil)
find this to be the position in every
village and every taluk that they may
visit. You rhay go wherever you like,
butmwﬂlﬁndthltthisisthepoci-

Sholapur, and will find that every-
where they are there.

I do not want to repeat how many
non-Maharashtriang have been yeturn-
ed to this House from Maharashtra, or
for that matter, to the Bombay Legis-
lative Council, out of the 156 seats al-

* lotted to them, I want fo know how

many  non-Gujeratis have been
returned from Gujerat. I am not
giving all this with a view to incite.
or criticise anyone. All that I want to
prove is that we have never been
Communal. The interests of the
minorities in our region have been
absolutely safe.

Then, I want to ask my hon. friends
how much of capital these Gujarati
men of enterprise have invesied in
South Africa and other countries.
Have they asked for any guarantee?
Have they shown any dS&trust in thoss
countries? They do not show distrust
in a foreigner, but they are showisg
distrust in us, You cam imagine the
insult that I am fceling. As I said
the other day, I have been educated
in Baroda, and I can assure you that
there is not one shred of hatred im

i to



cally, the city of Bombay as a whole
is Maharashirian in character.

The best solution, in my humble
opinion, is this. Having accepted uni-
lingual ‘States everywhere, you can-
not propose g solution which ig not in
keeping with the general trend und
tendency of the political thought that
is existing and operating today. If
you wam to make a single exception
in this case, again I feel insulted, be-
cause ] am tecld, ‘Oh, it is all right,
but not here’, Just consider my feel-
ing. Consider the feelings of other
people. Let nre tell you this. If vou

. give the Maratag a little place of ho-
nour, you can take all their house,
properly and everything, because
they care for honour. If there is in-
Justice done to them, they will die,
and they will leave the legacy of
struggle. In the words of a Marathi
poet:

o AN qu we ¥, el e
wEN % gEfadr w4t T A

*The holiness of this land of ™“laha-
rashira is that her children will die,
but willl never bend before an uct of
injustice”. That is our feeling this is
our tradition. That is a great assei,
as Shri Asoka Mehta said we should
use for national purposes. Why do you
become n little perverse and a little
unjust? We were told that there were
a million reasons why Bombay should
be kept away from Maharashtra. I
waited with my soul in patience for
the last 50 many months to know them
but not a single one has been put to
me,

Shri S. 8. More: Those millions are
™n The bags.
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rub in this point because
pays nobody, and certainly I do not
want to offend any of my Gujarati
friends, least of al] Morarjibhai who

“has been one of my friendg for 30

long years. It will be very umbecom-
ing of me to do that,

The solution now proposed
within five years, the position
reviewed. There won't be any
cite or referendum or any
some procedure. All to the
having gone so far, why
to keep this temsion? If
method, cumbersome or otherwise,

g%
g-gaa w
I

&*Exphnged as ordered by the Chair,
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We are accusing the Government of
ving a veto to a minority. This
means we 8re giving a veto to the
goondas. Consider, then what will be
the situation, I am entirely with Shri
C. C. Shah and Shri Asoks Mehta
that we should come together and
build up and give a lead to the whole
of the country. Whatever constructive
powers he attributed to me, whatever
the fund of inspiration he attributed
to me, he knows I have kept that at
the service of the country. Not one
moment have I denied to the country
what 1 could spare for the country; not
one farthing, if I have it, have 1
denied it. Whatever is best and what-
ever is noblest in me has always been
at the service of the country, Even
today it is. But let us be realists, 1 as-
sure Shri Asoka Mehta. Give Maha-
rashtra its place of pride. The Marathi
pride will be satisfied, even if it is for
five or ten years.

-}

If |Dilingual or unitary State for
Bharat is kept as the ideal for the
whole country, we shall all move to-
wardg it. But today psychology should
be considered. It has become 30 im-
posasible that if you force this, then
the gituation is explosive. Let me

:
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holding firm to it, it is out of
grateful memory to him. That I can
quote from a government publication.

Shri C, C, Shah: God save us from

Shri Gadgll: That is exactly what
I say. God save me from you,

The point is that Maha Gujarat is
now a fact. I wish them all suc-
cess and all happiness, and if ever
they want my services—I know they
do not want them—I am prepared to
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[Shri Gadgil] |
not want this problem to fester for
months together.

The Prime Minister referred to the
fact that we are all children of revo-
Jution. So we are, and a revaolu-
tionary is one who does not bend his
head before any act of injustice, What
hag happened today? He gaid in
Bombay: geography is there, but it
is not everything; arithmetic is there,
but it is nnot everything; arguments
are there, hut they are not every-
thing. Then what is left? These are
the contents of democracy. If they
are gone, I should say it is the begin-
ning of the end of democracy. It is
there that the revolutionary spirit in
me is challenged. Therefore, I say,
where reason is devalued, where jus-
tice is delayed and, therefore, denied,
where truth is seconded to political
convenience, my soul will rise; every
soul and every real revolutionary in
this country will rise, whatever be
the consequences. I would, therefore,
in all humility say that while theoretl-
cally accepting what Shri Mehta said
—if that is the idea not for Gujaratis
and Bombay but for the whole coun-
try—for the time being, in the
context of circumstances in which
things have developed, the demand
of Maharashtra for inclusion of Bom-
bay city should be conceded. I very
respectfully request the Prime Minis-
ter, having come to the rivulet
willinglv, why not drink the water.

We were told that the Maharashtra
leaders did that or did this. I do
not want to detail the circumstances
when they were offered not the
thing they wanted but were asked
whether they would like to be hang
by the noose or by the chair. They
were just asked to take either what
the S.R.C. offered or the three states
formula., If there was a tie in their
minds between loyalty to the party
and loyalty to the people and if in
this conflict they have come to the
ground, you must have sympathy
for them. Speaking for myself, right
from the beginning, orally and by
letters, 1 had informed the Prime
Minister, and the Home Minister that

al to this Government. If todsy
I am taking the risk, if it comes to
that, of breaking party discipline, it

men. We have been with the Cong-
ress; grown with the Congress; we
have done some thing with the

Congress; we have never been
opportunists in our life. Gadgil,
minus Congress is a third-rate

lawyer and a fourth-rate man
of letters; but Gadgil in Cong-
ress is a power because he has reason
on his side and has no other argu-
ment. I have no money; I am not
well-connected; but, I am hones1 and
straightforward. The only appeal 1
have is the zppeal of the heart; the
only argument I have is the argu-
ment of reason. The question, there-
fore, before the hon. House is, *Are
you going to vote according 0 reason,
that means, according to jour con-
science, or are other considerations
to weigh with you?.’

In Marathi mat is analysed as
Matwa diyate iti. Mat, the vote is
something which is given after due
consideration. I do appeal for that
due consideration. If your conscience
gives you some other inspiration, 1
have nothing to say. Butf, from what



2951 States Reorgenisation Bill 3 AUGUST 1958 States Reorpanisstion Bill yog3

I heard last time, in April. 1 have
every reason to belwve, whatever may
be the party discipline and may be
ultimately decided, so far as I am
concerned, I have decid=1 to vote
against the exclusion of Bombay
from the proposed Maharashira

Shri Tulsidag (Mehsana 'West): I
am one of the joint movers of amend-
ment No. 462. This question of the
Bombay city has become......

Mr. Speaker: I must have allotted
some separate time for Bombay.
There are clauses 2 to 15 before the
House but Bombay is consuming all
the time. There are Membess from
Hyderabad, from Himachal Pradesh,
Punjab and other places but it is
impossible for me to rweist the
temptation of calling, one after the
‘' other, Members from Bombay only
1 am exceedingly sorry 1 yielded to
the sub -committee’s rercmmendations.
I must have kept Bombay separate
of Course, it is too late now.

Shri Tulsidas: You would remem-
ber that at the time of the first read-
ing I had said that we should shelve
this problem of reorganisation for
some time because this is creating an
atmosphere in the country which is
really. very disturbing and painful
My friend, Shri Asoka Mehta appealed
this morning to every Member of
this House to consider the question
from the larger interest and not from
any particular point. You know very
well that a number of Commissions
and Committees have been appointed
in the past. They all came to the
conclusion that the only solution of
this problem is that there must be
a composite State.

What was the quarrel with the
Rcport of the States Reorganisation
Commission? The quarrel from the
side of the Maharashtra was that it
- is not a sort of composite State with
all the Marathi-speaking and Guja-
rati-speaking people joined together.
1 have moved an amendment, which
my friend Shri Asoka Mehts has
also supported and a number of other
Members have also joined in, that

Sbri Tulsidas: It will be 43 crores,
not bigger than UP. It would be
the second Dbhiggest State in popu-
lation.

The reason why I have been tell-
in- this and doing what little I could
do from my side to persuade my
ifriends from all sections of this parti-
cular State to come to the
of accepting the question of a
posite State is because this is
only solution to my mind When
talked to most of the leaders
country personally, they were
the same view. I have gone
mdmkedmmtotthcleadu:.:l

most all, including the Prime Minis-~
ter, Shri Deshmukh, when he was
the Finance Minister, Pantji, the
Home Minister and even Morariji
Bhai of Bombay, and everyone of
them told me that this is the omly
solution.

;
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The tragedy is that in spite of all
the people being of the same view,
the result is that we are not finding
a solution. The other day, when we
were there in the Central Hall when
the Prime Minister unveiled the
porirait of Lokamanya Tilak, I was
watching. There are three portraits
in the Central Hall and all the three
portraits are those of the leaders
from the Bombay State. Bombay as
a composite State has given to this
couniry people whose memories we
are cherishing, who have brought
us the freedom of this country. If
this State is to be dividea as 15 now
suggested in the Bill, nobody is go-
ing to benefit; the country is not go-
ing to benefit nor any one of the
States that are going to be formed
The problem will continue to remain
unsolved.

I have been bormm in Btlanr
brought up in Bombay; and I studied
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{Shri Tulsidas]

in Bombay 'and siayed in Bombay
among the thickest Maharashtre
population. In fact, I have read
much more of Maharashtrian books
than Gujarati books. I know, prob-
ably, a little more of Marathi than
of Gujarati. Having lived with them,
having been old friends and asso-
ciates, I fail to understand why there
is all this trouble. I do feel that at the
present juncture the only solution is
that the saner elements should prevail,
let us not think about any other
things, let us try to concentrate on
how to from this bigger bilingual
State.

My friend, Shri Gadgil said just
now: let us have this ideal, let us
not decide this issue now; but first
of all, give Bombay city to Maharash-
tra. My friend, Shri Asoka Mehta
said that that is not going to solve
the problem, that the problem has
to be settled, and if it has to be
settled, it must be settled today and
not afterwards. According to him,
it is not possible to solve the prob-
lem afterwards. If my friend, Shri
Gadgil, says that we must have this
ideal, and let us combine together
afterwards and so on, then what is
his objection today to settle this
issue? The only point that he could
say is “my pride”, the pride of hav-
ing Bombay city first in Maharashtra,
and then settling this question.

When we consider this problem
from the whole country's point of
view, let us not think in terms of
what is the pride of any particular
State or of particular persons . Let
us find a solution today and I do not
see any difficulty in finding it when
there is a large volume of opinion
.in favour of it in this House. I have
spoken to a number of friends in this
House from Maharashtra and Guja-
rat, Bombay City and also from other
States, and they all feel that the only
solution is the formation of a bigger
bilingual State.

Bhri G. B. EKhadkar: Have JYyou
jconsulted the Vidarbhn neople?
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because it was taking the time of
the House too much and that other
Members did not get their opportu-
nity.

also from the point of view of the
whole country. We do not want the
disintegrating forces to take over
the saner elements of the country.
It is better that this matter is
settled just now. I appeal to my
friends in Gujarat and in Maharash-

reason
why there should have been 50 much
difficulty. In Bombay city we have
lived togethér for a number
years and there has never been
any problem or question of thinking
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from Maharashtra are stayving In
Gujarat—the number may b. a little
more here or a little less there—and,

the reason for this controversy.

Even the SR.C. has stated that the
question of this particular State is
entirely different from that of Madras
or West Bengal. They have definitely
sald that Bombay State should be a
composite one. They left a part, that
is, Vidarbha, separately, because at
that time Vidarbha people did not feel
happy to join hands with a bilingual
State. Perhaps they may not like it
today, but I appeal to them also that
since they are joining with Maha-
rashtra, they may as well agree to joIn
this bigger bilingual State as that is
the only way of solving this problem.

Even from the point of view of unity
of this country, for which the Commis-
sion have devoted a whole chapter in
their Report, they have stated that
such a separatist attitude must be
stopped, and the only place where it
can be stopped is in the Bombay
State. That is why they have recom-
mended the composite State of
Bombay.

I consider it was a mistake that they
had left out Vidarbha, I feel that it

greatest fmportance in the administra-
tion of this country and it will set an
example to others.

The Prime Minister wants five big
composite States In this country. This
will be the biggest State and will have
the honour of being the first composite
State in the country—Paschim Pradesh.
According to the zomal arrangement,
Paschim Pradesh consists of nothing
else than Maharashtra, Gujarat and
Bombay city. 1f you form this whole
bilingual State, then you have got
Paschim Pradesh, which will be
a lead to the country. In spite of
the troubles, we may with pride
that we have solved this question by
the establishment of Paschim Pradesh.
It is time that we consider this aspect
from all sides. After all, it is no use
talking about the question of “money
bags” and things of that gort. Every-
one in the country is fully entitled to
create money-bags. . .

i

Ee

Shri D. C. Sharma (Hoshiarpur):
What is a “money-bag™?

Shri Tulsidas: I do not know. Please
ask the person who bhas spoken about
H
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{Shri Tulsidas)

Shri Asoka Mehfs hag made a very
elogquent and emoctional sppeal to the
Members from Maharashtra and
‘Gujsrat in this House. I join him in
this appeal and I hope that my friends
bere will support us in this task of
forming a bigger bilingual State in
oder to settle this question.

2 ro

When 1 alked to my friend, Shri
Deshmukh, only yesterday, he fully
supported my amendment for the crea-
tion of this bigger bilingual State. He

has, unfortunately, resigned as Finance '

Minister on the issue of the Bombay
city, He gtrongly feels so. He has
openly said so, He belleves in the
bilingual State, He should come and
give a lead to the country. He should
see that a Paschim Pradesh is estab-
lished. I once again appeal to the
hon. Members here tp support this
amendment which will solve the pro-
blem without leaving any bitterness.

2,02 P
[MR. DeruTY-SPEAKER in the Chair)

There have been certain other sug-
gestions to form Bombay as a Part A
State, I dg not think it is a good solu-
tion. Again there will be three States.
I do not want three States but only
one State. It was formerly one State.
Unfortunately, my friends from Karna-
taka have gone out to join with the
Karnataka State. 1 wish them the
best of luck; they have been with us
all these years. We wished that they
should continue with us but if they
prefer to remain out, I wish them the
best of luck. My friends +from
Vidarbha have come and we will form
a composite State. I am sure that this
appeal will not go unheard and that
the Members will support this amend-
ment so0 as to solve this problem.

Shri Krishnacharya Joshi (Yadeir):
The States Reorganisation Bill is guing
t, solve the big problem of linguistic
States but it has created other pro-
blems also. Let us hope that we will
be able to solve these problems also,

smendment, No. 318 reads: -
Page 9, line 21
add at the end:

lation which is about 42 lakhs. 1
think there are four representatives
in the Rajya Sabha also. Again, our
Prime Minister has recently stated that °
Chitral is a part of India. It is for the
House to consider this amendment and
accept it.

My second smendment is a very
simple one. It is regarding the name
of Karnataka State. It is neitber
against the Maharashtrians nor against
the Andhra people. 1 have statel in
my amendment that wherever the word
‘Mysore’ occurs the word ‘Karnataka'
should be substituted. That is my
amendment. The SRC. have siven
the name, Karnataka State. 1 do not
find any reason why that name should
be changed. In the surrounding area,
there is the Maharashtra State, there is
Andhra Pradesh and then, there is
Kerala. There is no reason why
Mysore should not be changed to
Kamataka State.

This word has a history behind ft.
Even in old scriptures like Baratham
snd Bhagavatham. the name Karra-
taka appears. The words “‘wiwr
watew, eferm wafew”  appear there
In history also, we find the sme
word. A small section of the peop'e In
Mysore are against that But people
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4n other parts, namely, in Hydersbad-

mamed as Karnataka State. I fa'l to
undersiand why the framers of the
Bill have preferred to name it as

here who are from Mysore to accept
this. There was the cultural unity and
wonledto_ﬂnglm:

T T WOy S AT |

“Let our beautiful province dawn.”
Henceforward we will sing:

frxamfe T w97 w1 T
It means ‘Glory to Karnataka.’

There is no rhyme or reason in call-
:ing it Mysore. All the people residing
yin Karnataka would prefer to heve
-the word Karnataka instead of Mysnre,

Some friends in Andhra are again
.cla’'ming Bellary. This question was
-decided once, twice, thrice and many
.more times. Again they are raking
up this issue. They are whipping up
-a dead horse. They should not rake
~up that question again. There is not
much difference between Kannada and
"Telugu people. Our languages have
-got common words and it is so regard-
ing our scripts also. As neighbours let
us maintain friendly relations.

My friend, Shri Heda, has raised the
question of some of places in Raichur.
According to him, he is a non-Telagu-
speaking Telugu member and he is
claiming that Telugu area from Rali-
chur. I must say that this is not oro-
per. Our Telugu friends want to take
whatever portion is in Karnataka hut
not prepared to give to Karnataka the

- portions which are in their possession.

There is the same thing with re-
gard to Maharashtra. We have got a
number of circles in Sholapur and
Akkalkot.

Shri R. S. Diwan (Osmanabad):
. On behalf of the Maharashtrians I

offer the Kannada villages to my

E

Shri Krishmacharys Jeshi: Thank
you for the offer.

a strong and powerful nation,

it Z (forn g aftm)
IYTE WEIEA, WA 48 F TR { 9
g wwe el g fawe fex svfesa
v € 1wl el St F W v
w7 39 7 FT gTw W e |

= et o g T ¥ O TN
a1y % O € aar 7 Al fi
£ | vy ot wdtwr w1 e R
T W IFT O oW WA
fuz g fe I g e vl
TEAE & W T ¥ TEq THW 8
& 1 wre & T WTew ¥ W A T
¢ fs 35 oY Wi dgar dft & W
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[ ow]
%t A g ¥r ¢ o e f e
vt & ot wotw sgw ot wr T
SE of fF OF a7 T wART W4T
farait sraw, diasg, vy o S Wy
AU Y ¥ o7 @I ¢ & faw @
X sui waf § O wfaw w1 fomr
A IR TR NG @IS
A AT 9T | A 7 oY 9 g9 qgi A
w1 5 R gu SRE QY WA W
fo i od W o a@l
Y FuTn AT et &Y gy wer A
sTREANg Raraw 1 swam
A g agd W v faww Fwr g § )
N wfafmr aror gk I Sefeqa
¢, Suwi ted gu & W § viw feE
NaA NI A W RE | Y
a faws weear Sw F Sofeqa § Sud
W WY g WA A1 9% § e o e
S wreiTE ST S F W TER AW E |
AW W 7g Fawrar ww § 5o o
a Y ag e fear , w9 9@ ATaw
FMfesgen sxv dfew g,
e wfwat $iR sd-afeat et
% & T ¥ A § Ig #E wnfer
T & W ¥ W T § | gy
% uw Iw wlafafa o aw w1 &
O § A X ag vt I Ewa
mEe @ @ W) afaw faae s
LU R R O R R R
® T E AA F 9 §F § AR I
TG & AT 1§ wgan g fe e,
qTE AT wQr o AT W
WU W GIRT W L NI A & 56
T ufww fre wid 1

et a F wgr 6 o wwg
w Jgrag & §y frer & Wk T
™ A g W o RO W T
frc e 1swmwsgn i fe
@ §99 gl WiT AR wifvat ¥ wft
* o ITT W Qg WA AT wT v

fs vt & o ¥ wav @t far
w1 IFA T I G T wer
s car § Wi Iy W woney
e 1 Ao dd ¢
T W 9 A W %) 3wl § e
TR smdmt fs
W AT S A Qe S g A
F5 TFaT &1 9 AT WY oY O SqFy
I W 9Ty T WA 9T T
I AW T W AR fE R
T 50 W) S & e ot oy
oA W GO ST N 9T g §
o a1 wrar § 1 yeE R R Ao
& g # agn agrrafa @ w W .
ok waz feg § 1 oy wre § A
AN g s
aaf ® wgrae §.qa faemn ang,
JSTT AT AT WA | T W o
fet ¥ 99 faw %Y 7q @ § WK ved
w9z wgw & wafw frerh § | 3@ wiwf
e mgrg ik f AR €
W wuw § agi e e § Wi
fas ot forren ®3aT § 1w e Fagy
frasawmgw mwdw e € 1
TG & T THT AL W W T .
T § | @ e § mehe St @ @y
frag v wg § v | @ W
& W NI ¥ A A IS | § T4
# (voR) ¥Nmgwnagn g fs
ag A W9 A WA BT W A IS
RN TR Y | ywm ety
% arcvg § fe ol & afesy wrSaar
g W FUE ) IP A
¥ & & At T T e e gt
¥ ag v ¢ e ww W e A o
T T 1 9 faegw 3 vl
Ty A€ Norw 1 FreTe W oS
FA ¥ I A 9 g % A
arr afaw, vk I vy Qfad fo g
waTet woEt W aw & WK R e
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+x Ofwa f ¥ Crerd - @ ol v
T 1 |feT WIT WTeT WI% T ST
oY T § o o ey s sy farday
Y e ot sy ot oft T wm ¢, W
wa & g & 1 A & wig § fe
AT AT A9 § N 4 gy @fad
W W ag g e § fe qo ser
I qifearie & s aRa § o oy
qifeariiz & a9 §f oy dfad dix
T % 5w B waa fad s ag woar
T AFET §T | @ @ ¥ O e
& & wgr ¢ fw wy @ T wewe
T NG T X7 |

gk W s gEERw Wee
oft 7 wgr & s 9 g @ wxi @
are ¥t § W I G wran § fir wfis
weew % o F § fe st
Wk sgrafgdl w frer g o
T T A ) afe g A wd § @
TATHE ¥ qg FoA § v ag e
FIET WY WA WIAT HA THE FA ®
waae ¥ ) oft aiferrie & wfow see
¥ AT WY g § T G &, WA
gfcad x@ fawr & v & 1 90 fawarw
§ v ag w1 =mm Pwm ok
W T IAH Y T § ST TEIA H
g AUS W O ATEGT B W §
FuA FH YA AT FTH I AW

ifaq st wodw dgar § A
gura fegr §, & 9w w1 AW w
g1 q nrdz @ 9@ O e S
¥ N—eR meher off w1 I F WY
aq ATALT Aea) A o 75 e
s WA g e w7 ofes
AUE AR | TAH AT WA
foqr s @ WR oW ¥ AT Sw W
da Tt @1 o oSN W IR A
oo aA TEe wifgd | s e wr
Tt WY WG ¥ G HH T FI-
o JEW g g, A wgrg § wat

@1 o ag g S T foem, ol
wi mofwdft § a3 e
¢ e &

# W g ferw s §
sy B davaw &

;
i

UHE ¥ FAT FT T B TF A W
T ¥R, g W T AT g

Shri V., B. Gandhi (Bombay City—
North): Mr. Deputy-Speaker, 1 have
moved my amendment No. 194 to
clause 8. It reads:

“Provided that the Government
of India shall within a period not
exceeding five years review the
question of continuance or other-
wise of the State of Bombay as
a Part C State and place the
matter before Parliament”

Now, Sir, my position on this ques-
tion of States reorganisation should
be fairly well known by this time
and it is that the future of
City is bound up witk Maharashtra. I
do not, of course, exclud= the possi-
bility of any other arrangememt in
which the three partie:;, Maharashtra,
Bombay and Gujarat could agree

In this Bill the status envisaged for

the City of Bombay is that of a Union
Territory,

we are told that it is the intention of
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.

[Shri V. B. Gandhi)

|
i
|

in five years. This intention is con-
veyed to us in the Prime Minister's
speech in Bombsy on the 3rd June,

Minister are of course a bond to us.
But there is no harm in being practi-
cal in these matters. What I am
trying to secure really is that who-
ever may be the Prime Minister, who-
ever may be the Home Minister, who-
ever might be in the Government at
the time when the review becomes
due, that review shall be made and
Parliament shall be given the oppor-
tunity to consider the decision. It
should not happen, for whatever re-
ason, that this Parliament will be
denied the opportunity of reconsider-
ing this position. Is it so improbable
a thing, or is it a thing that we can-
not think of, that our Prime Minister
may entertain an idea of laying down
the burdens of Government and de-
voting himself to constructive work.
Another Prime Minister in a neigh-
bouring country has dome it I am
referring to U Nu. Our Prime Minis-
ter is known to have once entertain-
ed a similar idea. We have our
Home Minister; we have all reverence
for him; we all want to hold on to
him: but we also know the affection
in which his own State, the Uttar
Pradesh holds him. Uttar Pradesh
has a prior claim on him. There-
fore, when we legislate we legislate
for all contingencies, and as I bave

different opinions and still we continve

ing the future of Bombay City bhas
taken on an entirely new aspect, &
new complexion in the last few days,
particularly after the two great
speeches that have been made in this
House, one by the Prime Minister and
the other by the Home Minister. In
these two speeches the atmosphere
has been very much cleared happily
for all concerned. We are grateful to
the Prime Minister and to the Home
Minister for having helped to lift the
mists which had hung over this very
unfortunate questian about the deci-
sion of the future of Bombay City.
One must admit that as a result of
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runkling in the hearts could have
been avoided

fu& 1 s::a, the prospect for the

Bombay has certainly
brightened a little in the last few
days. For the future of this city
there are three distinct things that
have been gained. The first is, we
now have the personal views of the
Prime Minister as well as those of the
Home Minister on the question of the
future of Bombay city. The second
gain is, we have now the categorical
assurance that the fixation of a period
of five years is not something that is
rigid, is not something that has a
finality about it. The reference to a
period of five years was intended to
convey the desire that the question
will be opened during this period.
The third gain is this, and it is a
very important gain. All ideas of
Plebiscite and referendum have now
been declared to be irrelevant to the
context before us. We have now been
asjured that plebiscite and referen-
dum are not necessarily the only way
for ascertaining the wishes of the
people of Bombay.

What are we doing now actually,
when we are discussing the States
Reorganisation Bill? We are chang-
ing the status of the city of Bombay
from that of the capital of a great
State to that of a Union territory, a
city which will be Centrally adminis-
tered, and we are changing thi; status
of the great city without ascertaining
the wishes of the people of that city.
But on that account, are we doing
anything undemocratic? We are not,
certainly. This Parliament is the
supreme authority in all these matters.
The Constitution gives that authority
to this Parliament. If Parliament de-
cides this question of the status of
the city of Bombay one way or the
other, I do not think we can have a
more democratic form for taking such
a decision. If that is so, when the
review comes to be made, and when
an opportunity is given to Parlia-
ment to reconsider this decision, I
think it would be perfectly a demo-
eratic way to leave the decision in
the hands of Parliament, and I do

Then again  in his own very charm-
ing way, he expresses his regard and
affection for Maharashtra,

Shri C, C. Shah: What about the
second part?

Shri V, B, Gandhi: 1 do not want to
appear that I am taking any unfair
position in quoting from his speech.
Of course, when a great statesman
like our Prime Minister says that he
accepts the logic of one thing, he does
not mean to say that there is no
logic on the other side. So, I do
not object to the interruption. Fur-
ther on, the Prime Minister hag said:

“For my part, I would be ex-
ceedingly happy if Bombay went
to Maharashtra. 1 have absolute-
ly no reason against it and I
shall be completely and absolute-
ly frank in this House that I
think there are many valid argu-
ments, good arguments for Bom-
bay going to Maharashtra”,

I just quote this, because I want that
this should help to improve the at-
mosphere both in the city of Bombay
and in Maharashtra in oider that a
solution to the problem could be
arrived at in the atmosphere which
we all desire.

The Prime Minister has, of course,
said that there are arguments op the
other side also. Then, he also says:

“l1 am perfectly prepared to
plead the cause of Maharashtra
with others”™,
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These are some very cheerful pros-
pecuinhﬁr.ﬂ
1 shall give one more gquotation on

the question of plebiscites and re-
ferendum. In this connection, the

Prime Minister hag said:

“l do not naturally mean that
you will have a plebiscite or re-
ferendum and all that; but if
there is a good atmosphere, 1
have no doubt that it would be
far simpler to settle this matter
without any such cumbrous pro-
cedure”,

fex sree xw wniw (i)
v fedt wfree agw (S w@-
Tq), W ot ¥ qES 9y, 9 @
T @ €, A7 W 9w i
AHTAT (wrawr) §F it zw faw 9T #,
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& ox o% i€ wredt woA fowr 7 W
AT A ¥ ¥ TN AT AR
¥ ar agw (Fewg) & g o
AA FFAWT T TG & | SfeT ww
IR fl @ o @ ) R TR
¥ ox Wi o G WR § wgan
£ o gew & suwT w7 Wi wud wigw
(wrerara) ®Y €3 (wia) < H )

“Fi“@o W{e Hle
(ToT grizT wrn) ) foad g
A T o« afermal w1 daen
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(foomkr) e wreT G @ 1
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(o) w1 mr § wR uF wasfow
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Trust no party, sect or faction

Trust no leaders in the. fight

But in every word and action
'n-ustmGodanadothenght.
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Mr. Deputy-Speaker:- Hon
bers will please appreciate the difii-
culties of the Chair. There are about
30 names that I have got in the Hlist,
while a large number is in
How to accommodate them, passes my
comprehension. 1 would only reguest
hon. Members that they should take
as little time as possible so
large a number might be accom-
modated as possible within the time

- that we have got. I can only appeal

to hon. Members

st wordewt (v T FwT
Hoa wrpfea o) : ooras
WA, AT AW ST W S fear
WA s g 1D
aHATHZ Fo ??!“Y:tt[h
W AR oy = w1 e o @
€ | I A we faw Wy § A
g F I g o g

OO M AW wiwHe § Yoy Ae
FE AL

Page 5—
for lines 9 to 13, substitute:

“(b) territory of Konkan com-
posed of Thana, Kolaba and Rat-
nagiri districts”™,
¥ 7 vz foamanae . (T
TIET) ¥ HGAT TR ® aRE
uTaT €, §: 9 A 9 Y, sw ¥ 2w
H adt wwww woit gt & 1 faew W ey
W g 91 f& vn 6 S waw &
faq W T W 1 qfew W
THe WIe @ ¥ feoie frwelt ow
¥ gy ¥ AT AW AR QW
O & W fE T ay ww ofl

| g S gl W § o g
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Shri M. D. Joshi (Ratnagiri South):
I have moved amendments 430, 431
and 436, similar to those moved by
Shri Kajrolkar. I want Bombay to be
a Part A State, the territories to be
comprised in it being Greater Bombay
and the districts of Thana, Kolaba
and Ratnagiri.

S3efore 1 come to my amendments
- uper, I would like to make my posi-
tion clear. I am ome of those who
are firm believers in a bi-lingual
State. In fact, when the resolution of
the Maharaghtra Provincial
Committee for a bigger
State of Bombay was passed on Octo-
ber 21, 1 went about my district and
delivered about ten speeches in which
I pleaded for the formula of a bigger
bi-lingual State offered by the Maha-
rashtra Pradesh Congress Committee
Unfortunately I was very sorry to find
that some high personages from
Gujarat characterised that resolution
as mala fide and the Gujarat Pradesh
Congress Committee most unfortu-
nately, as pointed out by Shri Asoka
Mehta, spurned the offer. As said by
him, it is never too late. They can
retrace their steps even now, and
even now if a bigger bilingual State
were to come into existenre, none
will be happier than myself.

However, we must face the realities
of the situation. We must not merely

i
%
fen

have bungled. If you take into con-
gideration the very great
which they were faced with, you will
find that they were confronted with
a grave issue, and they were also face
to face with the biggest leaders in the
country,
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given tone to our public life. So, it
will be a sin on my part, if I were to
hate my Gujarati friends, or for that
matter, any Indian friend of mine in
the country. As Shri Gadgil said, I
am an Indian. I am proud to be an
Indian. But I am also a Maharash-
trian. If I am looked upon with sus-
picion and distrust as a Maharash-
trian, I shall certainly resent it, and
I would rather go out of existence as
an Indian, if I were to be distrusted
as a Maharashtrian. It is this that has
hurtmmost.nnditis!his,lplud
in all humility before our big leaders,
that has made a simple question com-
Plex and difficult for solution.

Without going into the emotional
aspect of the problem any further, I
would say that let the bigger bilin-
_Bual State come, whenever it is going
to come—I do not know when, But
before that, it ig a problem before me
&s to what I should tell people of my
district. When I go into my distriet,
I am confronted with the problem of
thepeopledmydish-ictn.skingme,
‘Are we going to lose our Bombay?'
They say, our ‘Bombay’. Ratnzgiri
district has a population of 17 lakhs.
Nearly 5 lakhs are resident in Bombay
today, including my hon. friend Shri
8. K Patil and Shri Kajrolkar, ....

- Shrl V. B, Gandhi: What about me?
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or distrust the assurance given, yet
the consequences of a fact that is now
going to come into existence, namely
Bombay separated from Maharashtra,
cannot be avoided.

The consequences will be as fol-
lows. When the capital of the new
proposed Maharashtra State is not
going to be in Bombay, about 18,000
to 20,000 people will have to leave
Bombay, with their families, depen-
dants, students, peons, petty 'I.raderl
and so on. All of them will be seri-
ously affected. And that will create,
as was said earlier by some hon. Mem-
ber, a bigger rehabilitation problem.

I am extremely sorry that my hon
friend Shri C. C, Shah should say that
if Bombay were to be in a umlmtual
State, it would mateamqjorrehalﬁn—
litation problem. 1 would ask him
to consider whether, the thousands of
Maharashtrians in Baroda are facing
a rehabilitation problem,

An Hon, Member: 60,000.

Shri M. D, Joshi: Iz a major reha-
bilitation problem being created for
them? R is ridiculous to suggest
that. After all, we are Indians, India
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problem. It is in that spirit that the
Maharashtrians view this problem.
It is extremely unfortunate that
Maharashtrians are still being dis-
trusted. The separation of Bombay
from the rest of Maharashtra is like
the separation of the head from the
body.

Therefore, as the last resort,
not with any separatist tendency, not
with any idea of running away from
Maharashtra, I have moved my
amendment to the effect that the
three districts of Thana, Kolaba and
Ratnagiri, which along with Bombay,
from the territory known as Konkan,
should form a separate State. That
State would be viable and admirable
unit, and it would in no way come in
the way of any unilingual or bilingual
State. If, later on, a bilingual State
were to come into existence, I would
be the first to welcome it.

The House will be interested to
know that only this afternoon,” I
received a telegram from Bombay—
after my amendment was published
in the papers of Bombay—from cer-
tain Bombay citizens,. With your
permission, I shall read it.

“] on behalf of Konkani speak-
_ing people of Santwadi”, (which
§s a taluk in my district), “Goa”

He has said Konkan State’, I have

The signature is Mussolini Minixls.
Macropolos’ Bombay.

Aa Hon. Member: Mussolini?

Skri M. D. Joshi; The name of that
gentleman happens to be Mussolini

Mr. Deputy-Speaker: If we do not
know who the senders are, what
credence ca . be placed omn jt?

Shri Altek r (North Satara): They
are all Chris ians.

Shri M. D. Joshi: Yes, they are
Goan Christians. ‘Mussolini’ is rather
a historic name. Somebody doubted
it That is why I said that

Therefore, 1 move my amendment
rather as an apad-dharma, a duty cast
on a person when some e7il
consequences have to be averted If
the evil consequences of the separa-
tion of Bombay cannot be avoided at
least for five years, 1 say, have this
State that I am proposing. Bombay,
which has been the spear-head of our
struggle for freedom in the years
past, is being denied democratic
rights. We should not deny Bombay
those rights. Bombay has the pride
of place in our country. Therefore,
Bombay should have a democratic
Constitution. A City State is undesir-
able. Therefore, along with these
three districts, Bombay will form an
ideal State—which may be called
Konkan State or Bombay State—
which can be merged in the bigger
bi-lingual State later.

Shri S, K, Patil (Bombay City-
South): Mr. Deputy-Speaker, Sir, I
have to apologise to the House that
once again I am constrained to take
the floor, though this time perhaps for
the last time on this guestion, to make
an appeal and not to settle any scores.

It would have been very imprudent
on my part if such a noble, emotional
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humbly submit, the most practical
solution—of the Bombay problem at
this stage is the bigger bilingual State
and nothing else. If that solution is
not attempted just now, God forbid,
it can never be attempted again,

Everybody says that he likes this
solution but he is afraid that it is
not practical. He is afraid that the

i t

And we are proud that we are child-
ren of revolution. Cannot the children
of revolution rise above these petty
feelings and once decide something
which is in the highest
interest of this country? What is
the meaning of this? There are times
in life when one forgets the surround-
ings and circumstances and does
something which is so essential and
which is so noble, If there was any
such time, it is this time. If we fail
the country just now, we will rue the
day when we had another alterna-
tive on the subject and yet we did
not rise to the occasion. Let us for-
get all that we have said in this
House and elsewhere. Sometimes,
poets and philosophers have said,

often wars have ended in love; in
our mythology, even matrimony was
arranged at the end of a war. (An
Hon. Member: And love has ended in
war.) I am not superficial when I
say this .

Superficially it may appear today
that the Maharashtrians and Gujaratis
are such inveterate enemieg that they
are not going to look at each other,

feelings. Very

they are not going te Hve together.
All that is false. X Maharashirians
and Gujarstis do not live fogether,
then all hopes for national uxity sre
dashed to the ground. If people who

not forge! their temporary differes-
ces, whatever they might be, how-
ever vital they might be, how s
national integration of this country
going to be achieved at all?

bi-lingual State.



2991 States Reorgesisation Bill 3 AUGUST 1588 States Reorpemisation Bill ;993

lingual State comprising all the aress
which are going to Maharsshtra,
Gujarat and the of Bombay.

question of the

hundred times I have pleaded, pleaded
not for a separate State, pleaded not
for a Centrally governed State. I
have pleaded that it should have its
natural position, that it should be the
capital of a bi-lingual State. What
is the rub? You remember very well
that the SRC came to the conclusion,
after considering everything, that
there should be a bi-lingual State.
And what was the most important
point that they considered? The city
of Bombay. They knew that both
Gujaratis and Maharashtrians and
cverybody there were emotionally
attached to the city of Bombay. They
thought: if we separate the cily of
Bombay, all these difficulties would
come. Therefore, they recommended
‘a bi-lingual State. Gujarat accepted
that. The city of Bombay accepted
that. Maharashtra did not accept it
because they thought a part of it had
remained apart. Whatever it is, I do
not go into that subject at all. But
the Maharashtra Pradesh Congress
Committee was wise enough, good
enough, to pass a resolution—almost
a unanimous  resolution—that it
Vidarbha was given to them, they
would have a bigger bi-lingual State.
Then the GPCC did mot accept it
Somebody criticised the GPCC. Shri
Asoka Mehta did it Let us not criti-
cise anybody. Let us understand the
human feeling. After all, when there

bilingual State the Gujarathe were

only next to U.P. as somebody pointed
out. The area of this would be some-
where about 191,000 sq. miles; per-
haps, the biggest, bigger even than
Madhya Pradesh. Nothing wreng
about that The Marathi popu-
lation would be somewhere about
55 to 60 per cent and the Gujarati
population will be about 35 per cent;
the rest of the population will be
others. It is true, numerically they
would be less. But are we here war-
ring about this? If numerically some-
body is small and somebody fs big,
we do not quarrel We should have
gone to the GP.C.C. then—and even
now it is possible—and said, ‘Good
friends, let us have this bilingual
State". They would have agreed; if

|
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planned it

not bring in more than 25 millions
and you are 15 million including all
the Gujaratis of India put together.
It is not because of something that
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proach of sccommodation were taken
and had been taken at that time,
things would not have happened like
this. 1 do not blame anybody for
whatever might have happened.

But, since we now know and the
House knows that whatever solution
you have, ultimately, it is going to
result in trouble for everybody, whe-
ther you review it after five years, or
within five years, whether we have a
plebiscite or a referendum, all that
is useless. In my oapacity as Presi-
dent of the BP.C.C. I had offered an
immediate plebiscite. The Maharash-
trians declined it even without con-
sideration for they said, “What

belongs to us should be ours and -

there should be no plebiscite about
it” Let us forget all that. As I said
it is not my object to settle scores.
I appeal to their hearts; it is impos-
sible for us to live and make pro-
gress nationally if Bombay does not
become a bilingual State. What is the
impossibility? In democracy, nume-
rical strength is the most important
criterion. We can go to the Gujaratis
and tell them, “We are 55 per cent
but don't you be afraid; anythirg that
you might require, any safeguards
that you required, any reasonable safe-
guards that you require, anything you
want, we shall give as an elder
brother gives to a younger brother;
let us live in the whole family, let-
us not part'.

What will happen within 5 years?
I can tell you, there will be such a
tussle and tong-of-war on either side;
everyone will try to justify his case;
the people may go or may not go;
that is a different matter. If your
hearts are clean, then, of course, no-
thing will happen. But, you know
what type of hearts people bring to
bear upon this question. Therefore,
what will happen? There will be an
attempt on either side to see that the
status quo s not disturbed. And, you
cannot blame them. If they were
angels, the position would not have
been brought to this unfortunate

|

national interests,
doubted. Some Member said here
today, “What is the good of this assu-
rance?” Now, you can understand the
feelings. Even when the highest of
us says something and you doubt it,
naturally, he may be feeling in his
heart that although he is for a bi--
lingual State, if the people are not
going to listen to him what is going
to happen. There is something like
that fecling. There is something like
the will of this House. I believe in
democracy; 1 believe in partly gov-
ernment. But, believing in all that,
overriding all those considerations
there is a thing like the will of this
House and if this will of the House is
unmistakably expressed before the
Prime Minister that a very consider-
able and large majority of this

or
talk in the lobbies and feel that we
have done our duty. When the time
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something about a new Sagar State.
‘Why multiply our troubles; why put
the suggestion that was not
there? - Why say that we
should drown ourselves in that
Sagar? 1 come from Ratnagiri dis-
trict which forms part of what is
known as the Konkan. It has 5 lakhs
or 6 lakhs of people in Bombay; 20
per cent. of the entire poplation of
the city comes from my district, I
do not claim anything special for that.
I do not even think that way, Surely,
our prosperity lies in Bombay becom-
ing a bilingual State,

What does Maharashtra want? I
am a Maharastrian; they may not re-
gard me as a Maharashtrian today
because I do not talk their language.
But I can tell my Mahareshtrian fri-
ends that I will do nothing that is
harmful to Maharashtra; 1 should be
the last man to give support to ang
such thing. I feel for Maharasthra
and for my people. What is good for
us is a bilingual State; we should
live together, ‘Do you want merely
the geography of Bombay? Even
an enlarged Bombay is going to be
something like London, not more than
189 sq. miles. Are you happy with
these 189 sq, miles of area alone? Do
you want that a fishing village which
was 200 or 300 years ago given - as
dowry by one king to another? Or
do you want Bombay to be peaceful
and prosperous; Bombay’s trade and
everything that we have done in order
that Bombay always remains the urbs
prima in India, the premier metro-

polis of -India? For that you must

create -the conditions., Can you create
that? Have you the power to create
that? [f you get Bombay today thue

have happened; let us not go into the
murky past and the murky history;
let us write 2 new chapter of history,
a chapter of national unity, a chapter
of robust commonsense, a chapter

the Gujarati people who have got to be
satisfied; we must give them whatever
guarantees they want. There are the
leaders of Gujarat like my
the Chief Minister of Bombay and
they have got to be consulted. All
that could be done. If the Gujaratis
know that a large majority of this
House want a bilingual State and they
want the Gujaratis to play their legi-
timate part in the formation that
State, I do not think there
any Gujarati worth the name,
ity

i

whomn were born stalwarts like
Mahatma Gandhi and Sardar Vallabh-

bhai Patel, will lag behind in patrio-
tically responding to their call.

With these words, Mr. Deputy-
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Bihar merper?

Shri Jaipal Sisigh: That come after-

wards.
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Shrimati Renu Chakravarity: i am
wvery glad, Sir, that at this very last
stage of the second reading of this
momentous Bill I have an opportu-
nily 1o again put before this House
the great and important desire of the
people to reorganise the States on the
basis of linguistic principles. The at-

389 LSD

nities of Gujarat and Maharashtra, is
bridged. Time and again they say
that the cause of all ills is the desire
for linguistic States. It

refuted. I feel that we are living i
too centrally-cooled chamber and
too far way from the desire of
preople.

I am not a Maharashtrian or a Guja-
rati. But, I do come from the State of
West Bengal where our Chief Minister
tried to merge Bihar and Bengal and
we, the people of Bengal, defeates that
proposal. Yet, we proudly say that we
are the best friends of Biharis. We
have hundreds of thousands of Biharis
in the city of Calcutta and we have
taken it "pon ourselves to see that rot
a hair on the head of one Bihari is
touched within the city of Ca':ut‘a.
That js why I am very perturbed
when 1 hear my friend, Shri C. C.
Shah, saying “What would become of
me. who is living for 54 years in tne
city of Bombay? Immediately the
answer comes to my mind. 1 say he
will continue to live in the city of
Bombay as 1 have been living in my
city. M-4haras<htrians, Gujaratis,
Andhras, Tamilians. Frenchmen. Chi-
nese, English, all are there. It is an
international city. That is why I am
surprised. as a person who can take
a more deached view of things. when
many of my friends from Bombay
have again and again pleaded for a
special approach because of the spe-
cial position of Bombay.

4 pPM.

I have felt very deeply that these
special provisions and  specialities
which are being propounded for the
city of Bombay constitute a dangerous
propositian, because I feel it is oziting
a time-bomb beneath every city which
today I claim. though they may belong
to Bengal, Tamil Nad or Madras Presi-
dency, are not only multi-lingual but
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[Shrimati Renu Chakravartty]
they are centres of international com-
maunlities. .

Sir, today we, who come from Cal-
eutta, ask. what is the special status of
Bombay which is not there in Calcutta,
except, 1 agree, that the people
in Bombay may be richer and
it may be a richer city than my city?
Is that why you say that in Bumbay
the Gujeralis and Maharashtrains can
not live side by side if the city goes
to Maharashira? Tomorrow I, know
that the question will be rised again
in the city of Calcutta wl. - the same
~onditions prevail. Our city is
[ cosmopolitan centre of
all communities. We are proud to say
that although Calcutta is in the
Bengal State, we see that the city
remains a cosmopolitan centre. Yet
we are the greatest protagonists of
linguistic States, because we believe
that we in India have a special type
of unity which we will have to build
up and show to the world; the unity
in diversity, the unity of vdrious
national languages. Thz Prime Minis-
ter said that there are 14 national
languages. Which countrv in  the
world can get up and say, “we
have got 14 national languages™?
Yet we blend those national lanzuage
towards one nationhood. That is why
we Sayv that we are proud to have so
many different States based on largu-
ages. Yet. at the same time, we are
an Indian nation.

1 think it is important that those
who do not belong to Bombay have
to express themselves because uf tihe
dangerous thcories that are being
propounded demanding that Bombay
must be & special State; it can only
exist as a bilingual State, what is
meant by unilingualism? I do not like
the word ‘unilingual’. 1 want to
call it ‘linguistic State’. From this
point of view we stand for linguistic
States, which means that States of
major languages will be formed, but
within cach State there will be vari-
ous other languages.

It is in this connection that we
=av it is very important to take up the
question of the linguistic minorities

mmwumwﬂ
take up that question in the appro-
mmecummnmutm

Sir, 1 do not want that there
should be any delay in giving Bom-
bay to Maharashtra. 1 do not want
that any delay should be there when
there is a quesiion of principle. You
have accepted a principle. Whether
vou liked it or not, you have heen
forced to accept it in Andhra. You
have been forced to accept it for
Hyderabad. The Prime Minister did
not whnt disintegration of Hyilera.
bad. but yet the will of the people
prevailed and Hyderabad hag been
disintegrated on the basis of langu-
age. It has been disintegrate¢d into
linguistic provinces. We have also
seen that the linguistic principle pre-
vailed in the State of Bengal. It has
to a certiain extent been even fre-
cognised though not fully, in the
Punjab and yet there has been no
disintegration. Then Karnatak has
been formed. Where that linguistic
principle has been  betraved, it is
there where all the trouble has
started. That is why I say that the
linguistic principle will be the prin-
ciple on the basis of which we shall
build an India, unified India. based
on diversity.

I do not want to take too much of
vour time. But I do, in this con-
nection want lo support my amend-
ment for substitution of the word
“Karnataka” for Mpysore, and that
js for this very reason. 1 have mno-
thing against the name of Mysore,
but it reflects the name of one city.
Today the name should rather reflect
the entire people of that area. That
is why today the people of Tamil Nad
want that their State shoul
be called Tamil Nad and not
Madras. We do not call the Bengal
State as Calcutta State. It is trying
to narow down and to a certain extent
give les:z value to the sentiments of
the people. That is why I have moved
that small amendmjent saving, that
instead of Mysore the new  State
chould be called the State of Karna-
taka.
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The- last amendment of mine is on
the Boundary Commission. If unan-
imity was an inditation of what the
Government will accept or not, 1
should say that it should acrept this
amendment that we have moved with
regard to the Boundary Commission. [
remember, a few months ago, when
we proposed the Boundary Commis-
sion the Prime Minister ridiculed the
idea. It was casy to take things out
of context in order 10 gain a political
point. He did not realisec the import-
ance of it. He did not try to under-
stand the complicated problem that we
would be faced with in the reorgani-
sation of States in the boundary arcas.
That is why he said: “Oh! The Com-
munist Party wants to take disruption
to every village”. Today when cvery
State is facing this problem of settling
the boundaries. all persons, of what-
ever point of view they mayv be—even
such differing pcople as Shri C. C.
Shah and Shri C. D. Deshmukh—are
coming forward and saving that they
are prepared to think about the Boun-
dary Commission. That is why we
have said that it is necessary to have
this Boundary Commissian and the
three principles on which we would
like the Boundarvy Commission to
function are: language majority, con-
tiguity of arca and also taking the
villag» a: @ unit.

Sir, we have secn the intricate cue-
stions that have arisen between Bihar
and Orissa boundaries. The entire
State of Orissa rose up on the ques-
tion of Seraikella and Kharsawan. I
do not want to go into that question,
because 1 am not competent enough
to do so. 1 know the majority of
the Members of this House are not
competent to do so. Yet we know
that there must be certain things
that are two be decided there. 1
might personally know a little more
about my own border, but there may
be many others who will not know
anything about it There arc many
intricate questions like the question
of language. census figures and so on.
All that have to be gone into and it
cannot be done by this House. That is
why the question of Boundary Com-
mission is very very important.

Lastly, the question has been rals-
¢d that the grest Tilak has said:
“Swaraj is my birth right”, but that
today the Maharashtrian leaders have
forgotten that great, broad and big-
ger concepl. But I would say, to
my mind Swaraj today mcans not
only Swaraj at the top-most level,
that is national independence, but
Swaraj cven dovn at every level of
local sclf-government,  provincial
government, administrative govern-
ment and the utilisation of the in-
herent qualities of the people, their
understanding and the ability of the
puaple to take il upon themseclves to
self-govern their States. That is why
we believe that linguistic States is an
cxpression of that desire for Swaraj
and we believe that in fighting for
Samyukata Maharashtra with Bombayv
as their capital, the Maharashtrian
leaders are doing amd  carryving on
the behest of the groat Tilak. Most
of us believe so.  Throughout India
and in most of the States that is the
case. We see that the merger of
Bengal and Bihar has not been gone
through. Why? Our Chief Minis-
ter okaved it. but many pcople did
not want a hilingual State. So, if
vou put it to the peoole of Maharash-
tra will they be prepared to accept
it? Andhra and Madras weré to-
gether and now they have separat-
ed. Yet. today., does the Chief
Minister of Madras stand for a Dak-
shina Pradesh? Let us see the
course of historyv. Let us see where
the course of historv is leading us.
Let us not try to turn it backwards,
because, there we shall fail It is
the linguistic provinces that have
come {o stay and they will be cor-
ner-stone of a unified and a strong
India.

Dr. Gangadhara Siva (Chittoor-Re-
served-Sch. Castes): I rise to support
amendmont No, 217 to clau<e 3 moved
by Dr. Lactka Sundaram and a few
others. The amendment reads as

follow's:

“(3) As from the appointed day
thiere shall be added to the State
of Andhra Pradesh the territories
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comprised in the Sirugappa taluk,
the Bellary taluk,the Hospet taluk
“and the area of the Malapuram sub
taluk in which the Dam and head
works of the Tungabhadra Project
are situated in the present Bellary
District in Mysore State. The said
territories:

(a) shal! cease to form part of
the existing district of Bellary io
the State of Mysore; and

(b) shall become part of the Bel-
lary d rict in tb State of
Andhra Pradesh”™

Before proceeding with my speech,
1 would like to enlighten this House
about the very sane judgment which
has been brought to bear on the re-
port of the States Reorganisation Com-
mission by the eminent members of
the Commission. I would be failing
in my duty if I do not offer my com-
pliments to the authors of the report
whom I might call the modern Tiru-
murthis of India,—Brahma, Vishnu
and Shiva—and who have carved a
new map of India for the unity, soli-
daritv and development of the various
States in India. With regard to the
qualifications of the members of the
Commission, I might sayv that they are
highly cultured and are eminent law-

yers. Above all, they do not belong -

to any party. Such people have made
this report and I commend their work
to Parliament before 1 proceed to
make my remarks about Bellary.

The Tungabhadra project came into
existence by the hard labour, blood
and sweat that were contributed by
our revered Andhras in the then com-
posite State of Madras, in the course
of a number of years. 1 am sorry 1
do not find any reason why the people
of Mysore should now claim Bellary
as part and parcel of Mysore. It is

for the sake of poor Rayalaseema that

the leaders fought for the formulation
of the Tungabhadra project in view of
the persistent famine in Rayalaseema
in and out of season. In the recent
years, you might have heard of the
famine that gripped Rayalaseema and
which opened the eyes of the whole
world. Of course, the others gave

their support to tide over the famine
situation. For this reason, the Com-
mission recommended as follows:

should, in our opinion, comprise
the following areas:

(a) the present Mysose Stete,
excluding the following portions of
the Bellary district as now consti-
tuted, the Sirugappa taluk, the
Bellary taluk, the Hospet taluk
and a small area of the Mallapu-
ram sub-taluk in which the dam
and head-works of the Tungabha-
dra project are situated.....”

This is the observation made by the
Commission. They have clearly in-
cluded Bellary in Andhra State. Fur-
ther, the Commission has observed
as follows:

“One such area is Kolar dis-
trict, which has a Telugu majori-
ty of fifty-four per cent and &
Kannada-speaking population of
barely twenty-one per cent. It
has intimate ties with Mysore
which are of such long standing
that they cannot easily be ignor-
ed-ﬂ
So, with regard to Kolar, it has been

clearly stated that the Telugu-speak-
ing population is in a majority there.
Thus, I plead that Xolar should also
be included in Andhra State.

About Bellary, the Commission has
again observed as follows:

“After very serious ccnsider-
ation we have decided to recom-
mend the exclusion of a partion
of the present Bellary district
along the course of the Tungea-
bhadra from Karnataka and its
transfer to the Andhra State.”

This is a8 valid recommendation
which has been given after deep coD-
sideration by the three eminent people
who had been members of this Com-
mission and who have drafted the
report. In spite of this I do pot see
any reason why the recommendation
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has not been followed in respect of An-
dhra, any why JBellary is still retain-
ed In Karnataka.

It has been stated that the judgment
of certatn authorities is also in favour
of retaining Bellary in Kamataka
State. But the judgments of judges
are not considered to be walid;
they are like passing birds or clouds,
because if a case falls in one court, it
is taken to a higher court, say, the
district court. Then, from the district
court, the case is taken to the High
Court and from the High Court to the
Supreme Court. In the same case,
different judgments are given by these
respective courts. So, in the same
way, how could one rely upon the
judgment of certain persons that Bel-
lary should be retained in Mysore
State?

So, with all due respect, 1 would
urge upon the Members of this Parlia-
ment to take a sane view of the report
of the SRC and to see that Bellary is
included in Andhra State. I ap-
peal to the Members of the House
to realise that Mysore is a prosperous
State. The Rayalaseema area is direly
in need of hydro-electric projects and
also irrigation projects. As I have al-
ready pointed out, the report of the
Commission has also pointed out that
only in the iuterests of Rayalaseema,
the Tungabhadra project and other
hydro-electric schemes have been ini-
tiated Rayalaseema is backward in
all senses and it will be a burden on
both the Central Government and the
State Government if famine occurs
there in season and out of season. It
has entirely to depend upon the rain-
god for supply of water. In the years
1951 and 1952, we had to suffer very
heavily owing to drought. At last, our
beloved Prime Minister rushed to our
rescue and sent the military forces to
sink wells and undertake similar re-
. lief measures and thereby, we got the
benefit of drinking water. Recently,
the Home Minister also visited
Rayalaseema and was convinced of all
our difficulties. In these circumstan-
ces. I hope the hon. Members of the
House would take a very sympathetic

fortunate
the needful by seeing that Bellary is

 included in Ardhra State.

Acharys Kripalani (Bhagalpur cum
Purnea): Some days back 1 said that
this question that has excited such

of my argument; they also feel that it
would be much better for the country
if this question of the reorganisation
of States is postponed for sometime

" for tempers to cool and for the wounds

to heal It is easy for physical
wounds to heal; but psychological
wounds that are inflicted by one com-
munity on the other are very hard to
heal. I am sorry that neither the
Prime Minister nor the Home Minister
thought it proper to respond to my
appeal.

Now, a simple question has arisen,
namely, that of the Bombay State and
1 think persons representing different
parties who have spoken today have
said that Bombay should remain as it
is, with Vidarbha, Saurashtra and

“bilingual”, because on the one side
my Communist sister here has objec-
tion to it and on the other side, the
representative of the original inhabi-
tant to whom once all India belonged
does not like the phrase. Therefore,
I do not talk of “bilingual Bombay”.
But, most of the spokesmen from
Gujarat, from Maharashtra and the
powerful speaker from Bombay are
all for a bilinguel State. What diffi-
culty is there then? What is the hin-

also said that he stood for umited
Bombay. Mr. Patil stands for it and,
so far as I can see, the Gujaratis have
no objection.
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Bhri G. B. Kbedkar: Vidarbha is

&clurnl!ﬂminl: mleuum
very easy to be induced to any parti-
cular course of action

Bbri G. B. Khedkar: For unilingual,
not bilingual Bombay.

Acharyas Kripalani: The objection
that is raised is that India must be
divided on a linguistic basis and this
objection comes from our communist
iriends. So far as 1 krnow, before we
got indej. dence, it was not the pro-
vincial languages that smothered each
other, but it was rather the foreign
language—the language I am speaking
now—that smothered the provincial
languages. We had in those days no
fear of each other; but, the fear was
that at the expense of our provincial
languages, the foreign language was
prospering. This fear of one language
of another language is a very recent
creation, which is one of the fruits
that we have after independence. I
have lived in Gujarat and I have as
well lived in Maharashtra; I did not
see that Gujarat had to suffer because
it was conjoined with Maharashtra—-
I mean, the Gujarati language—nor
did I see that the Marathi Jan-
guage had +to suffer in eny
way. In Gujarat all . the primary
schools were in Gujarati; in Maha-
rashtra they were in Marathi. There
was no conflict that I saw anywhere,
nor did I see that one language was
suffering because of the other langu-
age. Generally, the fate of a language
depends upon those who use that lan-
guage. If you can create a few first
class writers, your language prospers
and nobody can put it down. The
Bengali lagguage was just like the
other provincial languages, but a few
geniuses—literary geniuses—rose and
today Benguli is more advanced than
other languages. Gujarati and Ma-
rathi had also powerful writers and
they have also developed. So, there
is absolutely no fear to the Marathi
language or to the Gujarati language
from a union of Gujarat and Maha-
rashtra.

Many people including Shri Desh-
mukh said that Maharashtra and

-

Gujarat could be complementary and
supplementary to each other. ] have
lived in both places, I have dear friends

Gujmtundthetbaomiﬂllbﬂitrd
the marhatis and their deep scholar-
ship and artistic sense can be combined
together and this can be a model
State. It would be a State that would
be an example for the whole of the
country. I really do not see any ob-
jection it. Congressmen are in favour
of it. But, I do not know why they
are so silent. In the lobby they say,
“What you say is correct. The union
of Gujarat and Maharashtra will be a
good arrangement”. But. 1 do not
know what they do at the party
meetings.

Shri Feroze Gandbi (Pratapgarh
Distt—West cum Rae Bareily Distt—
East): The same as you were doing.

Acharyas Kripalani:. As far as J am
concerned, I think it is very well
known that I did not say *“ditto” to’
everything that was done by the lead-
ers—whether in the party or in the
open House. If I might remind Shri
Feroze every speech that I have made

against me. This charge,

concerning the unity, the prosperity
and the progress of our country.
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I 40 not want {p take more time of
the House. If the whole rearrange-
ment cannot be postponed, al least
Mabarashtra and Gujarat should be
formed into ome State with Bombay
as its capital. This will be a very
fine solution which, I think, would be
acceptable to everybody outside and
also to this House.

Shri V. P. Pawar (South Satara):
Mr. Deputy-Speaker, Sir, 1 am thank-
ful to you for giving me an opportu-
nity to speak on the clauses under
consideration and my amendments to
the respective clauses.

The synopsis of my amendments,
fourteen in number to the res-
pective clauses is briefly as under.
First, about Border Problems: I have
given notice of amendment No. 154
to the effect that a Boundary Com-
mission may be appointed to deter-
mine and finally decide questions re-
garding the border disputes. I have
also proposed amendment No. 155,
that there must be some basic
principles to determine the bounda-
ries of bi-lingual tracts, namely, the
village being the unit, contiguity of
the area, homogeneity, major lan-
guage, wishes of the people, geogra-
phical and cultural unity and adminis-
trative convenience of these areas etc.
Then, I have proposed amendments
to clause 7 about Belgaum and Karwar.
In view of the aforesaid basic and
fundamental considerations, let the
border disputes to settled once for all.
I have proposed in my amendments
134, 135 and 136 that the predomi-
nantly contiguous Marathi-speaking
areas having more than 70 per cent.
population—from Belgaum and Kar-
war Districts should be integrated with
the newly proposed Maharashtra
State. I have also proposed in my
amendment No. 150 that the territo-
ries specified in clause No. 8 ie.
Greater Bombay should be integrat-
ed in the proposed Maharashtra State.
Then, I have proposed amendment
No. 141 in which I have suggested
that if Bombay city is not integrat-
ed now and here in the proposed
Maharashtra State, and in view of the
declared proposals by our beloved
Prime Minister and Home Minister,

let there be a dend line fixed for the
automatic merger of Bombay within
a stipulated period.

The substance of the amendment ks,
that Bombay city shall be integrated
with and form part of Msharashtra
State within a period of five years
unless Parliament by a Resolution
decides otherwise about the future of
Bombay city. Then I have proposed
amendments numbers 185 to 171 relat-
ing to clauses 13 to 14. " .cy are of &
minor nature. But, they are very
important about the remaining of
the States: instead of Mysore, Karna-
taka and instead of Madras,

- Nad, ete. . .

Before 1 justify and explain my
amendments and commend them for
the acceptance of the House, I want
to make my position clear about cer-
tain issues. I entirely agree with
the minute of dissent submitted by
Shri Deogirikar about clauses 7 and
8 of the Bill. Shri Deogirikar is a
member of the Congress Working
Committee and the head of the Maha-
rashtra P.C.C. I support him I feel
that there is an impression that the
Maharashtrians are for a bi-lingual
or tri-lingual state. It" is far from
truth. With due respect to my Konkan
friends and barring a few of them,
the whole of Maharashtra is deadly
against bi-lingual or tri-lingual or
multi-lingual States. I would quote
instance after instance. Here is my
friend Shri G. B. Khedkar, who is the
President of the Vidarbha Congress
Committee. Vidarbha strongly opposes
bilingual State. Here is another Mem-
ber from Marathwada Shri Swami
Ramananda Tirtha. None from Mara-
thwada favours a bi-lingual or tri-
lingual state. As 1 said, barring few
friends nobody from Maharashtra will
commend this proposition of bilingual
whether balances or bigger one. In
the exigencies of circumstances, and
when there was a national call, even
though we unanimously stood for the
uni-lingual state of Maharashtra with
Bombay as its capital we had pro-
posed this bigger bi-lingual State.
But, unfortunately that was stamped
out with malafide motives by our
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counterparts. Now, in the context of
developments and also in the context
of unfortunate happenings on the
Maharashira front, 1 think no Maha-
rashtrian will accept this proposal of
a bi-lingual or multi-lingual State. It
has been said that this Parliament is
supreme and it has got the right to
decide any proposals. 1 accept
the proposition. But, what about
the Maharashtrian people. A
few persons may commend the bi-
lingual State. But, the people of Maha-
rashtra have emphatically and cate-
gorically opposed any bilingual state.
It the authorities want to impose it,
I for one make myself bold to say that
it will never be tolerated by the
Maharashtrians. .

The question of bi-lingual or multi-
lingual state has been already ruled
out. In my last speech also I had
said:

“The Commission themselves
have admitted that in the compo-
site states a sense of loyalty to
the State does not develop. In
a bi-lingual state, the real har-
mony of co-operative working
will be difficult to be maintained
and one of the two language
groups of people who suffer re-
main indifferent and inactive in
the work of national develop-
ment. Bi-lingualism would not
put confidence and enthuse all
the people to willingly put in
their efforts in the vast nation
building work which we have to
do.”

Now, coming to the problem of
Bombay, most weighty and effective
arguments have been put forward and
counter arguments have been ad-
vanced. But, I am sorry to submit—
it pains my heart—that there is no
cogent, convincing, and valid reasons
coming forth from the authority to
warrant the separation of Bombay
city from Maharashtra. It has been
said, let normal conditions be restor-
ed, let passions subside, let there bea
calln and quite atmosphere. I do
concede it But, why those things
are so? The jusi, legitimate and right-
ful claim of the Maharastrians has

- whole

unfortunately, there was no response
either from a section of our people or
from Higher quarters. Who is to
break this vicious circle? The per-

There is a sayving:
faq wga<t vft iy

God Shiv, that is, God Shankar alone
can digest poison. In all humility
and with due respect, 1 submit
that the leaders should take courage
boldly in their hands and solve this
problem. It was suggested that the
problem of States Re-
organization should be kept in cold
storage. But our leaders were bold
enough to face those problems. If
our leaders are convinced that the
claim of Maharashtra is just, genuine
and reasonable, 1 would appeal to
them to make themselves bold to sol-
ve it here and now and to do the
right thing at the right time. We
have been advised to have patience
for five years. All right. It is not
a matter of five years or two-three
years. This sword hanging over us
and keeping us in suspense will not
be useful either to Maharashtrians
or the nation as a whole. Hence,
let it be gracefully done now. Sir,
about the Border problems 1 have
said that there should be some basic
principles in the light of which a uni-
form policy should be applied to all
the border disputes, whether they
are between Maharashtra and Maha-
koshal, Maharashtra and Gujarat or
Maharashtra and Kamataka. I shall
read only one paragraph in which I
have said that the predominantly
Marathi-speaking contiguous area of
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Belgaum and Karwar should be inte-
grated in Mahatashtra:

“Nearly 5 lakhs of Marathi
speakers live in this compact
homogenous tract of about 3,000
sq. miles contiguous to Marathi
Districts of Kolhapur and Ratna-
giri. Geographically, linguisti-
cally and culturally this whole
tract forms a part of Maharash-
tra. Marathi-speakers are over
70% of the total population of
this whole area. ' They have in-
timate social and economic rela-
tions with Maharashtra.

Administratively, a large majo-
rity of these Marathi-speakers
tagged on to the tail-end of a
Kannada State, is bound to in-
volve a severe strain on the poli-
tical life and administrative
machinery of the State. Any
arrangements of expedients which
may be evolved to safeguard the
interests of this large minority
are bound to be unsatisfactory.”

This will be made clear from all
the statistics provided by my friends
in the discussion on the Clauses.

Mr. Deputy-Speaker: The following
further amendments to clauses 2 to 15
of the States Reorganisation Bill have
been indicated by the Members to be
moved subject to their being otherwise
admissible:

Clause No. No. oj: amendment
R 163, 168
7 484
15 486
15A (New) 487

Shri Gopala Rao (Gudivada): 1 beg
to move:

Page 3—

(i) affer line 25, insert:

“(h) Kolar district except Kolar
taluk and Malur taluk;

(1) Sirivancha taluk of Chanda
district”™.

Page 3, line 27—
(ii) for “State of Hyderabad™ sub-
stitute: .
“States of Hyderabad, Mysore,
Madhya Pradesh and Orissa.”
Shri Sivamurthi Swami (Kushtagi):
1 beg to move: 4

Page 4, line 35—

(i) before “South Canara” insert:
“Nilligiri ‘istrict and Tadwali

firka in Counbatore district and”

Page 10, line 3—

(ii) after “name” insert “of State”

.Page 10— ]

after line 4, insert:

(iii) 15A. Nothing in the provi-
sions of this Part shall affect the
power of the Central Government
to alter or adjust the extent and
boundaries of any Siate by ap-
pointing a judicial Commission or
Commissions on linguistic and
economic basis ™

Mr. Deputy-Speaker: These amend-
ments are also before the House.

Shri Mathew (Kottayam): 1 was
feeling a kind of inner satisfaction,
almost a modest degree of pride in
that we in South India on the whole
kept our heads cool in the course of
these months of turmoil and of clashes
elsewhere. We too had our own argu-
ments against each other. We made
fervent appeals to each other, but then
we did not lose our equipoise of mind.
It may be said that it was because
our problems or our disputes were not
very acute, and the issues were not
so serious. It is however possible to
,get excited over anything and every-
thing! So, I think part of the credit
goes to our mentality and our gutlook.

1 was expecting that once the
scheme was looked into by the Joint
Committee and emerged from their
hands, we would not have any more
of amendments which would seek to
make violent inroads into that scheme,
But yesterday, no less an esteemed
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friend than Shri B. Shiva Rao came
forward with the rather surprising,
may astounding suggestion that
Kasargod Taluk which is to be part of
Kerala should be divided and that
part of it to the north of Chandragiri
river should be retained in Karnataka.
An effective, clear and calm reply was
given by my young and esteemed
friend Shri A. M. Thomas and 1
thought there would be an cnd of
that, but yesterday afternoon my
esteemed friend Shri Gurupadaswamy
reverted to that same contention.
Unconsciously he made a mis-state-
ment, not a slight but a serious mis-
statement in the context, that in that
part of Kasargod which lies to the
north of the river Chandragiri, the
Malayalam-speaking population by it-
self was not in a majority. He must
have misunderstood. Mr. Thomas; any-
how it was a mistake, The Malaya-
lam-speaking population by itself
forms a definite majority, whether it
be 52 or 55 per cent—we need not go
into that. In any case, by itself that
section has a clear majority. My
friend Shri A. M. Thomas pointed out
further that the language ‘Tulu’ was
very much akin to Malayalam. But
even leaving aside the Tulu-speaking
population, the Malayalam-speaking
population by itself is a clear decisive
majority. I am not one of those who
say that language should be the sole
criterion and everything shoild be
decided or determined on that issue.
No. If there are over-riding consi-
derations on the other side, I am cer-
tainly prepared to look at them  But
in this case there is no kind of rele-
vant consideration, over-riding or not
over-riding, which can be reasonably
placed over against this simple fact.
Therefore, 1 was rather surprised at
the way in which that contention was
brought forward again and again. 1
do not see any reason which can be
alleged in favour of such an amend-
ment.

Now, let me very briefly turn to,
shall I say only in good humour, the
attack from another side by the Tamil

griends. 1 said we appealed to each

Kerala and tacked on to Madras, I
do not go into the arguments, because
it may suggest it is a debatable point!
It is not a debatable point; they were
simply repeating the same old conten-
tion. Without Devicolam and Peer-
made there would be hardly any
Kerala State stable from the economic

erally the minority that feel nervous,
but strangely here in the present case,
the minority are not feeling nervous,
while it is the big majority community
that are feeling nervous. Anyhow,
they are not agreesble to the sugges-
tion and there is no point in pressing
it further.
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of us should be The interesis
of the Tamil-spea population in
Devicolam and Peermade should be
entirely safeguarded. In the schools
in Devicolam and Peermade, there
must be adequate provision for the
Tamil medium of instruction. Simi-
larly, I would say, in the southern
taluks which are now added to the
Madras State, there should be ade-
quate provision—I would not use re-
peatedly the word “safeguards”"—for
the encouragement of Malayalam. In
those taluks, there must be many
schools where Malayalam should be
the medium of instruction. I need not
emphasise this point, because I have
every confidence that my Tamil fri-
ends will see to it, and I am sure that
our Kerala State will gee to it that
the Tamil-speaking population in
Peermade or Devicolam will not suffer
in the least, in any way, as far as this
matter is concerned.

So, I oppose amendment No. 261
and certain other amendments to the
same effect, Despite the Jittle dis-
appointment that has been caused in
certain points, I accept the scheme of
the Kerala State, as it has emerged
from the Joint Committee.

Shri Bahadur Singh (Ferozepur—
Ludhiana—Reserved—Sch. Castes): 1
wish to make a few observations on
clause 13 of the States Reorganisation
Bill, as amended by the Joint Com-
mittee. There is an amendment to
this clause by my hon, friend Shri
Nand Lal Sharma, namely amendment
No. 401. I stand here to oppose that
amendment

My hon. friend wants that Himachal
Pradesh should be added to Punjab
right now. From the Punjab, there
were demands for a Punjabi-speaking
province, for a Hariana Prant, and
for greater Himachal Pradesh. There
was also the demand that all these
States should be tagged together, and
a Maha Punjab should be formed.

Then, an arrangement was found
out by negotistion between the re-
presentatives of the Sikhs and the
Central Government, whereby Punjab
and PEPSU were merged, and region-
al committees were formed in accord-
ance with that formula. Under thst
arrangement, Himachal Pradesh was
kept out.

Now, there are certain reasons why
I plead that Himachal Pradesh should
be kept ~it. When the Report of the
States R.urganisation Commission was
debated upon in the various States, so
far as Himachal Pradesh was concern-
ed, 20 members participated in the:
debate, and only one member spoke
in favour of merging Himachal Pra-
desh with Punjab. 28 members op-
posed the merger. At the time of
voting, 38 members participated, and
34 members voted against the merger,
and four members voted for the mer-
ger. Now, the position has improved
further, The four members who
voted for the merger belong to the
party of the hon. Member Shri Anand-
chand, who is a Member of this House.

From the minute of dissent which
Shri Anandchand has given, we find
that he agrees with the report of the
Joint Committee, which means that.
he is prepared to accept the arrange-
ment suggested. namely that Himachal
Pradesh should be kept apart. So, all
the representatives of the State Legis-
lature are opposed to the merger of
Himachal Pradesh with Punjab. Al
the political parties, including the
Congress, the Praja Socialists, the
Communists etc. and a great majo-
rity of the people who live there, and
who appeared before the Commission,
have strongly opposed the merger.

There are reasons, and very sound
reasons why they want that Himachal
Pradesh should be kept as a separate
State. One reason is that they are
backward people. They do not want
to be associated with Punjab, because
there is deepseated distrust in the
minds of the hill people against the
people of the plains, The people of
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Himachal Pradesh are backward, edu-
cationally, economically and political-
ly. U they are tagged on to Punjab,
they would suffer, and their interests
would suffer. We have got the glar-
ing example before us of the Hariana
people, because the people belonging
to the Hariana Prant have been
‘having genuine grievancss against the
rulers of Punjab, who happened to be
a few persons from thc Jullundur divi-
sion. The Sikhs also had certain gen-
uine grievancas against those rulers.
If the people of Himachal Pradesh are
compelled to go to Punjab, there is
the danger that those persons who
have been exploiting the Hariana peo-
ple may exploit also the people be-
longing to Himachal Pradesh. So, we
should respect their sentiments. When
all the pzople belonging to Himachal
Pradesh, and all the political parties
there, do not want that Himachal
Pradesh should be tagged on to Pun-
jab, it will not be wise on the part of
Government to yield to the demand
of those who want that it should be

tagged.

The merger proposal of ‘unwillings’
and unequal parties will be extremely
unpopular, and will not provide the
mutual goodwill and co-operation, so
necessary for the successful function-
ing of democracy. The merger pro-
posal will place the people of Hima-
chal Pradesh in a position of subor-
dination, and instead of contributing
to their progress, will in fact retard
their progress.

Some people plead that if Himachal
Pradesh is tagged to Punjab, certain
adminiStrative economiss can be
effected. Administrative gconomy is
of little value, if sufficient attention
is not paid to the much more import-
ant consideration of administrative
convenience and efficiency.

With these words, I oppose the
amendment of my hon. friend, and
pPlead that Government should not
yield to the pressure which is being
put on them from Punjab by certain
political parties and certain interested

persons,

Wt ofw (amraiz) ;- raw
o WS GrE S Wi §

W T gefaa wew ¥ W gk
il wen § IR W T @
[T & gfw & wiv & § 1 x5 7w
¥ fog ot AwvwT g w § oo
falra F7av g 1« av o wiEEE § faere
TN TMAG F G4, TR, -
¥ 7 #7 & 1 fv g aranae faen
T srRIges (feivT o) §
s g e o wiw o g ot
¥ JAEEn 9 A § 9y aft due
feie (s sfaaza) 1 2y
I & WEE Qm f $aw armar
o %t sden ¥R ¢« Fw §, aEm-
92 ¥ ¥ W@ §, AwT N EF ww §
WY eaTé # &7 e § qwrd wgd g,
fe ¥t % A ws @ & wEw §,
§  FA Qi AW SEE W @
& " % 79 § 3 s awr 6y wiw

i 7 fom gt ok ARG ¥
W W g § fawsm ® @
w7 A A€ § @AY AW F vy
fan § wife g e 7 7ot el
o™ fad te sfewe € 1w A
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fordt oY wgrong F forend wnt o
o W § 1 gz faw A I
v AT § oY dgi X W AW W
fed (v sfoera § 1 7 wiT gL Q-
ofgan frft 4 Wi am wiedcE
® g geE ¥ g et § 0
ferge wifwe § W @ & @
wwaT |

i P

& w1 w@ern et §
armare fad § oWgR, RO WK
gAET 4g dF wrfedi wet A §
o fF qare wfa a1 e qard aied §
R AR A A AT § R TG
agmeqs wfaar w4 G dro@ At
g 1| 7g wOr W qardy = & e
fawat ower g 1 @ § R
T gl T HEGT &W " W we
sfraa § | % we @ fow &
{ e ¥ G918 A A1E 0 @
g s ot qre § oK e &
AOH W ¥ FE g TG g |
*34 ¥1 qa=q ug § % e foar
fedr ama &l &1 T § WK
HET ARG 6T A Eer Ag
frarar srm arfed s @@ g s=A

P & @ aw & TWEY W §ER

aga weay g § ot e o T
¢ ot & wuww § e ag agn i
g ,

Some Hon. Members rose—

Mr. Deputy-Speaker: I am sorry we
have to close the discussion on this

" group of clauses now, as the House

took & decision earlier that we will
finish discussion on these clauses by
5 p.M. Therefore, this debate is clos-
ed. The Minister would reply tomorrow
and then vote will be taken on these
clauses.

Clauses 16 10 49 and Schedules 1 to I

Mr. Deputy-Speaker: The House
will now take up clauses 16 to 49 and
Schedules I, II and 1I] of the Bill for
which 6 hours have been allotted. Hon.
Members who wish to move their
amendments to these clauses and Sche-
dules will kindly hand over the num-
bers of their amendments specifying
the clauses to which they relate, to
the Secretary at the Table within 1S
minutes, which will be treated as
having been moved, subject to their
being otherwise admissible.

Shri Ramachandra Reddi (Nellore):
Before we go to the next group of
clauses, 1 have got a suggestion to
make for your consideration. After
nearly a week's discussion, there
seems to be a possibility of a compro-
mise in regard to Bombay State, and
if the matter is pursued still further,

reapproach-

there might be a possibility of a com-
promise which was ardently wished
_!orbythenmllinisterandalwthe
Prime Minister. In that view, I would
suggest that the hon. Home Minister
may not speak tomorrow morning, but
postponeitunﬁlelnln
that any possibility of a compromise
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[Shri Ramachandra Reddi)
might be explored. When the hon.
Speaker uid shis morning that he
would requel‘l the Home Minister to
reply tomorrow morning, evidently
this position had not been very clear
to him. Today a different mood and
spirit have developed. ] would only
wish that proper opportunity is given
for a compromise to be effected. I am
sure that the Maharashtrians will use
not only their valour but also their
<discretion, in order to come to an

" agreeable settlement.

Mr. Deputy-Speaker: I do not think
the Chair has to do anything in this
matter just at thiy moment. Perhaps
the Home Minister would consider the
suggestion that has been made and
give his reaction. Meanwhile, we will
proceed according to the programme
that we have got before us.

Shri Tkanu Pillai (Tirunelveli): In
regard to certain matters. we from
Madras have moved some important
amendments in clause 2. But none of
us has been given a chance i0 speak.

Mr. Deputy-Speaker: Does the hon.
Member refer to the group of clauses
on which we have finished discussion?

Shri Thanu Pillai: Yes.

Mr. Deputy-Speaker: It is not as a
matter of right that every hon. Mem-
ber who has moved an amendment is
allowed to speak.

Shri Thanu Pillai: None f:om our
State has, been given an opportunity.

Mr. Deputy-Speaker: That may be
very unfortunate, but I cannot help it.

Shri Thanu Pillai: At least we can
be given an opportunity to submit
written representations. We will be
prepared to submit wrltten represen-
tations.

Mr. Depuly—Smker: Still there is
need for written representation? Every
point of view has been exhaustively
represented by thig time. I do not
think we need do anything further
about it. We will proceed with the
next group of clauses.

Shri N. R. Muniswamy (Wandi-
wash): Can we not give amendments
tomorrow morning?

Mr. Deputy-Speakerw Amendments
are to be gives within IS minutes.
Those that are left might be given
tomorrow also.

st Yo To faw (famrqoeege) :
Iy gy, Ay g ww
IR e & 'Y W faw ¥ sk
o wivHcH  (§WeE) & 3T
WA oW e At wew
(¥%) & a%T ¥ ¥ I& W
wiviex #qa fed & W1 f& grem
FamA thw%wqirfri LI R |
T Y I o% A 99T wAeEcy
fa g & N goadama 3o &
AT Ty niETE W ST gE ¥ A
gfexaw o T 81 T @A wrk s
wee sy i fem t e
1§ oF TwT fawe T R AT
& fegr s av S waEe i @ Al
fra 7 3, on faa & &4 ¥rf wrw aoim
1 2, 7< A oF s frawa @
e AT v@F
fod & 7 7z wifaw it ¢ fs ag oue
"o Tlo faw (Wfﬂvfﬂﬁiﬂ)
sy (dfaam) & garfaw @
9 % T8 Y | 7 Twan § e ag gl
2 frovmem (T8 )
flamiaAfaigac g
o 39 § = fai 7 e o= @ g d
wpirmadrg a7 ag
ww o @ g 5w we gfen
(wrm sm) & dAre qraeN
(fafw fasaw) T fow a@
2 &t for o farer Y widiege & faemss
=Y 9w fear am w7 39 & W
¥degue wiTie (dfeer deive
fdas) fawr w1 o fmr wwem )

AT F IR AR
e WTTe 7o faw guT WTH wTw AY
T THo "o HYe famr & Fufaeew (fozr-
W) W A F IW A T W A
faar, g agy i § 91 e BITe Hre
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o § oK qHe Ko e fawm &
& ¥fewr 38 &Y o qgi 9T e @
o sidzgeae wivie (shafrs
waga) famr § o7 w1 mfow &
99 fEeq & 1 T@e WIKo Yo FHIW At
Y wza § wgife A faw fasr w2 &
T WA AAE 1 TET FG T W
fear & f5 o oo wite Mo fav F &
xg o% It w1 fee faar g d s W
wiedege waeiaer faw § w faar
TITHATE G § "Ho Wo Hie
s ) g5 F W W F IR FET-
o wieRe faq ® g s a1 frewy
gt 9 a3 W1 F< 9% 1 fF foaw w7
W fWm & awEI g O e
& fr o few Wi si” g 8 Tt
qrar 2, W s wasaez faw
T F A | & 4 WY 5w
¥ garfaw g sigrzger 4 aifaaraz
w1 ot wfwwr faar w2 9% & gafas
T T W T F L FT A
99 % aw 37 fa= faan s o S
¥ guAal § 9@ & wAraw W 5
THo WTTe AYe fa= *1 aATAT WTW a1
frarTargae= ot =W T s
97§ T ¥ ah  qifAuTHe 91 Aavag
femmn s § o w5 oS wEene
£ U AT L aw g 3 I FAT
T & I HEAT § | qg 9 g fE
fogi 7 | Ficdegas a7 =7 #1
g ama AW T @ fs afame &
FEA ol ag fewwA W@ 1 3g ae
TR A g o s i =z a1 -
AT §FN, UK & aATEr
TR gL FER T 39 @1 9w fa=nar
M A G WERreTE (wAEET)
T W @ S s 8
¥ VAW | YW qG@ W1 HS AAW
FAEH I wwTF v FAE@T | F
wifew= ¥ 1 aTE TAAHZ K, W &

WX U geu & awsay feamr g
freogrmmkwmdfen § :

“Any law referred to in article
2 or article 3 shall contain such
provisions for the amendment
of the First Schedule and
the Fourth Schedule as may be
necessary to give eflect to the
provisions of the law...."

7z & W @ et

“and may also contain such
supplemental, incidental and
consequential provisions (includ-
ing provisions as to representa-
tion in Parliament and in the

" Legislature or Legislatures of the

State or States affected by such
law) as Parliament may deem
necessary.”

o WY % €W W @ I €
WeW 9@ A7 W9 B T NqN
(vo ) 1 T @ wem
wife o9 § 91 279 § | T3 a7
N g @ Wi 9N aTaw #
fomt &1 Tew | e foneees
(sfafafumr) ¢ ag ¥ a=<@ s
59 d9¢ A WETN HT AX1 G G |
w7 & fag anfandt @Y o7 e feay man

“This law shall contain”.

WA 7z 2 fr we A o wieRe
ﬁ'{{aﬁﬂ&%h’iwfﬂil w1
aTeT & 9%, Ffew it ag N T Ewar
¢ fr ag T TS B TR
| 7 1 AT g O Ty ey St
fad S W 9 T TR

“Any mayv contain”.

WU €S 9T a1 G I\ s
s & o 7 sicfrrgesm &
AT T IET A A I T G
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[sf To o firm]
T N R N W fw e fen
o ¢

“And may contain such other
provisions”.

QY oY I X@ FA § oS &
aq W g (WCF) &
tfatew (wdfow) giar  wifasdas
(werereT) €, 9 fF o7 ¥ww 22
foamimEea & @@ FOT OF ared
oY Arfarsy s g o @ ) frETe &
AR & F@rs | W 7 91 _ew for-
T g e dgm A @ W
Zw arg & § | O g # Towme
W T TN & $=T FT ww@ G
g

Q% ATAAIG @30 FHTL G IATL |

st To To fy :  Kashmir is not

a B Class Suate. an ‘l‘[i © ¥
M A g 2 R mifeww 3 &
Efll'{omﬂo m’ééaam:frm
IH AR GBI 2 1 TlET & wgn
g f& faot sz oy Fifasds=r
S 9T @, FEEEaTE & W] GG
wI W a9 R W ST TR
g wFifgeaad § WX 99 F a9 |
| g @ 1 Wiy A IFEew g w
Fifayass, ag 79 97 1fgd | T
. W Ul F@ g, o 9 & fews
W Fw g fF o1 B 1 FTIRw
uTw § 99 ®1 fyer T Sifgg WK @7

W9 yHedey 99 § WA qifgd |

W @9 & W AR a1 A’ FI &)

g frgm A A dm ST aw (afawy)
fean, &fea w0 widiega (sfaem)
tu s Eiw A e fegn g
R ®1are &, 99 ¥ gasast %1 arg
g, oY ZEO O $T T | o« qEr A

ot giRsEen s § #if
Wt N amm Wit & A enfeww &
fratmwfafcm ANy g §
ez A § s A goaht &
faae @y 7 gRlT, I TXAT G, qiv
g % firag &, @ et w1 e o
® § oW vesfedi & T aw
i, frae % aw foc & ol
¥ | 98 U sifeaw wizhRe @
W | 9 W AW w1 s
§ wifewdas w99z & v F ™
2y wifgd | ST w9 W A g
I %1 @ fam § @ T wfgg
T G gie wiTHe § WA feq
g1 fam & aR 9 Tu wieEe
A fE FAfam o) 2w 30 %
30T fear § 1 3 U aga amyE @
T[T & 1 FIRESTTT FT AT 2GT oo §,
fom & qonfaw 22 winafaar aad §
waddsm 2 dfe Szmw
AT AE g1 <) § fagren 3w A
& gaso § WY wTe faar o
Page 17—
after line 10, add:
(6) In article 170 of the Con-

stitution the following clause (5)
shall be added:

“(5) Notwithstanding anything
contained in the preceding clauses
of this article the Legislative
Assemblies of the States speci-
fied in the First Schedule to the
Constitution as amended by the
States Reorganisation Act, 1956
shall, as from the day the States
Reorganisation Act, 1956, comes
into force, be constituted in ac-
cordance with the provisions of
section 30 of the aforesaid Act”™

W WY A W e F famr @
TH & UTE W ¥1 w@vatagi ant
A, Tg A FIETTAT § W1 AT | W@
us  gfagew s @



wt 70%F ¥ Wik ft wiwEw
¢ Fe & 3 xw fam & o & Qw s
& i g oy N e 3wt oy e |
W & v argeht @ wiEde ¢ o ogi
W wifes wrs €2 (T 9fwy)
% fordeem (sfafafara) A aa faelt
wt § agi 9T F & w1 wifaw wie
¥z (g of ez ) & w7 § 1 W 3w
WIS WY TST H GGT AW AT g GaAT G
FmsmgAafeedfad g aaas
¥ afw e (sids) s mifo
(afma) ®1 7 2@ | $7F & dvw
(arr) S X & I FY woA w9 F@T"
g fsagfowwd g s
Q@ € W 99 & ag wss WA =fgd
feer & dw= % F Y witsdcw &
qdo WYL ¥ ¥ HT oq & fed §
g ot foq fag § fs 90 & gawermrw
7 wifew s @zw v A% g O |
w9 G o TH % F 9g« gaww A
fear gur ?

“26 (1) The twelve sitting
members representing the State
of Andhra Pradesh and such six
of the eleven sitting members
representing the State of Hyder-
abad as the Chairman shall by
order specify shall, as from the
appointed day, be deemed to have
been duly elected to fill the
eighteen seats allotted to the
State of Andhra Pradesh.”

g 919 Y qar 70 5 frw & fag
R ? A ag W 7 wden ¥ fay
¢ 7 sifew & fog ok 7 #ifew e
we & ff0 | W 99 7 wifew ure
€z ¥ wx Nz fad a1 @ ar
|1 §Y AT € 1 gWied A Oy wied
e § 1 dfE Wl @ e ik
R Arm g e g e fag &
T ad g AR H g F¥IE (S -
TEy) R gEw §R (ISwaw |-
389L.S.D.

arey) & ey 1wtz @ wfey
o ag g el Y g s 1 oy
e mriiz %Y wifgs fs faet witwiiz
3 fed §ag o7 IR o
fr og wrpr & yonfas e L ar afr
WRAZ A% E A TS el wewm W
I & g aveht § v g o W w4,
ag 81 X e gui W va ey wfeg
W N e gw @ Fmfs seph
ferd 3T &1 1 ot e %Y ded gy
§ 7 ag wiwHe fod § )

¥ o & qagw wn § e faw & v
A AN e (sfomad) R
U & 96 ¥ @ %Y ‘ar @ e
% vw fear & 1 Afefdem (whegear)
¥ A we av fear ¢ @ el
»rg @ (fafw) % & wg o &
e (fafw oY ofcarar) 1 s
Fgi A IST AT § 1 W 2@ f A wie)-
Zgea g 99 # A ufafen ar &Y
e & gk & 1 wgR o1 aww
(7=) ¥ 5 § 99 F fear gon
R fafer v dar g A wgar
ag w1 (fafw), wfeiw (wemzw),
AET (wiRw ), argen (Ifafa), e
(Fraw), g (fafa ) o« ot
s ot ff FTE Y a w@aTe Qar
g1, faw #7 feit afomdr (fafw wizwr)
A o f il @& waf@d (wfer)
X T @ o B wFm TR o o
T 1, TG AT HT THERT F wr wwan
2 | safed § F 98 & fag W ow wie-
He faar &1

I TAF Y 7 7w Q¥ F wire-
Wz fea § 19 v 7 xw faw 7 faw
fear g wifewge 1 ow wwi, Ow
e 7 Qe et | W § Wit
S A% G A Q@ gt @ fE e @
W OWT | W W GEWE W9,
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[ Te e firs]
g F W gy & WM 9
VIO e 3% A aawT | e A
N = Far fo gn wfesne T Qe
et | v W ¥l fs wat o A
a1 ¢ 1 sEgT W ¢ ag o ae
TP 8, & ¥ w wrw § afe 1
T i @ wfgn fe o =
T, Iu w g faw ar e 9
w1faa 7 AT 98, tHo Wio &o faw
a3 o ardw &gt @, W AR
AV W Y AT 0 v & & wfed o
W § W B ) AT GG g1 AT |
forgran & 3 Grege () ¥ ford
wighe & § 1w fawfas & aww Sy
STET FE JIAFT FT W §, 99 W EH
1 #r¢ wa< A9 gm0 & ot fa g
wifrwgfra (=mew) s g egie
g1, aif%d ag waie, oa, sETedl
W awl & A agfaga & aww
g

# ag v won wen § 5 e
R oww F dw wwmeen  (fafw
fasiow) 7@ de mEETAZE W
WY atg MR ¢ 1 F 79 faegm are
(ararem) wHzdzA €, o f¥ @6 e
§ g (faamr) a1 s st
grufesa ¥ 7 femrgan @ ¢

“No such law as aforesaid
shall be deemed to be an amend-
ment of this Constitution for the
purpose of article 368."

miEse 3c § Farfas amarw-
T EiEEgET § wiehe . & fag
s @ oW grew W @ fagrd danfd
(agwa) =fed Wik a0 & denfedy
s e AEfw (W owTE)
aifed  =fes 35 gral & &7 W
Meflaw (wawd=) & i o7

grft | wifews (W) ¥ 9T wifey
1t § wifaer=y vy 7 R0 1 o et
ara fonfry (fad agaa) * ey
§ oYx 7 ez ) Welobwa & wwew
¢ 1 wfed s ¥ A &
fow s wr &z damianew stag
wea yeafan (vafw) o8, o o
ofca gadt 8 &, am § sl &% @)
FrRfATY SRS W I . §
Y g | wfess ¥ 7 A wiear
Wiy ¥ fear 1 @, <9 & qofas §
A TA—a FirEiaTE T -
T sfarw—am #1 5W faw § @
Wi ofm dweawm g s arar
T® Far 9T N T e wav ar g
T aaw 7y AR ard v AW Ay g
fr Tz @ W wieaze (fafa
FEE AT ) FIELTHF T 1 W
g 99 #1 oFT (SIK) FI a0, A
T a et iieT & spafaw @
AW, TG G XA W T G
AT | FH W WG 4 g e
FiEErE wieRe faq § & & w=y
ad fresr s, O & o A
e g A 39 faw A afaw w7 & &
fom #1 99 T gva-w 7@ ¢ | wiETEI
witgiz faa & agaftaa wH €
¥, awit & fa &1 fagré At ofga
R 3 ¥ foq vy N deferm
afgd | HT & H 99 69 BT Wo{T qo9
T T oafzm o

W& e F AN S (-
fors oftag) F IR A 9 5% whE
wWgiom A gmmfeng s 3
sifeesr  (9fmg) aed  feeazw
(dr feaz) &g & T@a W= Q@
TR $Y 79 HON | R QW A §
Fifaew sYed fevaza 1 et sitdted
e (d wEE) 8 SR agan
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a0% ¥ gw wT whar, wife 3@
T ¥ R Tl 2w il
T Y A A N FYA TAEE
(¥ =) & e g oo
¥ | &2 ¥ e fafrer g qofag
¥U Tz ug ¢ fe 9 § agw e
fafaet wr wifeg

TR { § 7 gg wieHe @
f& Sras Fifaew F o ot $5 g1, J oA
ard ag g, A1 i srgand @ Imwr fone
qrwTas eifaare (§97) $emE @
wre wifgd afes g &l Y W ar
R & dFe wifas dar s s §
SR A g feamam a3 €
g aiferie 3@ g% & @A
e (v o frem) @ Wog
welt ¢ f 9u w1 9w Sifes S
¥ gafeas amer wfaar faad
w |

T 9@ § q 7 oy w91 & fogdizmm
F ared wizigw o A1 € 1 7@ faafas
T g Wo WKe fas ¥ &7 T@T AT
# 35 %1 a3« fear Wik v sisdeqm
gighe fag § aft ™ fear 1 3w @
TR 1 FT THEA & | R & F{
99 FwEre fawe (qo g&1) #1, @
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[ To %o Fimw]
frg WY W wieR § | Jg T
(o) wheew qriafa aredy &1 &)
W WX ¢

“Various methods of constitu-
tional amendment have been
adopted in written constitutions,
such as by referendum, by a
special convention, by legisla-
tion under a special procedure,
and so on. But, which of these

methods the framers of the .

Indian Constitution have adopted
must be ascertained from the
relevant provisions of the Con-
stitution itself without any
leaning based on @ priori
grounds or the analogy of other
constitutions in favour of one
method in preference to another.
We accordingly turn to the pro-
visions dealing with constitu-
tional amendments.

Now, the Constitution provides
for three classes of amendments
of its provisions. First, those
that can be effected by a bare
majority such as that required
for the passing of any ordinary
law, The amendments contem-
plated in articles 4, 169 and 240
fall within this class and they are
specifically excluded from the
purview of article 368. Second-
ly, those that can be cffected by
a special majority as laid down
in article 368. All constitutional
amendments other than those
referred to above come within
this category and must be effected

the proviso to article 368. It
will be seen that the power of
eflecting the first class amend-
ments is explicitly conferred on
‘Parliament’, that is to say, the
two Houses of Parliament and
the President (article 79).”

5-33 p.M.

[MRr. Srzaxes in the Chair ]

Y ¥ wg ¢ 5 ofeamie &Y oy
wfem smfewa v § fear mar ¢
gim F1E 1 € faw ot 3 w3 &
WX WY J AHERE &I G FIH A
w9 ¥ ggfaga ge W 5@ § W

fevra R g A R g e

Y AT GHEHE BT W9 ST CRITH
¥ o wRa @ A e
fFTmsH @ q@e WRe faw wFF
R 9T A Ilri'élgqm%qmﬁc;w
gr mar g 1 A e o @ ey
AT WHeHE WX T & a1 qT4Q
fawwd T @1 I | W QT A G
A ot fawwd § 7 qoard § T WA
9 W § 7 qg Q@AIET WIS WIS 4T o7
97 T F 4@ G foar 0 g
wudl fafagwr & age w=1 o 6 @
T q9g & a7 fqw ¥ w1 § | WK
T 9uH faarft FuE e Iw §
St wr fowwa § 9w & fag sifasmr
FIT a gl fewwa g E awAT 0
qaT F & T faw agt dv S

by a majority of the total mem-
bership of each House as well as
by a majority of not less than

Mr. Speaker: The hon. Member said
that a point of order was raised yester-
two-thirds of the memt of d‘ay and that was meant for discus-
that House present and voting; sion in this House. So that was
and thirdly, t that require, deferred und it would be discussed

later on.

in addition to the special
Shri R. D. Misra: That discrepancy

majority above-mentioned, rati-
fication by resolutions passed by will be removed without giving any
decision. That is my point of view. I

not less' than one-half of the
say this....

States specified in Parts A and
B of the First Schedule. This

Sardar Hukam Singh (Kapurthala—
Bhatinda) : A point of order was rais-

class comprises amendments
which seek to make any change
in the provisions referred to in _ ed by the hon. Member yesterday.
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There was a suggestion by Shri More
that there were certain other legal
objections also and that the point of
order might be deferred for some time
so that it could be discussed subse-
quently at a suitable time. Therefore,
that was deferred at the suggestion of
Shri More and the House agreed to
that. So, that is not before the House
just at present. There are the amend-
ments to clauses 16 to 49 and the
Schedules.

Mr. Speaker: I thought the hon.
Member was referring to this point
of order raised yesterday and saying
that no ruling was given so far.

Shri R. D. Misra: I was referring to
this point. I had to raise a point of
order because I found one difficulty.
The Joint Committee had gone beyond
the scope of the Bill and had brought
a new Bill in this House which could
not be thought to be the same and
hence it could not be considered by
this House. That point has been defer-
red. That difficulty will be removed if
all these amendments which 1 have
tabled for clauses 2 to 49 are consider-
ed by the Government and accepted.

Mr, Speaker: 1 looked into all the
three points of order that were raised
yesterday. One of them was disposed
of by the Deputy-Speaker. There was
another point regarding the insertion
of certain provisions by the Joint
Committee about the abolition of the
offices of the Rajpramukh and so on.
That is another point. The third point
was that the States Reorganisation
Bill wag dependent upon the Constitu-
tion (Ninth Amendment) Bill.

Shri R. D. Misra: The point of order
under rule 85 has been deferred.

Mr. Speaker: I looksd into all these
matters. But, if it is the desire of the
House, it can do so. It has been stated
that for further elucidation of this
matter, it may be discussed in the
House. I have no objection to defer it.

Sardar Hukam Sisgh: Thet was ihe
decision because other hon. Members
wanted to raise some other peint,

Shri Thanmg Pillai: On clauses 2 to
16 1 had no opportunity to speak omn
the amendments. 1 suggest that we
may be allowed to make a report and
submit written statements or some-
thing like that.

Mr. Speaker: The hon. Members,
who could not, for want of time, speak
in favour of the amendments that they
had tabled may pass on to the motice
office or at the Table, written memo-
randum, not exceeding two pages con-
taining the arguments in support of
their amendments. I shall pass them
on to the hon. Minister so that he may
reply to them or he may take them
into consideration.

Dr. Suresh Chandra (Aurangabad):
I wanted to ask at what time the vot-
ing would take place on the clauses
which had already been debated. You
can fix some time tomorrow. Some of
us want to leave tomorrow.

Mr. Speiker: Unfortunately, the hon.
Minister of Parliamentary Aflairs is
not here at the moment and so I am
not able to take any decision. There
was a request from Shri Gopalan, Shri
Chatterjee and others that, inasmuch
as they were in Poona, they were not
able to come here today or tomorrow
to vote on clauses 5, 8, etc. so far as
they related to Maharashtra and Bom-
bay and so, it might be put off till
Monday. Dr. Suresh Chandra informs
me that some of themn have arranged
to be here only today and tomorrow
and for the week-end they would like
1o go away and not stay here. We have
to wait for some people who have
gone away elready and we will have
to lose some people who are here
today.
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Dr. Baresh Chandra: The Minister
ol Parliamentary Aflairs said that he
would be agreeablc if the voting took
place at 3 p.M. tomorrow.

Mr. Speaker: I am not able to say.
It is for the various parlies to cume
together and arrange as to what ought
to be done.

Shri Raghavachari (Penukonda):
There may be an announcement tomor-
row.

Mr. Speaker; 1 do not want 1o take
the responsibility. 1 have ru -ived
some felegrams....

Shri Gidwani: Sir, 1 want to point
out one more thing. Shri Ramachandra
Reddi has pointed out that the clauses
relating to Bombay may not be put to
the vote of the House now for other
reasons. He said some talks are going
on for somc¢ kind of reapproachment.
Therefore, apart from other things, in
the larger interest it is desirable that
the matter should be postponed.

Mr. Speaker: . «4m sure the hon.
Memberg will also have a talk with
the hon. Minister for Parliamentary
Affairs who represents the Congress
group. The leaders of other groups
may also join together and come to
an agreed solution.

Shri Ramuchandra Reddi: I said that
the hon. Home Minister may speak
tomorrow c¢vening, so that by that
time. ...

Shri A. M Thomas
Tomorrow is Friday.

(Ernakulam):

Shri Ramachandra Reddi: ...... there
may be some possibility of negotia~-
tion with the several group leaders.

Dr. Rama Rao: Voting may be
done on Monday.

Mr. Speaker: Personally 1 am in
favour of any course which will be
convenient to the whole House and by
which there will be the largest number
of Members here. But Dr. Suresh
Chandra pointed out to me that some
Members have come here only for this,
they have got some other engagements
elsewhere and they are likely to go

away. BSo there seems to be
weight on both sides. ot

Dr. Suresh Chandra; Bombay was
fixed for today. '

Mr. Spesker: That is all right But
] am not able to decide without any
assistance.

Shri R. 8. Diwan; Here. So I suggest
question of Hyderabad it was advised
by our leaders and other perople that
the boundary problem should be
scttled between the Members them-
s v¢s. So we are due to convene a
meeting of the Members of Parliament
from Andhra, Karnataka and Mysore
on Saturday.

Mr. Speaker: Where?

Stxi R. 8 Diwan; Here. So | suggest
that voling may be done on Monday.

Mr. Speaker: Very good. All hon
Members on this side will talk to the
Minister for Parliamentary Affairs.
The leaders of the other groups will
also try to mecct one another and then
have an agreed solution. I am willing
to have it put off as long as is neces-

sary.

Shri R. D. Misra; So, hag it been
decided that voling will be done on
Monday?

Mr. Speaker: That is exactly what 1
have been saying all this time.

An Hon. Member: How are we to
know whether it ig today or tomorrow?

Mr. Speaker: It will be decided
tomorrow. 1 do not want to spend any
more time on this. Hon. Membecrs may
carry this irformation to the hon.
Minister for Pariiamentary Aflairs
and he will certainly move in the
matter, and whatever the House sug-
gests to me tomorrow, as far as
possible to have an agreed snlution, 1
am prepared to abide by it

Shri R. N. 5. Deo (Kalahandi—
Bolangir): Mr. Socaker, ] have given
sn amendment, No. 145, seeking teo
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introduce a new clause No. 24A. It
reads as follows;

“Page 13—
after line 24, insert:

‘24A. Notwithstanding the fore-
going provisions, if any State is
dissatisfied with the recomnicnda-
tions of the Zonal Council in
regard to border disputes or
linguistic minorities, and rcpre-
sents to the Government «f India
for the appoiniment of Boundary
Commission or for arbitration, the
Government of India shall appoint
a Boundary Commission or Tribu-
nal consisting of Judges of the
Supreme Court or High Courts
for investigating into and adjudi-
cating upon such represeniation,
and the Government of Indiz shall
take necessary steps to implement
the award of such Commission or
Tribunal as the case may te.”

Sir, thig is an alternative proposal
to the amendments that we have
moved regarding the appointment of
Boundary Commissions. As the hon.
Home Minister has given an irelication
that he is not enamoured of this idea
of constituting Boundary Commission,
and it is not yet clear what the atti-
tude of the Government on this sug-
gestion would ultimatcly be, 1 am
giving my reasons for this amendment

at this stage.

It is quite clear from the large
number of speeches in this House that
the majority of Members who have
spoken, as well as majority of the
States, are interested in the seltle-
ment of these border disputes and most
of the Members realise the necessity
of the appointment of Boundary
Commissions. It is also not very
clear why the Government is hesi-
tant to accept this suggestion. It
we analyse the reasons for the
hesitancy, we will find that,
barring probably one State, most
of the States are interested and want
the appointment of a Boundarv Com-
mission. But the Home Minister has
given the reasons that.there should be
some respite or some period cf rest to
the country and therefore he does nol

like the idea. of appointing Boundsry
Commissions at present. Seccndly, he
has said that the present wrangiing is
nol in the interest of tranyuillity er
emotional integrity of the country.
Thirdly, he says that the Zonal Coun-
cils can discuss such problems. Lastly,
he has expressed the hope that the
new States will scttle such disputes.

Sir, the difficulty i about the dis-
putes of the old Statess What happens,
for example, regarding the border dis-
putes of Orissa. vhich has been com-
pletely ignored and, I am sorry 1o say,
has been treated with contempt even
in the reply of the hon. Hore Minis-
ter? Though three Membe:s from
Orissa spoke on this Bill and brought

‘1o the notice of thir House ihe grave

injustice dcne to Orissa, the intense
feelings of the peopl> of Orissa, and
though we prayed fervently for even
partial justice, at this late stage, not »
word was said in the reply of the
Home Minister; not even mention was
made of the name of Orissa. When a
great democrat like our Prime Minis-
ter, who is a great democrat by tradi-
tion and training, refuses to see a
delegation from the people of Orissa
and takes the plea that in view of the
violence th2re Oris:a’s case cannot be
reopencd, is it not natural ;hat the
people of Orissa would think that the
powers that be at Delhi have got
apathy or rather untipathy towards
the people of Orissa?

I am glad that, when our leaders
rcalised the feelings of the Iiaharash-
trians, the feelinr; of Bombhay and
Gujerat, they have now taken a coaci
liatory attitude. They have not closed
the door; they have kept the door
open. That is the correct attitude. But
what hopes have you given to Orissa?
You are dashirg all the aspirations
and hopes of Orissa to the ground and
you are practically closing the door by
not even agreeing to accept the pro-
posal for 2 Boundary Commission.
Yesterday Shri H. G. Vaishnav asked,
when majority of the States, when
majority of the Members seem to be
in favour of appointment of Boundary
Commissions it is not understood why
the Government s not agresing. The
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{Shri R. N. S. Deo) -

reason is that one big State with a big
pull is afraid of this boundary com-
mission. It wag the one State which
was opposed to the appointment of
the States Reorganisation Commission
and which was opposed to the idea of
reorganisation because it is an artifi-
cial State and that State is likely to
lose. Thercfore, because they opposed
it, is it right that the other States
should be penalised and all these warn-
ings be allowed to continue and all
these tensionc should be kept alive?
Not only the uld claim but the new
claims that the Members have made
here made it amply clear that this is
not the end, and that there will be
these tensions continuing. They may
be small tensions but they may be
spread all over the countrv. These
small tensions collsctively make a big
tension. Why should we allcw these
tensions to continue? 1Is it not states-
manship, is it not wisdom that we
should decide these issues once for
all? That is the feeling and that is the
grievance, namely, that these things
are not decided according to merits.

Take, for example, Orissa’s case.
Nobody even went into the werits ot
the case. They have been simply
ignored completely. What we have
been asking for is that one should
decide the thing an a principle and
that the principle should be applied
equally to all. The principles shculd
be decided upon first and ti:en they
must be applied to settle the disputes.
If they cannot do it, they may ask
the parties to get together, but
that is an impossibility. It is quite
clear that the parties cannot come
together. There are so many examples
in this respect. They have not been
able to come to a settlement. There-
fore, the only alternative is, a third
party arbitration. For that, instead of
deciding it on a political level, why
not they appoint an impartial com-
mission so that the issues may be
decided by them? But, if they are not
prepared to accept the suggestion for
a boundary commission at this stage,
then I would certainly urge the House
to accept my amendment.

We do not lke the ides of zonal
councils. When people are opposed to
that idea, if you have the mand H
you are going to entrust them with this
work of going into boundary or border
disputes, then, it will only mean that
there will be constant wrangling and
they will never be able to do any use-

i
i
i

important matters, unless
for the resolution of all the differences.

It is quite clear that therc will be
three or four, and in some cases, five

agreement. Otherwise
States naturally would not tike o take
the odium of taking sides.

Pandit Thakur Das Bhargava: One
of the States may sometimes fail in
a different zone—I] mean the Siate
which is involved in a dispute.

Shri R. N. 5. Deo: Then there will be
inter-zonal meetings. What ] say is,
why should the other States take the
odium of taking sides. What will hao-
pen is, they will shelve the matler.
This is not the way of solving the
issues. This is only shelving the issues.
There is a saying: “A stitch in time
saves nine”. It is no good delaying
matters, and therefore, if the zenal
councils are entrusted with the border
disputes, we should make a provision,
namely, if there is cifference of opinioa
and the issues are not solved, then, at
the request of the State which Is
aggrieved, a boundary commiscion
would be appointed by Governmerti I
commend my amendment to the
acceptance of the House,

Shri Raghavachari: I rise to sup-
port the ideas behind the amend-
ment moved by Shri Deo. As all of
us know these boundary disputes
have been responsible for much dis-
content and disappointment and bit-
terness in the country, though they
are not very numercus and now there
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moﬁb-hautlﬂarumah-
putes. The Home Minister very

cleverly suggestel?, yesterday, a solu-
tion. I presume he is very conscious
of the existence of this bitterness or
the cause for bitterness and the need
for solution. He said: “All Members
belonging to the neighbouring States
should meet together and come to an
agreement and then he will consider
the decision”. Member after Member
including Pandit Thakur Das Bhar-
gava have pointed the impracticability
of that suggestion, because, personally,
1 feel that if I talk about a few firkas
in Bellary I cannot expect other Mem-
bers even to realise what the situation
is. They may not have heard the
names and they may not have known
the geography of the place and of
other details. They cannot make up
their minds and vote one way or the
other. Therefore, it is impossible to
expect that these border disputes can
be decided amongst ourselves without
the co-operation of the State
Governments and the Central Govern-
ment. The reason is that we
do not know all the particulars in
many cases and even if we should
come to an agreement, the previous
commitments of the Government will
come in its way.

Thus, the Home Minister's offer
makes it appear as if he was very
reasonable in regard to the suggestion

he made. He said: “You all come «

to an agreement amongst yourselves
and then we will see". It is some-
thing like asking two children who
are quarrelling among themselves to
come to a settlement between them-
selves. They can never agree. There-
fore, the suggestion that he made is
impracticable. The only alternative
is, we have fo settle it otherwise.
Now how are we to settle it? In the
zonal councils, one of the items is
settlement of boundary disputes. Shri
Deo has cogently pointed out the diffi-
culties in the way of the zonal councils
and said that they are not the proper
authorities to deal with these disputes.
After all, the Ministers of the concern-
ed States are members and they are
all interested in their own disputes
and an arbitrator is not to be found

389 L.S.D.

there. They are all contestants them-
selves. To my mind, if the proposal
to appoint s boundary commission is
not agreed to, let & committee of
high court judges st once be appoint-
ed. Let the judges decide the matter
and give an award. That is the best
solution.

The only argument against what I
suggest is, how long will you keep the
iron in the fire. One might say that
it comes in the way of economic pro-
gress and interferes with economic
progress; that it comes in the way of
the existence of settled conditions and
the programme during the Five Year
Plan period, and all that. But I say
that these boundary disputes also
come in the way of progress, and co-
operation will not be available with-
out a settled and happy condition of
affairs. Therefore, such arguments
will not really answer the guestion.
The best thing is to appoint a bound-
ary commission at once so that with-
in ten to twelve months the whole
matter could be decided. Legislation
in the light of those decisions could
be brought in later. If you do not
want to do it now, the other very
reasonable and realistic way is to
have a provision in the Bill under
which disputes may be referred to a
commitiee or a commission consisting
of impartial people who can quicken
the decisions over the whole matter
and those decisions could be imple-
mented later. Otherwise, vou will
simply continue some of the unhappy
and Dbitter developments while
appearing to be reasonable, and the
problems will not really be solved.

Pandit S. C. Mishra (Monghyr
North-East) —rose—

Mr. Speaker: It is now 6 o‘c.loci.
The hon. Member may speak later.

Shri Satya Narayan Sinha: You
wanted to know the reaction of the
Government in regard to the time
when the voting should take place and
also when the Minister-in-charge
would like to reply. Tomorrow is a
non-official day and after 3-30 r.M.
non-official business will be taken up.
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The Home Minister would like to reply
after Question Hour, ie,, at 12 o'clock.
So far as the voting is concerned, the
idea of the Government is this. We
have consulted friends on the Opposi-
tion also; most of them want that vot-
in should take place on Monday. So,
the voting will take place on Monday
and the Minister-in-charge will reply
tomorrow at 12 o'clock after Question
Hour,

Mr. Speaker: As has been suggested
by the Minister of Parliamentary
Affairs, I will call upon the hon. Home
Minister to reply soon after the Ques-
tion Hour is over. Of course, I shall
hold over the voting on clauses 2 to
15 and the amendments to Monday.
Is that the sense of the House?

i
Several Hon. Members: Yes.

Mr. Speaker: So, I will postpone
the voling on clauses 2 to 15 to Mon-
day. But, let it be specifically under-
stood that if any hon. Members do
not find it convenient to attend on
any particular day or days, they can-
not withhold the proceedings of the
llouse. I have got very great regard
for leaders of groups, but I do not
want to create any precedent.

The House will now stand adjourn-
ed till 11 a.M. tomorrow.

The Lok Sabha them adjourned till
Eleven of the Clock on Friday, the
3rd August, 1956.

.
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